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PARLIAMENT OF INDIA 
Thursday, 27th September, 1951 

The House met at Nine of the Clock. 

_[MR. DEPUTY-SPEAKER in the Chair] 

INTRODUCTION TO PARLIAMENT 
OF THE MINISTER OF PLAN-

NING (SHRI GULZARII.AL 
NANDA) 

Mr. Deputy-Speaker: I make one 
suggestion. I am very glad that the 
hon. Prime Minister wants to intro-
duce an hon. Minister to this House. 
1n all these matters the House will 
naturally expect the hon. Prime Minis-
ter to int[oduoe hon. Ministers·. So 
far as this ·hon. Minister is concerned, 
he is not formally a Member of the 
House yet and he can sit in this 
House ;,ind take cart in' the debate 
but within a period of six months, he 
will be elected to this Hou~. I would 
request the hon. Prime Minister to 
formally introduce the new Minister 
to this Iftluse. 

The Prime Minister (Shrl Jawahar-
lal Nehru): Mr. Deputy-Speaker, Sir, 
I have great pleasure in introducing 
my colleague Shri Gulzarilal Nanda to 
this House. Every Member of this 
House knows him and about him. So 
not much introduction is necessary but 
as the Prime Minister I feel very happy 
·that our ass6ciation whicb hEis been 
long in various capaeities and espe-
cially lately in the Planning Commis-
sion. will now be extender!. to the 
Cabinet and to this House. 

Mr. Deputy-Speaker: This House 
will receive this news with very great 
pleasure Now we will proceed with 
the questions. 
285 PSD 
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ORAL ANSWERS TO QUESTIONS 
BUILDING FOR POSTAL DEPARTMENT'S 

OFFICES IN MADRAS 
"'1342. Shri T. N: Singh: (a) Will 

the Minister of Communications be 
pleased to state whether it is a fact 
that Government have rented a build-
ing for purpases of housing the Post 
Master General's Office at Madras? 

(b) Is lt a fact that this 'building was 
in a dilapidated condition and had not 
been rented out for a long time in the 
past? · 

(e) Is it a fact that. Government have 
ta~n on themselves the full respon-
sibility of repairing this building? 

(d) What is the monthly r.ent of this 
building? 

(e) What was the rent of this build-
ing when it was .rented out last? 

(f) ·Was' the C.P.W.D. consulted in 
regard to this building before any 
arrangement was made for taking this 
building on rent? 

(g) To whom does this buildin& 
belong? 

The J>P.put.v-Mlnlster 9f Communl-
tlons (Shri Raj Bahadur): (a) Yes. 

(b) The building wns .wt in a dil-
apidated condition. It was previously 
utilised by the owner for a Press and 
befol"e that it wag used as the Madras 
European Club House. 

(c) Yes. The cost of annm1l repairs 
is expected to be about Rs. 2,000/-. 

(d) Rs. 4.000/- per mensem !or a 
floor area of 54.000 square feet. There 
are six halls and 28 rooms besides 4 
out-housf:'s, and a vast compound. 

(e) This buildiug was ne\•er rented 
previously. It remained In the occu-
pation of the owners. The income-Tax 
Commissioner was preparEd to pay 
Rs. 5,500/- per month inclusive of 
maintennnce. 

(1) Yes. The Central Public Works 
Department considered the rent rea-
sonable. 

(g) Shri Ram Nath Goenka, M.P. 
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Shrl T. N. Sin&'h: May I know as to 
how old this building is; when it was 
first constructed? 

Shri Raj &hadur: Subject to cor-
t"ection. my information is that it is 
as old as 40 years. 

Sbrl T. N. Singh: May I know 
during the period when it was left otr 
by the European Club or the Press and 
it was taken <lver by the Government, 
for how long was it without anybody 
occupying that building? 

Shrl Raj Bahadur: My information 
is that soon after the Madras Euro-
pean Club gave it to the present owner, 
it was immediately taken over by him 
for his press purposes and soon after 
that we took it over from him. 

Shri Alagesan: Is it a fact that 
Uae building was let after considerable 
ttersuasion by the then Communica-
tions Minister in view of the several 
advantages which it enjoys like 
central location, vast accommodation 
and its being surrounded by main 
roads on all sideit? 

Shri Raj Bahadur: That is a fact. 
Sir. 

Sbri V. K. Reddy: May I know 
whether it is a fact that rent was paid 
in advance for this building? 

Shri Raj Bahadur: No, Sir. 
Shrl V. K. Reddy: May I know 

whether the St.ane Government was 
asked to ftrid--a suitable house for the 
P.M.G's. Office before getting this 
building? 

Shri Raj Bahadur: For the informa-
tion of hon Members, I may submit 
that neither the C.P.W.D. nor the 
Madras Government could make 
available a suitable building for us. 
The Corporation of MA~ras had 
served several notices and asked us 
to vacate the previous building in 
which we were, as it was in dange-
rous condition and we had to shift to 
this building. Because neither the 
C.P.W.D. nor the Madras Government 
could make available any buildinit, we 
had to shift for ourselves. The build-
ing in which the P.M.G's. Office was 
formerly located was pulled down by 
the Corporation on our vacation. 

Shrl V. K. Reddy: What was the 
amount paid to the previous building':' 

Shrl Raj BRhadur: It was Rs. 2,400 
but that was sought to be raised to 
Rs 5,000 by the ownel' of that build-
ing. 

Shrl Alaresa.n: b it a fact that all 
the moneys that are to be scent 011 

account of repairs have to be spent 
for making the 1:1lterations, additi0ns, 
etc. suited to the needs <Jf the 

· P.M.G's. Office and they do not come 
in the category of ordinary repairs .1f 
a building? 

Shri RaJ Bahadur: That is largely 
so because we had to provide for 
sanitary fittings, electrical materials, 
plywood partitions, in order to pro-
vide more space, tiffin rooms, lavato-
ries for class III and IV officers. 

Sbrl Kesava Rao: May T k;iow whe-
ther it is a fact that the owner of 
this building has paid a large dona-
tion to the K.M.P. Party for r~nting 
out this building for the P.M.G's. 
Office? 

Shrl Raj Bahadur: Government have 
no surh information. 

Mr. Df'puty-Speaker: Order, order. 
It is not right that alleitations sh1.1,.;ld 
be made aitainst rEsoonsible people 
and also the Government institutwns. 
Unless thel'e is anv fartua.l basis for 
that, there is no good casting asper-
sions against any hon. Member. or 
even the Government. Such things 
like these ought not to be al!owed. 

Shri Kesava Rao: It is not an as-
persion a;.(ainst any Member, but 
against thr man who rented the 
House. 

Mr. Deputy-Speaker: Order. order. 
I wish to r.bserve this: Hundred5 of 
buildings are rented for various pur-
poses for offices of Government in 
v.arious Ministrit!s. I tuok time to 
consider as to why this particular oae 
should come up before the House, b~
ing an individual rase. Normally 1 
do not allow any individual case at 
all but lest it should be sai,d that we 
are trying to hide this or that, I allow-
ed it. but I am not prepared to allow 
any aspersions of this kind, so far as 
this matter is concerned. Individual 
cases ought not in future be brought 
up before the House at all. 

Shrl Sidhva: In view of the fact 
that Government require a building 
in the capital town and a very big city, 
do Government intend to build their 
own building? 

Shri Raj Bahadur: That. ls exactly 
our purpose and a plan has Rlready 
been aC'cepted by the S.F.C. and a 
modern building is proposed to be 
constructed as early as practicable 
within our limitations. 

Sbri Deshbandbu Gupta: May I 
know whether it is a fact that on the 
investment made by the present 
owners the rent works at 2 per cent. 
and whether it is a fact also that the 
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Income-Eax Department had offered 
in writing a rental of Rs. 5,500 per 
month for this building, whereas it 
has been rented by the Communica-
tions Ministry on a rental of ns. 
4,000? In view of this may I know 
whether the hon. questioner had satis-
fied himself on these facts before 
bringing such questions before the 
House which invohe a false insinua-
tion? 

Shri Raj Bahadur: It is a fact that 
the building is located in the central 
part of the town .and on the Mount 
Road, Madras. It is a very well 
known. road. The building was very 
much m demand and the Income-Tax 
Commissi.:>ner had offered :actually 
Rs. 5,500 per mensem as rent for the 
building. With regard to the capital 
cost and the interest thereon, Govern-
ment have not got the information. 

Shrl T. N. Singh: In view of 1 he 
questions asked and insinuafrms 
made. I would like to ask one or two 
questions for clarification and I re-
quest you to please permit me to put 
two questions. Firstly, what is the 
total expense incur-red by the Gove·rn-
ment on the repairs and remodelling 
of this blilding? 

Sbri Raj Babadur: As I submitte,t 
earlier the building had to be rnodi· 
fled and altered to suit the require-
ments of the P.M.G's. Office and seve-
ral other offices which h~ve bl'!en 
located in this building. 

We have had to set up ply-wood 
partitions, we have had to set up 
sanitary fittings and electrical fittings, 
etc., All this cost us about Rs. 32,000. 
Out of that. Rs. 7,000 are normally 
recoverable because we are permitted 
under the terms of the contract to 
take aw"ay the electrical equipment 
material, the sanitary equipment 
material. ply-wood partitions. etc. 

Shri T. N. Singh: May I know what 
ls the municipal assessment for this 
building before it was taken up and 
ac<'ording to that, what is the rental 
that works out? 

Shrl Raj Bahadur: I should like to 
have notice. 

Shri Bharati: Probably, it is p:.i t 
of a big building and it is not possible 
to find it out. 

Shri Alagesan: Since the question 
contains insinuations both against the 
Ex-Minister of Communications and 
an hon. Member of this House, did 
the questioner take care t.o verify the 
facts before he ventured on such 
m11d-slinging? Or is it done with 
political motives as is disclosed by a 

supplementary question put by an-
other hon. Member? 

Shri T. N. Singh: What is this ...... 
Ml' .. Deputy-Speaker: Let there be 

no such thing. I will proceed to 
another question. Normally, when 
hon. Me01bers ask such questions, the 
office, before admitting them. require 
some more information from them. 
The hon. Member also came and saw 
me. All the same I referred the 
matter to the Ministry for finding 
out the factual bask; for this. Inas-
~uc~ .a.s they have siven all thi;, 
in view of the fact that he is attach-
ing some importance to this, I allowed 
this question. Therefore, before any 
9uestions of this kind are put, care 
is taken to see that the persons who 
put t~e questions place some more 
material and if that material is of 
a vague manner, the rw.atter is sent 
to the Ministry for Yerificatiion. 
Other.wise,. it is not allowed. Next 
quest10n. 

~h~J Ra, Bahadur: With your per-
m1ss1on, Sir. may I submit that I h&ve 
got the information with re10tarcl to 
municipal assassment for the entire 
lot of buildings It is Rs. 9932-6-0. 
for half year. Our building consti-
tutes a hig block. 

Mr. Deputy-!iipeakcr: Normalily ten 
times the assessment is the rental ... 
value. Next question. 

MERCHANT NAVY RATINGS 
*1343. Shri Kesava Rao: (a) Will the 

Minister of Transport be pleased to 
state what are the plans of Government 
to train Merchant Navy Ratings? 

(b) Wohat is the number of Rating' 
trained annually? 

(c) What is the basis of selection of 
candidates for this training? 

The Minister of State for Transport 
and Railways (Sbri Santbanam): (a) 
Government have taken over two ex-
pilot vessels and made arr·angements 
on them for impartinl't ore-sea train-
ing to eeleC'tecl candidates. One of 
the vessels the Mekhala commenced 
training seamen in June 1950 and the 
other, the Bhadra was brought into 
commission in February, 1951. The 
question of !'!tarting one or two ~hore 
establishments to suppl~ment the 
training on the Mekhala and the 
Bhadra is under consideration. 

tb) The course of training ;:'lvers 
a •eriod of three months. The Bhadrci 
and the Mekhala take monthly 33 and 
30 trainees respectively. The num-
ber trained per annum is, therefore, 
about 750. 
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(c) At present, the candidates for 
the Training Ship Bhaclra which is 
stationed at Calcutta lire selected 
frotn among the displaced persons. 
The trainees for the M ekhala which is 
at Vizagapatam are selected by the 
Principal Officers, Mercantile Marine 
Department at Bombay and Madras 
and by the Captain Superintend.;int of 
the Training Ship at Vizagapatam. 

Shri Kesava Rao: May I know whe· 
ther any preferen('c is .e:iven to the 
ex-R.I.N. people al the time of selec· 
tion of 'personnel f::lr this training? 

Shri Santhanam: I do not know: 
the ex-R.I.N. people must be deemed 
to be trained per 'Pie also. 

Shri Kc>sava Rao: Most of these 
have been retrenched after the war, 
I want to know whether any prefer-
ence is given to those people who 
have been given training and who 
will be fit for that? 

Shri Santhanam: It is not a ques-
tion of retrenchment. We do not re-
cruit here; we are training people tor 
uelng recruited by the mercantile 
marfne. Therefore, it is a question 
of their being absorbed by the r.1er-
rantile marine: not a question of their 
being trained. 

Shrl Kesa.va Rao: May I know 
• whether it is a fact that s_ome of the 

ratings have been trained at Poona? 
Shl'i Santhanam: That must be for 

the Navy. 
PURCHASE OF SPARE PARTS FOR 

TRACTORS 

•1345. Shri Sidhva: Will the Minis-
ter of Food and Agriculture be pleased 
to refer to the answer to my Unstarred 
Question No. 62 • asken on the 17th 
August, 1951 and state: 

(al whether any parts were import-
ed along with the Import of 240 trac-
tors; 

(b) on what basis it has been pro-
posed to purchase spare parts for trac-
tors and ploughs with 1 million dollars 
and £25,000; and 

(c) what is the agency throuih 
which these parts will be purchased? 

The Deputy Minister of Food and 
A1rrlculture (Shrl Thlrumala Rao): 
(a) Yes, Sir. Spare parts worth 
Rs. 37,17,505/- were purchased along 
with the 240 tractors. 

(b) The p!'Oposal to purchRse spare 
parts worth one million dollars from 
the U.S.A. and £25.000 from the U.K. 
is based rm the estimated require-
ments or these parts during the next 
1our years. These estimates ...heve 

been prepared in consultation with 
the Engineering Advisers to the Inter-
national Bank for Reconstruction and 
Development. 

(c) The spare parts tor tractors 
will be purl'hased through the India 
Supply Mission, Washington ar.d 
those for the ploughs through the 
India Stores Department, London. 

Shri Sidhva: The hon. Minister 
stated that 37 lakhs rupees worth of 
spare Ports were purchased for these 
240 tractors. May I know whether 
those parts have worn out and there-
fore these new items are being pur-
chased? What are these oarts fer? 

Shri Thirumala Rao: We do not 
wait till the last spare part is com-
pletely worn out. It is a continuous 
Pl"OcE!ss of nw>laooment before they 
go completely out of use. 

Shri Sldhva: What is the policy of 
the Government? While making pur-
rhase of these tractors, for how many 
years' use they indented the sp:i.re 
parts so that the work of. the tractors 
can go on Rnd there may not be 
greater depreciation? 

Shri Thirumala Rao: My ::1nswer 
to part (b) of the question. I have 
read out: lhat we are making pur-
chases of spare parts for our require-
ments for the next four years. 

Shrl Sidhva: Why waq this not 
done when they were purchased? 

Shri Thlrumala Rao: Jn view of the 
difficult stock position in the world 
we arc> advised to have some stock~ 
ready at hand by way of what is 
<"ailed ~tock-piling. Therefore, we 
are anxious to purC'hase :is many 
~p&re-parts as possible. 

Shri Sidhva: Am I to understand 
that these spare parts for 1 ':':'lillion 
dollars and £25,000 that are going to 
be purchased now are for these 240 
tra<"lors for the next four years? 
May I know whether the hon. :\11nis-
ter has satisfied through independent 
enquiries from their En~ineers Ulat 
these spare-parts are required for 
these tractors? 

Shri Thirumala Rao: I have mt'!n-
tioned that this was done in consul 
tation with the Engineering Advisers 
to the International Bank for Recons-
truction and Development. We have 
ronsulted them and they have advised 
us that in view of the difficult !'tock 
position in the world itself, we should 
tak(' some of these things on hand 
immediately. 

Shri Sidhva: May I know what I.a 
tne wear and t'.!ar of these parts orui-
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nari!y? Whether bv stocit-piling will 
not. the Government be locking up 
thetr money for a longer period with-
o_ut any resultant bene.ftt? 

Shrl Thirumala Bao: No. Govern-
ment are laking care to sec that they 
a~e properly advised by their Tet:h· 
mcal Advisers and there is no fear 

' of locking up any money. 

Shri Alaresan: With regard to these 
tractors and purchase of spare 11p11rts, 
how many of these tractors are there 
which will be suitable tor wet culti-
vation, and what percentage of the 
money has been spent on such trac-tors? 

Shrt ThfrumaJa ·aao: I do not follow 
what the hon. Member means by 
wet cultivation. Does the hon. Mem-
ber refer to rice cultivation? 

ShrJ Alagesan: Yes. 
ShrJ Thirumala Rao: No; they are 

not u.sed. Still the matter is in the experimental stage. 

8.hri AmoJakh Chand: Is it a fact 
that an o~~er of the Food and Agri-
culture Ministry was sent to America 
to purchase spare parts? l£ so, how 
much valuable spare parts has he 
been able to purchase tor these trac-tors? 

. Shri ThirumaJa Rao: Yes, Sir It 
is a fact. An official of the Ministry 
has been sent to America for purchue 
~f spare parts, and he has been mak-
ing purchases. We have been getting 
very frequent reports about the prog-
ress of his ~rk there. As regards 
the. other particular question I want notice. · 

Shrl Sidhvn: May I know whether 
Mr. ~hareghat has made 8 l'eport 
that in the C.T.O. thel'e are already 
spare Parts worth some lakhs which 
are not useful? In view ot that, have 
~~~ Govern~e.nt taken care to $ee that. 

Is stock-p1hng may not turn out 
_ 1to be n.Jt required and the Money ls 

n no way wasted? 

Shri ThirumaJa Ran: This is bein 
dhne hon the advice ot those peopl: 
w o . ave lent us the money th t . 
the ~nternational Bank for ' a is, 
trurtion and Development. Recons-

Shri Arnolakh Chand: May I know 
whether .th~ officer who has been sent 
!o A;ner1ca has returned back or he 
is ~till t~ere? For what period ha 
he been 1n America? 8 

Shri Thirumala Rao: He is still in' 
An>erira. He ls expected to. return 
some time in October. 

Sbrl Amolakh Chand: When was he 
sent? 

Shrl Thirumala Rao: He went in 
June or July, I think. 

Shri Sldhva; The hon. Minister 
stated that he has consulted the En-
gineering Advisers of the Interna-
tional Bank as regards the purchase 
of spare parts for 1 million dollars 
and £25,000. I want to know whe-
ther our Engineers have been consult-
ed? 

Shrl Thlrumala Rao: This was 
done on the advice of the Bank and 
that advice was of course scrutinised 
by our engineers a.nd technkal ac!vl-
sers and then we accepted that advice. 
· Dr. Deshmukh: In view of the fact 

that large sums of money have to be 
spent on the purchase of the3e spare 
parts. may I know whether any elforts 
are being made to manufacture sr>me 
of tht•se spare parts in India Itself? 

Shrl Thirumala Rao: Sir. this is a 
large quesition and Jtt roncerns the 
Ministry of Commerct' and Industry. 

A VRO ANSON TYPE AIRCRAFTS 
(PuRCHASE) 

•1346. Shrl Sidhva: (a) Will the 
Minister of Communlcattona be pleased 
to state whether Government pur.: 
chased twelve two-engine Avro Anso_n 
type air~rafts for Training school at 
Allahabad? 

(b) If so. at what price? 
(c) When the order was placed and 

in how many batches the aircrafts 
arrived? 

(d) Are these aircrafts found suit-
able for training? 

(e) How many students are there 
and was there necessity for purchase 
of! these aircrafts? 

(!) Were any tenders invited for 
the purchase ot these aircrafts? 

(g) At the time of placing orders, 
were there any Oxford machines avail· 
able from the Indian Air Force sur• 
plus? 

(h) After the arrival of ftrst batch 
of aircrafts, were cables sent to cancel 
the order for the remaininf aircraftaT 

(i) If so. what was, the result? 

The Deputy Minister of Commual-
caUOllll (Sbri Raj Bahadur); (a) Yes. 

{b) Rs. 44,48,340/- inclusive of 
spares. 

(c) 1'he order wu placed on Gth 
Miay, 1948. The aircraft arrived Jn 
twc batches-5 durinc February-May 



1'139 Oral Answers 27 SEPTEMBER 191H Oral Answers 7140 

1949 and the rest during January-
April, 1950. 

(d) They are suitable except that 
they are slightly under·powered for 
one Engine performance. 

(e) At present, there are 16 stu-
dents for ftying trainin.I( at the Centre 
and another 20 are being admitted. 
There was justification for purchase 
of 12 twin-engined aircraft when the 
scheme was prepared. 

(f) .No. The aircraft were purchas-
ed direct from the manufacturers 
thTough the Director General, India 
Store Department, London. 

(g) Yes, but they were not consi-
dered ·suitable for trainin1 of civil 
pilots. 

(h) Yes, Sir. 
(i) M/s A. V. Roe and Co. with 

whom the order was placed did not 
agtee to accept caincellation ol. the 
contract. 

Shri Sidhva: Sir, in reply to my 
question (h) whether after the 3rrival 
of the first batch of aircraft, cables 
were sent to cancel the contract, the 
hon. Minister has said "Yes". May 
I know the reason for seeking to 
cancel this contract? 

Shri Raj Bahadur: It was found 
later on. on technical advice, that for 
the purpose of our training purposes 
these single-engine machines were not 
quite suitable to meet our require-
ments. They were rather under-
powered while ffying on one engine. 
Secondly the supply was much more 
than was necessary to meet the de-
mand. The order placed turned out 
to be more than our actual require· 
ments in the light of the experience 
aquired later. So we thought we 
should try to get the contract can-
celled. • 

Shri Sidhva: In view of all this, 
may I know who is responsible for 
placing an order for nearly Rs. 45 
lakhs worth of aircraft which were 
not found suitable for our purpose? 
When the order was placed for these 
machines was it not known that these 
Oxford machines were not suitable for 
this purpose? 

Shri Raj Babadur: Oxford machines 
a:re different. The question now is 
with regard to Avro Anson machines. 
Orders with regard to these were 
placed on the 6th May, 1948 and the 
Idea was that we would be training 
about 300 pilots over a period of 3 
years which would demand about 20 
Avro Ansons at least. The trRining 
had to be given on twin-engine planes. 

The only alternative open was to get 
the "Twin Beach" machines from the 
U.S.A. But that being a dollar area 
it was thought proper to plur.e the 
order for the Avro Ansons. The hon. 
Member will realise that :\t that par-
ticular moment, in view of the Kash-
mir war it was thought that the train-
ing must be speeded up. 

Shri Sidhva: Sir, the question is, 
who selected this particular ({esign 
or type of aircraft. I would like to 
know whether this desi~ was sub-
mittled to the Government of India 
for their approval or was it chosen ltt 
the office of the High Commissioner, 
London? 

Shri Raj Bahadur: As I said, at that 
time the two available designs were 
the 'l'win Beach and the Avro Ansons 
and the choice fell on the Avro type. 

Shri T. N. Singh: Was not the 
technical advice subsequently given 
to the Government of India here 
available to the D.G.I.S. at London? 

Shri Raj Ba.hadur: At the time 
the order was placed. these engines 
were supposed to be the best suitable 
for training purposes. But later on, 
when the demand lor the training 
grew less we went into the whole 
question and it was decided that per-
haps we could manage with a less 
number of machines. So the ques-
tion of technincal advice was only· 
secondary. With regard to the enquiry 
whether the technical advice was 
available to the India Stores Depart-
ment, London, I may say that in t~1is 
matter they largely act on our advice 
and that is always available to them. 

Sbri T. N. Singh: Should not the 
D.G.l.S. take the advice of his techni-
cal advisers when placing orders? 
And may I know whether he took 
this advice when placing this order? 

Shri Raj Bahadur: Changes and 
developments are always going on in 
the designs and types of aircraft, and 
one type or design deemed to be quite 
good at the moment may after 
sometime go out of use, or may be 
considered comparatively worse than 
another type evolved later on. 

Shri Amtilakh Chand: May I know 
wheth~r the 12 planes purchased are 
now in use? 

Shri RaJ Bahadur: Four of them 
are not in use. Actually three met 
with accidents and so we were left 
with nine, and out of these ftve 11re 
in use now and four are not In use. 

Shri Amolakh Chand: May I know. 
why all of them are not In use now? 
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Shri Raj Bahadur: Because of the 
sm!tller number of trainees at present 
under training. 

Shri Sidhva: Sir, what i.s the reason 
for this fall in the number of trainees, 
when there is this great demand for 
pilots? 

Sbri Raj Bahadur: It depends on 
che number of persons of the required 
calibre and stamina offering them-
selves for this training. 

RICE CULTIVATION 

"'134'7. Shri Sivan PWay: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(a) the States where the problem of 
ftooding of areas of rice cultivation by 
sea-water is prevalent; and 

(b) whether the research conducted 
in the Central Rice Research Institute 
at Cuttack regarding deep water rice 
and areas subjected to flooding by sea 
water had taken into consideration the 
peculiar circumstances of such culti-
vation in States other than Orissa? 

The Deputy Minister of Food and 
Agriculture ( Shri Thlrumala Rao): (a) 
Intermittent flooding by sea water 
exists in parts of Bombay and Orhsa 
and in the United State of Travan-
core and Cochin. There are nlso 
certain areas in West Bengal and 
Madras where the problem of flooding 
by salt water is prevalent. 

(b) No. There are no facilities at 
present at the Central Rice Research 
Institute. Cuttack, to undertake 
research on these special problems. 
The practical aspects of the problems 
were to have been tackled at certain 
regional stations while the funda-
mental work is undertaken at the 
Central Rice Research Institute. Ow-
ing to financial stringency the re-
gion al suh-stations have not yet been 
established. 

Shrl Sivan Plllay: Sir. what is the 
total acreage of paddy land liable to 
be thus flooded by salt water in the 
whole Union and what is the figure 
for Travancore-Cochin State? 

Shrf Thirumala Do: The figure for 
the whole Union is 1 ·25 million acres. 
I have not got the separate figure for 
Tr::ivancore-Chocin. 

Shrl Sivan .Pillay: What was the • 
extent of loss of foodgrains due to the 
flooding by salt water in 1950 and in 
1951? 

Shrl Tbirumala Rao: I would re-
quire notice, Sir_ 

Shri Sivan Pillay: May I know whe-
ther any variety of paddy has been 
evolved which is able to resist the 
effect of salt water? 

Shri Tbirumala Rao: Experiments 
are being carried on at the Central 
Rice Research Institute in the rlirec· 
tion of evolving a variety suitable for 
the Inundated areas and they have the 
F. R. 13A and F. R. 438 and ot!ler 
varieties suitable for the Orissa ureas. 

Shri Sivan Pillay: May I know whe-
ther any particular varieties of orP,a-
nic or inorganic manures have been 
tried to neutralise the effect of salt 
water in the soil? 

Sbri Thirumala Rao: I gave It In 
my answer that it has not yet been 
possible to begin the work at the sub-
stations for want of funds. What 111 

- being done at the Central Institute I 
have read out. 

PAKISTANI MILITARY COUNSELLOR 

· *1348. Dr. Ram Subhac Sin&'h: Will 
the Minister of States be pleased to 
state: 

(a) whether it is a fact that a former 
European Tutor of Trioura Prince, who 
later became a Member of the Council 
of Ministers, is now workine as a 
Pakistani Military Counsellor; 

(b) whether it is a fact that that 
Military Counsellor has established his 
Headquarters at the premises of 
Devagram H.E. School (East Beneal) 
which is near the border of Tripura; 
and 

(c) whether Government are aware 
that that Military Counsellor has been 
trying to establish co'ltact with some 
hill tribes of Tripura to Incite them 
for self-government? 

The Minister of States, Transport 
and Railways (Shri Gopalaswaml): 
(a) To the best of our knowledge, No, 
Sir. 

(b) and (c). Do not arise. 
Dr. Ram Subhag Slnch: MllY I know, 

Sir, whether any European gentleman 
was the tutor of the Prince of Tri-
pura at any time? 

Sbri Gopalaswaml: There was one. 
Dr. Ram Subhac Slnp: Are the 

whereabouts of this man known to 
Government? 

Shrl Gopalaswaml: We do IJ.ot know 
the present whereabouts of the man. 
But I can say that our enauiries show 
that the person was not the c.ne \\'ho 
is now employed in the Pakistan 
army. There is a Captain Brown In 
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the Pakistan army and the two 
Browns are different persons. 

Dr. Ram Subhag Siqh: Do Govern. 
ment know where this Mr. Brown is 
living at present? I mean the person 
who was the tutor to the Prince of 
Tripura? 

Shrl Gopalaswami: I am afraid we 
have no information. 

Sbri Sldhva: What are the initials 
of the two Browns? 

Sbri Gopalaswami: I have not got 
the initials. One is Mr. Brown and 
the other is Captain Brown. 

Dr. Ram Subhar 'Singh: May I 
know whether the two Browns belong 
to the same family? 

Shri Gopalaswami: I think I must 
make an investigation into that oues-
tion. 

Dr. Ram Subbag Singh: Does the 
Government know where this Mr. 
Brown who was tutor to the Tripura 
Prince went after his retirement from 
membership of the Council of Minis-
ters? 

Shri Gopalaswami: We have lo.;t 
trace of him after he ceased to be 
tu tor to the Prince of Tripura. 

DELHI ASSAM AIR SERVICE 

•1349. Dr. Ram Subhag Singh: (a) 
Will the Minister of Communications 
be pleased to state whether it ls a fact 
that the Delhi Assam Air Service which 
was scheduled to operate from the 25th 
August, 1951, has been postponed? 

(b) If so, what are the reasons of 
that postponement? 

(c) When is the Service likely to 
start working? 

The Deputy Minister of Communi· 
cations (Shr1 Raj Bahadur): (a) Yes. 

(b) The present shortage of avia· 
tion fuel. 

(c) As soon as the f~l position 
improves. 

Shri J. N. Hazarika: What 
quantity of fuel that will be 
sary per week to have the 
operated from Delhi to Asam? 

is the 
neces· 

service 

Shri RaJ Bahadur: It depends upon 
the num_.ber of flying ho1.1rs. 

Shrl Sldhva: Is it a fact that a 
tanker carrying aviation spirit has 
already arrived in India from abroad 
and if 10. wlll the hon. Minister con-

sider the question of r.eviving the 
1ervlce, that have been suspended? 

Shri KaJ Bahadur: For this we have 
got to depend ei:sentially on the Minis· 
try of ·-Works, Production and Supply 
and in accordance with their 'ldvice 
we make out our progr.ammes. 

Shri Barman: What are the statlons 
that this serv~ce will touch en route 
.from Delhi to Gauhati? 

Rhri Raj Bahadur: Gauhati, Bagh-
dogra, ·· Patna. Kanpur, Agra and 
Delhi. 

Maulvi WaJed AH: From the time 
table that they may have in view for 
the service it should be oo~sib!e to 
know the quantity of fuel required. 

Shri Raj Bahadur: The time table 
will be made after the acceptance of 
the prescribed conditions of service. 
We offJ;"!red that there wil;l be one 
flight per week in view of the shortage 
of aviation fuel which was considered 
to be uneconomical by the company. 
The time table can be fixed only after 
we finally decide the number of 
flights per week. 

Shri J. N. Hazarika: What is the 
name of the company to which licence 
has been granted? 

Shri Raj Bahadur: Airways India 
Ltd. 

ALLAHAJjAD BOUND GORAKHPUR 
EXPRESS (ACCIDENT) 

*1350. Dr. Ram Subhag Singh: Will 
the Minister of Railways be pleased to 
state: 

(a) whether any inquiry was made 
into the causes of the derailment of 
Allahabad·bound Gorakhpur Express 
in the early hours of the 18th August, 
1951; and 

(b) if so. what were the causes? 

The Minister of State for Transport 
and Railways (Shri Santhanam): (e) 
Yes: an enquiry was held by the 
Government Inspector of Railways, 
Circle No. 2, Calcutta. ,., 

(b) The accident was caused by the 
entaglement of a tl'llss-bar, which had 
dropped on the track from the brake 
gear of a wagon of a Goods train 
which had passed over the side a few 

•hours prior to the accident, with the \ 
leading pair of wheels of the tender 
of the engine of the Express resulting 
in the derailment of the engine ar_d 
tender and the next six out of 11 total 
of ten coaches. 
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Dr. Ram Subhag Sbl&'h: Who are 
the officers who have been held res-
ponsible for the accident? 

Shri Santhanam: The Government 
Inspector has stated "I cannot hold 
anyone directly responsible for the 
accident." .... 

QUILON-ERNAKULAM. RA.ll.WAY LINE 

*1352. Shri Lakshmanan: Wlll the 
Minister of Railways be pleased to 
refer to the answer given by him to 
starred question No. 2159 asked on the 
13th March. 1951 and state: 

(a) \thether the survey of the 
Quilon-Ernakulam Railway line has 
been completed and whether the report 
of the survey has been submitted; 

(b) if so, whether any decision has 
been taken regarding the construction 
of the said line; 

(c) if so, when the construction is 
proposed to be started; and 

(d) what is the estimated cost of 
the construction of the line? 

The Minister of State for Transport 
and Railways (Shri Santhanam): (a) 
Field work for the preliminary En-
gineering and Traffic surveys has 
been completed and the preparation of 
the project estimate is in hand. It 
is expected that the Survey Reports 
will be ready by April, 1952. 

(b) Not yet. The Survey Reports 
will be examined on receipt and the 
results will be placed before the Cen-
tral Board of Transport for a deci-
sion. 

(c) The Government are unable to 
state at this stage if and when the 
construction of the line will be start-
ed. 

(d) The estimated cost will be 
available on completion of the • Pro-
ject Estimate, but it is considered 
that the approximate cost would be 
of the order of Rs. 61 crores for a 
broad gauge line and Rs. 5 crores for 
a metre gauge, line. 

Shri Lakshmanan: May I know whe-
ther the Government of Travancore-
Cochin has recently made any repre-
sentation to the Central Government . 
regarding the necessity of taking up 
the construction of this line expedi-
tiously? 

Shri Santbanam: It is at the ins-
tance of the Travancore-Cochin Gov-
ernment that we have ordered the 
survey, which is going on and then 
the other processes will have to be 
carried out. 

Shrt lyyunnJ: What is the number 
of miles a.long which the railway wiJl 
run? 

Shri Sauthana~: 96;25 miles. 
Start lyyunni: How many stations 

will there be along the line? 
Shri Santhauam: For that we will 

have to await the survey report. 
Shri Alexander: According to the 

preliminary report what are the im-
portant places that the line will 
touch? 

Shri Santhanam: We have not got 
the survey report yet and therefore 
it is not possible for me to say the 
final alignment just now. There are 
tentative alignments in certain places 
and they are investigating alterna-
tive alig::iments. 

Shri Alexa.uder: How many bil 
bridges are to be constructed on the 
l'i.ne according to the preliminary 
report? 

Ml". Deput:f-Speaktt·: He has said 
that the survey has not been com-
pleted. 

Shri Alexander: But they have re-
ceived the preliminary report. 

Shrt Lakshmanan: Has the survey 
been conducted along the coast line or 
in the interior regions? 

Shri Santha.nam: Not along the 
coast line-From Quilon to Kottayam, 
Vhikkam Road, Alleppey and 
Ernakulam. 

CENTRAL COCOA.NUT CO:Ml\tlTTEE 

*1353. Shrl Alexander: Will the 
Minister of Food and Asriculture be 
pleased to state: 

(a) the amount of cess realised by 
the Central Cocoauut Committee annu-
ally; 

(b) the amount spent on pay and 
allowances; 

( r: l the number of Centres working 
under the Committee and the nature 
of the work carried on there; 

(d) whether any methods of con· 
trolling the pests and diseases of the 
cocoanut have been found out and if 
so, the steps taken to disseminate the 
informati0n among the cultivators; 

(e) whether any better yielding· 
variety of cocoanut has been evolved 
at the Centres; and 

(f) if so, what steps have been taken 
to populari!fe it? 

The Deputy Minister of Food and 
Ap-lculture ( Shrt Tbirumala Rao>: 
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(a) The amount of cess realised dur-
ing the last three years Is as under: 

Year Ra· A.II. P. 

1948-49 
1949-50 
1950-!Sl 

5,31,160 3 1 
2,77,5111 5 8 
2,40,418 13 6 

(b) The amount spent on pay and 
allowances of the staff during the last 
two years is as under · 

Year Pay Travelling allowanoe 

Ra. As. P. Rs. AB. P. 
1949-50 1,09,594 7 0 8,161 8 0 
1950-51 1,32,272 4 0 9,962 12 0 

-----·- ·--·---
(c) Two. Research work on the 

fundamental aspects of coconut cul-
tivation such as manuring, intercul-
tivation, etc. is being carried out at 
Kasaragod Station and research work 
on coconut pests and diseases at 
Kayangulam station. 

(C.) Yes. Results of work done are 
published in the 'Indian Coconut 
Journal' and the 'Bulletin' issued by 
the Committee. They are published 
both in English and Malayalam lan-
guages and have wide circulation 
among the coconut growers. 

(e) Yes. 
(f) Quality seedlings of the ordi-

nary tall variety are raised annually 
in the Central Coconut Research Sta· 
tion. Kasara~od and in the nurseries 
in the States of Madras, Bombay, 
Travancore-Cochin, Mysore and Coorg. 
These quality seedlinas thus raised are 
distributed at a nominal price of eight 
annas each to the coconut growers. 

Shri Alexander: There is a decrease 
in the amount of cess. What is the 
reason for this decrease? 

Shri Thirumala Rao: I want notice 
to be exact. 

Shrl Alexander: Is the Minister 
aware that even in ·the premises of 
the research station, where research 
is C'onducted re~arding the pest, the 
disease is on the increase and the 
trees in the premises are being ruined? 

Shri Thirumala Rao: I am not 
aware of it. Investigations are being 
carried on and I have myself visited 
the station. • 

Shrl R. Velayudhan: May I know 
how tar this treatment for pest and 
other diseases of cocoanut trees Us 
made use of by the public of the 
State with regard to cocoanut cultiva-
tion? 

Shrl Thlru.mala Rao: This 1s a 
question about the extension of the 
res1>arch that is being made. The 
situation of the institute itself is in 
the heart of the cocoanut producing 
area and this should facilitate the 
results of the research being observed 
by the people.-

Shri Alexander: The Minister 
said that the results of the research 
are oublia'hed weekly. May I know 
whether Government proposes to pub-
lish the same in daily papers so that 
the common man may avail himself 
of it? 

Shri Thirumala Rao: W-: will consi-
der the suggestion. 

Shrl Alexander: May I know whe· 
ther any attempt is bein1 made to 
desiccate the coc~nut kernels and 
popularise them as foodstuff? 

M.r. Deputy-SpeaS[er: That is 
another matter which does not arise 
on this question. 

Shrl Karunakara Menen: May I 
know whether it is a fact that the 
Committee is suffering a great loss 
on account of the defect in the defi-
nition of the word "factory"? Is 
there any proposal on the oart of the 
Government to change the definition 
of the word "factory" with reference 
to the Central Co!'oanut Committee? 

Shrl Thirumala Rao: Attention of 
Government has been drawn to It and 
Government are aware of it; they are 
having It under consideration. 

FOREST LAND 

•1354, Shri Lakshmanan: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(a) whether Government have 
advised the various State Governments 
where their forest area is above the 
required limits to deforest them to the 
extent of the excess; 

(b) the States where deforestation 
is permissible; and 

(c) whether the deforested land is 
brought under cultivation or is allowed 
to lie fallow after exploitation of the 
timber resources? 

The Deputy Minister ot Food and 
Agriculture (Shri Thinunala Rao): 
(a) No. 

(b) There is an over-all deficiency 
of forests in the country and, as such, 
deforestation is not generally advisa· 
ble. It has, however, to be resorted 
to meet the country's requirements of 
timber, fuel, etc. On account of 
uneven distribution of forests in Incia, 
deforestation would be justified, In 
extreme cases, only in Andamans, 
Aaisam, Coor1 and Madhya Pradesh. 
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(c) Deforested lands are brought 
under cultivation by the Revenue 
Departments of State Governments 
who do not allow such areas to lie 
fallow. 

Shri Lak1hmanan: May I know the 
tot.al extent of laqd that could be 
deforested without danger in the 
various States? 

Shri Tlrumala Rao: I want notice. 
Shri R. Velayudhan: Have Govern-

ment made any 13s•essinent of the 
-extent of forest requirements for 
lndia? 

Sbri Thirumala Rao: Nearly 33 per 
-cent. of the total overall land avail-
.able in the country must be forest. 

Sbri Saranirdhar Das: May I know 
jf Government is doing anything to 
protect the forests belonging to pri-
vate parties. that is those belonging 
to zamindars and landlords. ·all over 
1ndia? 

Shrl Thirumala Rao: Yes, Sir. It is 
:Primarily the concern of the State 
Governments and the attention of 
State Governments is drawn to this. 

Shri J. N. Hazarika: Arising out of 
the answer that Assam is surplus in 
forests, may I know by how much it 
is surplus? 

Shri Thirumala Rao: The percentage 
-of land under forest is 42 per cent. 
in Assam. 

Shri Sivan Plllay: May I know if 
Government is aware that defores-
tation is going on in the State of 
Travancore-Cochin to a very large 
-extent? 

Shri Thir.umal,a Rao: Yes. it has 
been evident in several States. 

Shri Alellf:&nder: May I know whe-
ther Government is aware that rletor-
oestation helps soil erosion and as 
:such should be stopped? 

Shri Thirumala Rao: There is a 
forest policy for the whole country 
-and we are considering all these 
questions of S'Oi! erosion, etc. 

Sardar B. S. Man: May I know 
bow far deforestation in Assam, 
Madhya Pradesh and various other 

States counterbalances the s<:heme 
l()f growing more trees? 

Shri Tblrumala Rao: A certain 
:area of forest will be cleared to bring 
more land under food cultivation. 

LoNG STAPLE COTTON 

*1355. Shri M. Naik: (a) Will the 
Minister of FOOd and Apicultare be 
pleased to state what portion of the 

requirements of India of the Iona 
staple cotton is at present grown in 
the country? 

(b) Has any research been made, so 
far, on the possibilities of growing 
long staple cotton in any part of India 
and if so, with what result? 

The Deputy Minister of Food ad 
Agriculture (Shri Thirumala Rao): (a) 
About l/3rd. 

(b) Yes, for many years in the 
following States which have evolved 
varieties of long staple cotton as 
be!ow: 

States ··--"·-·-varieties ____ _ 

Punjab P.A. 216 F. 
Madhya Pradesh Buri American 

H. 420. 
Bombay Surti Suyog J ayawant 

/Jayadhar Laxmi. 
Madras Combodia Co. 2, Co. 3, 

Co. 4 & Co. 4(B40) 
Karungani K. 5. 

Hyderabad Gaorani 6 & 12 Par-
bhani American. 

_ My~~e. . ~~: ___ _ 

Shri M. Naik: May I know what 
'are our normal requirements of long 
staple cotton? 

Sbri Thirumala Rao: Our lon1 
staple requirements are 16 lakh bales 
every year. 

Shrl M. Naik: How much of it is 
met from indigenous production? 

Shri Thirumala Rao: During the 
year 1950-51, 5 57 lakh bales were 
produced in India. 

Sbri Shiv Charan Lal: How long 
will it take to meet our requirements. 
entirely from indigenous production? 

Shri Tbirumala Rao: There are 
two points involved in that question 
of meeting the overall requirements: 
one is about long staple and the other 
about short staple. 

Shri Shiv Charan Lal: I want to 
know about long staple. 

Shri Thirumala Rao: We are meet-
ing 30·8 per cent. of our requirements 
by local production. We have to 
meet the remaining 70 per cent. and 
efforts are being made in that direc-
tion. 

Shri M. Naik: What exactly are 
the drawbarks in 10trowing the entire 
quantity of long staple cotton here? 
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Sbri Tbirlimala Rao: It is part of 
the integrated plan to make the 
country self-sufficient in regard . to 
cotton. jute and food. We are finding 
it di.fticult to find areas for .growing 
long staple cotton but are asking the 
State Governments to encourage long 
staple cultivation. 

Sardar B. S. Man: Difficulties are 
experienced by farmers growing long 
staple cotton in marketing produce in 
mandis where there are no arrange-
ments for long staple cotton. In 
Punjab we are growing short staple 
cotton mostly, but due to this cam-
paign for growing long staple cotton 
there are areas which have now been 
switched on to long staple cotton 
growing. ~.But the difficulty is that 
in the mandis there are no purchasers. 
What steps are Government taking 
to meet this difficulty? 

Shri Thirumala Rao: If the atten-
tion of Government is drawn to it 
we will remedy the situation. 

TELEPHONE PuBLIC CALL Oi'nCEs 

*1356. Dr. V. Subramanlam: (a) Will 
the Minister of Communications be 
pleased to state the total number of 
Telephone Public Call Offices in the 
Madras State during the years 1947, 
1948, 1949, 1950 and 1951? 

(b) Do all Public call offices run on 
no-loss basis? 

(c) What is the minimum income 
necessary for a Public Call Office to 
be self-supporting? 

The Deputy 
cations ( Shl'i 
1947 
1948 
1949 
1950 
1951 

(b) Yes. 

Minister of Communl-
Raj Bahadur): (a) 

94 
145 
185 
224 
252 

(c) What is necessary is that the 
annual revenue from the P.C.O. should 
not fall short of the annual recurring 
expenditure. includin~ maintenance, 
cost of operation, interest on capital, 
depreciation etc. and therefore the 
minimum income necess,ary will depend 
on the expenditure involved in each 
case. 

Dr. V. Subramanlam: What would 
the minimum expenditure amount to? 

Sbri Raj Babadur: That depends on 
the expenditure involved-the expen-
diture depends upon the distance and 
upon various other factors. 

Dr. V. Subramaniam: In the year 
1950 was one df the public call offices 
run on a guarantee basis? 

Sbri Raj Bahadur: They are all 
remunerative for the moment hence 
there is no question of guarantee. 

Shrl Amolakh Chand: May I know 
if auto-coin public call offices are 
prevalent in Madras? 

Sbri Raj Bahadur: That is so. 

PUBLIC CALL OFFICE FOR THURAIYUR 

•1357. Dr. V. Subramaniam: (a) WiD 
the Minister of Commllllieations be 
pleased to state whether it is a fact 
that the Public of Thuraiyur. 
Tiruchirapalli District have requested 
the Post Master General (Madras) t<> 
open a Telephone Public Call Office at 
Thuraiyur, and that they are prepared 

. to give a guarantee for the minimum 
income to the Department? 

(b) If so, what was the guarantee 
demanded from the Merchants' Asso-
ciation, Thuraiyur (Tiruchirapalli) 
who came forward, with the guarantee 
in their resolution dated the 22nd May. 
1951? 

(c) Has the Public Call Office been 
opened and if so, when? 

1.'he Deputy Minister of Communi-
cations (Shri Ra.1 Bahadur): (a) Yes. 

(b) Guarantee of Rs. 4,097 /-(aoprox.> 
per annum for 10 years was quoted. 
This amount is subject to revision on 
the actual cost being known on com-
pletion of the work. Attempts are 
being made to reduce the amount. by 
utilising cheaper type of construction. 

(c) As the Merchants' Association .. 
Thuraiyur has agreed to guarantee 
the minimum revenue, the work has 
been sanctioned. It will be taken in 
hand as soon as the amount of' 
guarantee is aceepted by the Asso-
ciation. 

Dr. V. Subramaniam: Wben n<> 
guarantee was taken from any other 
public call office, what was the reason 
why a ~uarantee was aslfed from this. 
place alone? 

Shri Raj Babadur: Because one 
examina.tJon twice or thrice it wast 
found to be unremunerative, and in 
cases where it is unremunerative the-
principle followed is that a guarantee-
is demanded. 

Dr. V. Subramanlam: Owl!lg to the-
shortage of stores the work m .connec-
tion with establishing public call 
offices aa well as telephone connections 
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was not going ahead in the State of Fihrl Gopalaswaml: I have no infor· 
.Madras though it has been sanctioned. rnation . 
. May I know the reason for this delay 
in the supply of stores? 

Sllri Rii.f Babadur: The paucity of 
line stores and coin boxes is felt all 
over the country and it is not C'On-
fined to one State alone. We try to 
apportion as best as we can and as 
-equitably as possible the stores, equip-
ment and the coin boxes that are in 
h1rnd with us. 

CLASH BETWEEN SADHU COMMUNISTS 
AND POLICE 

*1358. Shri J. N. Hazarika: Will the 
Minister of States be pleased to state 
whether it is a fact that there was a 
~lash between a group of 50 Sadhu 
communists and the police in an island 
village in Lake Lakta in Manipur 
resulting in 4 killed, 3 injured? 

The Minister of States, Transport 
.'lnit Railways <Shri Gopaluwami): 
Ye:;, Sir. But only 3 oersons were killed 
and some were injured as a result of 
the clash and the firing, The head 
Sadhu had declared himself to be 
God. had collected 40 disciples and 
was recruitiP.i;( more by threats of 
violence and by the burning of hou-
ses. They gave battle to a party of 
police ;rnd Manipur Rifles, who went 
after them . and ~ustained the' casual-
ties mentioned. The "God" is now 
under arrest as also all his disciples 
-excPpt 4. who are absconding. 

Shri Lakshmanan: May I know if 
there is anything in common bet-
WP".'n sadhus and Communists and 
whether the word sadhu-Communist 
is not a contredk'tion in terms?· 

Shri Gopalaswami: I do not know. 
There is one particular brand of 
Communism known to the world which 
does not ac-cept God. 

Shri Saprawnra: May I know whe-
ther these sadhus were not really 
sadhus but. Communists in the guise 
of i:adhus? 

Shri Gopala,swaml: We are not in 
a position to say whether they are 
C'onnected with 'lnY Communist orga-
nisation elsewhere. The only thing 
that we know is that a particular 
fiadhu planted himself in a temple and 
called himself 'Gnrl'. 

Dr'. Ram Subhag Singh: May I 
know the number of houses which had 
been burnt before this clash occurred? 

Shri Gopalaswamt: Somewhere bet-
ween thirty and forty. 

Shri Sonavane: Are these sadhus 
who are alleged to be Communists 
members of the Communist Party of 
lndia? 

Shri Brajashwar Prasad: In view of 
the statement made by the hon. Minis-
ter that Communists do not believe 
in God, may I know from him whe-
ther there are or not churches and 
mosques in the Soviet Union? 

Shrl Gopalaswami: I was very 
careful in the language I used. I said 
that there is one particular brand ol 
Communism which does not accept 
God. 

·shri Brajeshwar Prasad: The word 
'brand' was not audible. 

Shri R. Velayudhan: Mav I know 
whether the!'e sadhus were branded as 
Communists merely to gloss over the 
police atrocities? 

Shri Gopalaswaml: If I were to re-
late the whole story, it. would be full 
of thrills to my hon. friend. 

Sbrl Shiv Cbarau Lal: In view of 
the fact that thirty to forty houses 
were burnt, may I know how many of 
these persons were challanned? 

Shri Gopala.swami~ All th1'!se cases 
of arson occurred within a few days 
and at the end of this short period ·· 
there was this battle between the 
'God' and his disciples on the one side 
and the police and the Ma.nipur Rifles 
on the other which resulted in these 
casualties. 

TRAINER AIRCRAFTS (CRASK) 

•1359. Shri Rathnaswamy: Will the 
Minister of Communications be pleased 
to state: · 

(a) whether it is a fact that two 
trainer aircrafts crashed at Nagpur on 
the 9th August. 1951; 

(b) if so, whether any of the occu-
pants in the planes were injured or 
killed; 

(c) what were the causes of the 
crash; a'ld 

(d) whether any damage was caused 
to the planes? 

The Deputy Minister of Commual-
Cations (Shri Raj Bahadur): (R) Yes. 

(b) No. 
(c) Pilots' error in •both cases. 

. (d} Yes. 
Shri Rathnaswamy: May I ·know • 

whether these two aircrafts were in· 
sured? -

Sbri Ra~ Bahadur: I speak subject 
to correction, but as far as my infor-
mation goes, they were insured. 
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Shri Rathnaswamy: Has the atten-
tion ol the hon. Minister been drawn 
to a valuable suggestion given by a 
British scientist as reported in recent 
newspapers that .if seating arranire-
ments can be made in such a way as 
to make the passengers seated with 
their backs towards the engine the 
chances of minimising accidents to 
passengers can be greatly increased? 

Shrl Raj Bahadur: That suggestion 
is with regard to aircraft used for 
passenger service. This question 
relates to trainin~ Aircraft. 

JAPANESE TRACTORS 

•t363. Shri S. C. Samanta: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(a) the steps taken by Government 
to promote wider use of (i) better 
seeds; (ii) manures; (iii) fertilisers; 
(iv) tractors: (v) agricultural imple-
ments and tools; (vi) pesticides; (vii) 
equipment used by fore!U operators; 
and <viii) locally made tools: 

(b) how many small sized cheap 
Japanese tractors have been imported 
and distributed in various States; anrl 

(c) how much worth of spare parts 
of tractors have been imported ann 
sold since 1949? 

.The DepUty Minister of Food and 
Al'rlculture <Shri Tbirumala Rao\: 
(a) A note indicating the position is 
placed on the Table. [See Appendix 
IX, annexure No. 5.] 

(b) Nil. 
(c) The following quantities of 

tractor spare parts were importer! 
during 1949-1950 and 1950-1951: 

1949-50 Rs. 62,34,420/-/-
1950-51 ... Rs. 1,11,07,536/-/-
Information with regard to the spare 

parts actually sold if' not available. 
Shri S. C. Samanta: In view of the 

hon. Minister's statement that the 
import of tractors operating on petrol 
has been banned recently, may I know 
how many such tractors were import-
ed before the ban was imposerl'> 

Shri Thlrumala Rao: I Tequire 
notice. 

Shrt S. C. Samanta: In view of the 
statement that only Orissa, MysorP. 
Hyderabad and PEPSU have modifled 
their municipal acts and many othPr 
States are not modifying them, anci 
in view of the fact that compost manu-
facture is very essential, may I know 
whether Government have issued Al"V 
Instructions to the States? 

Shri Thirumala Rao: We have drawn 
the attention of the States. Some o! 
them say that without the ~ressure of 
legislation they are able to induce the 
municipalities to manufacture large 
quantities of compost. That is so in 
Madras. In regard to Blhar, they 
have passed some legislation making 
it compulsory for every panchayat te> 
resort to compost making. 'rhe 
States have got discretion in the 
matter. but all of them are very 
earnest. 

Sardar B. S. Man: Before the Gov-
ernment takes wider steps to popula-
rise the use of tractors. has it consi-
dered the supply position of diesel 
oil, soare parts and technical assist-
ance required for the repair of trac-
tors on the fields? 

Shri Thirumala Rao: Yes, Sir. We 
have got a considered policy with re-
gard to this. Unless servicing is 
guaranteed and a certain proportion 
of the spare parts is imported we are 
not allowing the import of tractors. 

Shri S. C. Samanta: In view of lhe 
statement that in 1949-50 the West 
Bengal Government distributed about 
500 tons of superphosphate and in 
1950-51 this amount has decreased and 
further that it is very small in com-
parison with other States, mav I know 
what encouragement is given to the 
cultivators to use this phosphate in 
West Ben.izal? 

Shrl Thirnmala Rao: In 
areas where these 'fertilizers 
popular. the cultilvat;>rs were 
subsidised to take to them. 

certain 
are not 
actually 

PRIVATE COMPANY-OWNED RAILWAYS 

*1365. Sbri A. C. Guha: Will the 
Minister of Railways be pleased to 
state: 

(a) the names of Railways owned 
and :nauaged by private Companies; 

(b) their location and mileage; 
(c) their goods and passenger traf-

fic: 
(d) whether complaints have been 

received from the public regarding 
the inefficient management C'f these 
Railways; and 

(e) why Government are not tiking 
over these Railways? 

The Minister of State for Transport 
and Railways <Shri Santhanam>: (a) 
to (c). I place on the Table of the 
House a statement giving the informa-
tion asked for. [See Appendix IX, 
annexure No. l'I.] 
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(d) Yes, in a few cases. Suitable 
action thereon has been or is being 
taken. 

(e) Accordlr:g to the contracts with 
the Railway Companies, Government 
-and in some cases District Boards--
have the option to purchase the lines 
on certain specified dates and, there-
fore, these lines cannot be taken c ver 
all at once. Government's policy in 
the matter isi that when the occasion 
arises. eaC'h C'ase, is dealt with on its 
merits, includinEt no! merelv the finan-
cial return, but the necessity or desira-
bility in the publiC' interest of conti-
nuing the existing Railway lines and 
if possible. of improving and rehabl-
iitating it so as to ensure efficient 
railway service. 

Shri A. C. Guba: Is the hon. Minis-
ter 11ware that there are four other 
Railways: 

Baktiarpur-Bihar Railway, 
Shaparmukh-Slighnl Railway, 
Centr'al Provinoe Lig!ht Railway, 
Kathakal-Lala Bazar Railway. 
Are these also not private-owned 

Railways? 
Shri Santhanam: Probably, they arc 

owned_ by DistriC't Boards. I fur-
nished full information during the 
debate on the Bill. 

Shri A. C. Guha: How many of 
these Railways are getting subsidies 
from the Centra1 Government or the 
State Governments or loC'al bodies•? 

Shrl Santhanam: I would like to 
have notice. 

Shrl A. C. Guba: Do Government 
give any subsidy to any of these Rail-
ways; if so, what is the amount? 

Shri Santhanam: Speaking from re-
colleC'tion, I do not think the Central 
Government is paying any subsidy to 
any nf these companies. 

Sbrl A. C. Guba: Is it not a fact 
that the Saharanpur-Shahdara Light 
Railway is getting a subsidy from the 
Central Government? 

Shri Santhanam: I would ask for 
notke if the hon. Member wants de-
tails. What I have snid Is purely from 
reC'olleC'tion. 

Shri A. C. Guba: Have the Govern-
ment any control over these railways 
and if so are there any local advisory 
committees for them? 

Shri Santhanam: We have got con-
trol to the extent of control vested in 
us by the lndian Railways Act. 

. 
IMPROVED GUIDE SERVICES 

"'1366. 'Shrl Sidhva: (a) Will the 
Minister of TransPort be pleased to 
state whether the Tourist Advisory 
Committee at its last meeting decided 
to introduce Improved Guide Services? 

(b) If so, wha~ is the present 
strength of Guides and the number 
contemplated to be increased? 

(c) Where will they be located? 
(d) What is the monthly expendi-

ture on administration etc., in main-
taining tourists offices in India? 

(e) What is the total numoer ut 
foreign tourists (country-wise) whu 
er.rived durini;: the current year up-to-
date and how much foreign currenc:y 
Government have earned thereby? 

The Minister of State for Transport 
and Railways (Shri Santhanam): (a) 
Yes. ' 

(b) and (c). It is proposed ~o 
appoint two Central Guides each at 
Bombay and Delhi Regional Tourist 
Offices to start with. At o.ther places, 
in order to improve the knowledl(e for 
existing guities arrangements are 
proposed to be made for holding an 
annual examination by a small com-
mittee who would issue licences to 
those who pass the examination. 

(d) Government have opened Re-
gional TouriSit omces at Bombay, 
Delhi, C&lcutta and Madras. The 
estimated monthly expenditure on 
these offices is Rs. 12,000/-. 

(e) The total number of foreign 
tourists who visited India from 1st 
January 1951 to 31st July 1!151 is 
approximately I 0,200 on the basis 
of data available. The Reserve Bank 
of India are workinl( out details of 
a scheme by which reliable estimates 
of income fr.pm tourist trafHC' can be 
obtained. Meanwhile it is not pessl-
ble to estimate the income from this 
source. 

Shrl Sidhva: Of the 10.200 how 
many C'&me from the U.S.A.? 

Mr. Deputy-Speaker: The question-
hour Is over. 

Short Noti('e Question anti Answer 
Mr. Deputy-Speaker: Shri Jnani 

Ram ...... absent. 
Mr. Rathnaswamy will put his 

Short Notice question on the same 
subject. (Shri Santh1mam rose)- I 
may explain how I P.m permitting this. 
There are three questions tabled on the 
same subject, one by Shri Jnani Ram, 
another by Shri Rathnaswamy and a 
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! third by Shri S. N. Das. The practice 
that is usually adopted is to call the 
.first in order who has tabled the 
question and give preference to the 
o.ther Members in the matter of put-
tmg supplementary questions. If, per-
chance. the first Member whose name 
l call is not pre9'ent, I will call any 
of thE others in order. That is how 
I am calling Mr. Rathnaswamy to put 
hi& question. 

Thf' Minister of State for Transport 
and Railways CShn SanU1&'1am): I 
am not ·~bjecting to the. procedure. I 
would like to know whether it is not 
a disccurte.sy to the House to put a 
Short Notice Question,-for the pre-
paration of the answer of which much 
time is taken,-and not be present to 
put that question? It is not an ordi-
nary 4uestion even. 

Shri R. Velayudhan: It is a con-
tempt o! the House. 

Mr. Deputy-Speaker: This is - a 
matter where more than one hon. 
Member has tabled a question on the 
same subject. If. however. an hon. 
Member finds it very necessary to put 
a Short Notice Question. which in-
volve~ a Jot of time and trouble of 
the hon. Minister to gather informa-
tion. and absents himself. except for 
extraordinary reasons, which he ought 
to communicate to the . Chair, I feel 
it a discourtesy both to the hon. 
Minister as well as to the House. 

Hon. Members take a serious view 
when lin hon. Minister who is · to 
answer the question is not in his seat. 
Hun. Members certainly cannot have 
one- rule for themselves, and another 
for Ministers. 

Dr. Deshmukh: How many days 
have lapsed between the notice of the 
question and the day on which it is 
answered, because very often a Mem-
ber does not know on what date it 
is coming? 

Mr. Deputy-Speaker: Hon. Members 
are informed as soon as a Short 
Notice Question is admitted and 
accepted. Besides hon. Members 
should take care to sea. that they get 
the information properly before they 
10 out. Hon. Members cannot go out 
as tht·y like and come as they like. 
Though we do not maintain an atten-
dance register, Members owe a duty 
to their electorate and to the House. 
Except under exceptional circumstan-
ces. this House is entitled to insist 
upon hon. Members being present. 
Ex<'ept.ional provisions are made for 
exceptional circumstances; it ought 
1:ot to be the rule. 

I fim ~urprised that hon. Members 
consider 1t to be a Privilege to sit in 
the Hot.:se: at the same time they do 
n?t consider .it to be their duty to 
discharge their responsibilities. 

Dr. Des~mukh: It has at leasit been 
my. exper1e~ae that I have never got 
nol1C'e wll111n six days. 

Mr. ~eputy-Speaker: Every hon. 
~~mber 1s expected to come one day 
in advance of the sitting of the House 
and go only one day after the termi-
nation uf the session. 

Shri Sidhva: I am receiving regular 
accep·•ance from office. 

Dt. Desbmukh: He is a f•mdled 
eh1ld. 

Mr. Deputy-Speaker: I will not allow 
any further discussion. 

Hon. Members must realise their 
responsibilities to the House. , 

INDIAN STEAMER J ALAMOTI 

Shri Ratbnaswam1: Will the Minis-
ter of Transport be pleased to state: 

(a) Whether it is a fact that the 
Indian Steamer Jalamoti radioed from 
the North sea on the 20th September, 
1951, that a part of it was abla?e: and 

(b) Whether any help has been 
rushed to the steamer and if so. whe-
ther Government have any informa-
tion as to the safet.v of the occupants 
of the ship? 

The Minister al Stdte for Transport 
and Railways (Shri Santbanani): Aa 
instructed by your office, I have pre-
pared answer for the question st&nding 
in the name of Shri Jnani Ram and 
material for the supplementaries for 
the other Short Notice Questions. With 
your permissioq, Sir, I would read the 
reply to the question which I received 
from Shri Jnani Ram. 

Mr. Deputy-Speaker: Hon. Members 
will realise how inconvenient it is 
now. He has now to give answers to 
a question not put. Anyhow I will ask 
Mr. Rathnaswamy to read· Mr. Jnani 
Rnm's que~tion. Mr. Jnani Ram's 
question will be answered. 

Sbri R. Velayudhan: It is better to 
allow one question. 

Mr. Deputy-Speaker: If an hon. 
Member is absent, is it suggP.sted that 
the other hon. Members ohould fore10 
their chance? This is a very unusual 
suggestion. 

INDIAN STEAMER Jalamott 

Shri Rathnaswamy (on behalf of 
Shrl Jnanl Ram): Will the Minister 
of Transport be pleased to state: 
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(a) whether the Indian steamer 
Jalamoti caught fire in the North Sea 
on the 20th September, 1951; 

(b) the loss of property and life; 
and 

(c) the causes of the incident? 
The Min~er of Staie for Tl'&DBport 

and "Ballways (Shd Saathanam): (a) 
Cargo in No. ; hold in the Indian 
Steamer Jalamoti is reported to have 
caught fire on the 20th September, 
1951 when the ship was on its way 
from Hull to Dundee. 

(b) There was no loss of life but 
preliminary cargo survey indicated 
that 100 bales of cotton were damaged 
by tire and 200 bales by water and 
80 gunny bales and some tea slightly 
damaged by water. 

(c) No information is available as 
to the reason for the fire. 

Shrl Ratllnaawamy: MIU' I know 
whether any help was rushed to the 
steamer and if so have Government 
have any information as to the safety 
of the passengers? 

Shri Saat•uam: All this happened 
recently far away in the sea. Until 
we get a detailed report from the 
captain of the ship, we cannot say 
nnything with precision. But this 
particular incident was not so serious 
as to need any help from outside. 

Shrl Rathnaswamy: May I know 
whether this steamer was properly 
examined before it left the port? 

Sbrl .Santhanam: There are rules in 
every port in every country that ships 
should be examined before they take 
to sea. 

Shrl Ratbllaswamy: May I know 
whether a certificate was obtained by 
the officers concerned that the steamer 
was seaworthy? 

Shrl Santhanam: They must have 
got a certificate when the steamer left 
the Indlnn port and also when it left 
the British port. 

Shrl Ratbnasw1WDY: May I lrnow 
whether Government propose to take 
action against the officers concerned? 

Shri Santlaaaam: We ought to 
knew first whether anybody was res-
ponsible; we cannot take action with-
out knowir..i: it. 

Shrl Ratlmaswamy: What is the 
tonnage of the ship con~erned? 

Shrl Santhanam: I would ask for 
notice vf that question. 
285 P.S.D. 

Shrl Ratbauwamy: ls there any 
reason to suspect that this ship was 
overloaded-what is th•: capacity of 
the ship I would like to know. 

Shrl Saathanam: Al·' that ~111 be in 
the Register of ships· I have not got 
the details here. 

Shri Batlmuwamy : Is any com-
pensation proposed t" be paid to the 
partks concerned~ 

· Shrl Santbaum: In all such cases 
the goods would have been insu~ed. 

Shrl Rathnaswamy: Mar. I know 
whether this ship was built in one of 
our ship yards or was it purchased 
from abroad. and if the later from 
which country and by which company? 

Sbri Santhanam: l would like to 
have notice of the question. 

Shrl Meeran: May I know the ex-
tent of loss in terms of money? 

Shri Santbaaam: ·such .inform.a.ti.on 
as we could get by cable from the 
company concerned has been given in 
my answer. 

WRITTEN ANSWERS TO QUESTIONS 

F.xEcUTIVE ENGINEER AT MHow 
STATION 

•1344. Sllrl Dwlyedl: Will the Minis-
ter of Railways be pleased to state: 

(a) whether It is a fact that an 
Executive Engineer at Mhow station of 
the B. B. & C. I. Railway was c.11ught 
red-handed accepting a bribe of Rs. 500 
in December, 1950; 

(b) what steps, if any, have lilO far 
been taken to institute legal proceed· 
ings or any other action qaiDst tbe 
oJftcial; 

(c) If no steps have been taken, the 
cause of the delay; 

(d) whether the officer concerned 
has since been SU!P8nded and if not, 
why not; and 

(e) whether the case is likely fo be 
tried in a Court of Law and if so, when 
and if not, why not? 

The Minister of state for Transport 
and Railways (Shri Saathaaam): (a) 
The Executive Engineer at Mhow was 
alle11ed to have been caught red-
handed, accepting a bribe of Rs. 500/-
in December last. 

(b) and (e). A complaint bu 
been lodged in the court 'f the Rail-
way Magistrate, Indore 1gainst the 
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accused. It waa put up on 12th Sep-
tember, 1951 and was adjourned till 
27th September, 1951 for the appear-
ance of the accused. 

( c) IR view of the reply to parts 
(b) and (e) above, this does not 
arise. 

(d) Orders have been issued that 
the ofHcer should be suspended. 
RECRUITMENT OF CLERKS IN RAILWAYS 

•1351. Shrl Kr1shnanand Rat: Will 
the'1\1Iinister of Railways be pleased to 
state: 

(a) whether it is a fact that the 
selection of all clerical posts in Indian 
Railw@Ys is now made from Bombay 
only; 

(b) when this rule was broueht into 
force: and 

(c) what was the former rule with 
reiard to itT 

The Minister of State for Transport 
and Railways (Sbri Santbanam): (a) 
No. 

'(b) and (c). Do not arise. 
PUBLIC CARRIER TRUCKS 

•1360. Sardar Bukam Singh: Will 
the Minister of Transport be pleased 
to state: 

(a) whether lt is a fact that the 
Government of India advised the State 
Governments sometime last year, to 
issue more liberally inter-state counter-
signatures to public carrier trucks in 
order to allow free flow of commodities 
from one State to another; and 

(b) whether it is a fact that some 
States have iiilored the advice and 
refused to issue such counter-siana-
tures? 

The Minister of State for Transport 
and Ra.Uwa;,s (Sbrl Santbanam): (a) 
f'es. 

(b) No. 
Co-OPERATIVE SocIETIES OF Bus 

AND TRUCK OWNERS 

•1361. Sardar Bukam Sinrb: Will 
the Minister of Transport be pleased 
to state: 

(a) whether the formation of Com- · 
panies or Co-operative Societies of the 
Motor Bus and Truck Owners has 
been tried in all States or not; and 

(b) whether the Government of 
India have received any reports from 
the various States and whether they 
agree to the greater emciency pro-
duced and better service rendered by 
Companies and Cooperative Societies 
as compared with individual ovmers? 

The Minister of State for Transport 
and Railways (Shrl Santhanam): (a) 
and (b). The formation of companies 
or co-operative societies of road 
transport operators has been tried in 
a number of States. In some cases 
these societies· and companies have 
operated w~th greater efficiency than 
individual operators. Others have 
failed. On the whole, the results indi-
cate that large undertakings with 
sufficient capital can operate more 
emciently than individual operators or 
small concerns. 

DELHI TRANSPORT SERVICE 

•1362. Sardar Hukam Singh: Will 
the Minister of Trans1>0rt be pleased 
to state: 

(R) the monthly aross income and 
expenditure of the D.T.S. every month 
during the year 1950-51; 

(b) the amount credited to the De-
preciation fund during the same pe-
'riod; 

(c) the ratio or percentage that the 
depreciation set apart to the total in-
vestment; 

(d) the taxes, paid during the same 
period; 

(e) the fines. if any, imposed on 
the service for the breach of regula· 
tione under the Motor Vehicles Act; 

(f) the average number of vehicles 
during the same perioct that were on 
the roads; and 

(g) the total amount of compensa-
tion paid for any injury or loss to any 
employee or to a third party? 

The Minister of State for Transpor& 
and Railways (Shri Santhanam): (a) 
to (g). A statement giving the infor-
mation required is laid on the Table 
of the House. [See Appendix IX, 
annexure No. 7.) 

EXTENSION OF AIR-MAIL SERVICES 
IN BmAR 

•1364. Shrl K.'ihudlram Mahata: Will 
the Minister of Communications be 
pleased to state the names of places in 
Bihar where Air-Mail services have 
been extended during last two months? 

The Deputy Minister of Communi-
cations (Shri Raj Babadur): Chapra. 
Muzaftarpur and Darbhanga. 

ALL-WEATHER AIRSTRIPS 

•136'7. Shri Amolakb Chand: Will 
the Minister of Commwlicatlons be 
pleased to state: 

(a) whether All-weather Airstrips 
are being constructed ir. the isolated 
Northern Districts of West Bengal. 
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(b) if so, the names of the places; 
(c) the estimated amount to be 

spent; and 
(d) whether the construction will be 

made by the Central Public Works 
Department or through private con-
tractors? 

Tbe Deputy Minister of Communl-
eat.lons (Shri Raj Bahadur): (a) and 
(b). Ari all-weather airstrip is being 
constructed by the Government of 
India at Bagdogra in Jalp11lgur1 
District. 

(c) Rs. 10,00,000/-. 
(d) The work ls being executed 

through contr"ctors who have been 
selected by call of tenders by the Cen-
tral Public Works Department. 

TOURIST TRAFFIC 

•1368. Shri Jarannath Mishra: (a) 
Will the Minister of Transport be 
pleased to state what development has 
been made in tourist traffic since 1 !148? 

Cb) How many roads have been laid 
to inaccessible places of Hl.:;torical 
importance attracting tourists and what 
are they? 

(c) Is it a fact that, in dry areas 
of India, the foreign tourists are 
given facilities for drinking? 

The Minister of State for Transport 
and Railways (Shri Santbanam): (a) 
I would invite the attention of the 
hon. Member to the reply given to 
Starred Question No. 605 on 4th 
December 1950. Since then the 
following further developments have 
taken place: 

(I) In some of the States, State 
Government officers dealing 
with this subject have been 
appointed Honorary Regional 
Tourist Officers of the Govern-
ment of India to co-ordinate 
all arrangements for improve-
ment of amenities for tourists 
and for the distribution of 
publicity material. 

(ii) It has been decided to form 
Regional Advisory CommittCP.s 
to asslsrt the Regional Tourist 
Officers at Borritiay, Calcutta, 
Delhi and Madras. The Com-
mittee is e:irpected to be set 
up in Delhi shortly. A 
scheme for the provision of 
improved guide services has 
also been evolved. 

(iii) A publicity programme with 
a wide coverage and variety 
has been launched. Addi-
tional Informative literat11re in 

the shape o! an illustrated 
Hand Book of India, Regional 
Guides on Travancore-Corhln 
and Kashmir, a brochure en-
titled "Panorama of India", 
folderi; on Agra. Bombay, 
Calcutta, Delhi and Konarak 
and posters on Important 
tourist centres have been 
brought out. Regional Guides 
and folders ·on other places 
including maps are under pre-
paration. ColouTed travel 
films on Agra, Delhi, Jaipur, 
Kashmir and Kulu and Spiti 
are ready for distribution. 
More films are under prepara-
tion. 

(iv) Steps are being taken to 
collect improved statistics. 

(v) India was Included in the 
round-the-world cruises of the 
luxury liners 'Caronia' and 
'Stella Polaris'. There visit 
in early 1951 was hand!ed to 
the satisfaction of all. 

(b) None of th~ key to:urist centres 
are totally inaccessible. The road 
connections to Khajuraho, Konaralr 
and Chittorgarh are, however. not 
very satisfactory. The question ef im-
proving the existin1 Toad connec-
tions ls already under consideration In 
ronsultation with the State Govern-
mentsi concerned. 

(c) Yes. 

SUGAR (TEMPORARY EXCISE) l'uND 

•1369. Shri s. N. Du: (a) wm the 
Minister of Food and A&TlcuJture be 
pleased to state how the account of 
Block Grant for transfer to Sugar 
(Temporary Excise) Fund st1mds at 
present? 

(b) What are the Important items 
of expenditure so far made from this 
Fund 11ince the Fund was created? 

(c) What wae. the total amount 
placed at the disposal of the Indiau 
Central Sugarcane Committee? 

(d) How is the balance of the Fund 
proposed to be spent? 

The Deputy Minister of Food and 
Agriculture (Sbrl Tblralllala Bao): 
(a) Amount transferred to the Fund 
Rs. 4,11,99,744. 

Expenditure from Fund Rs. 
1.48,95.821. 

Balance in the Fund Rs. 2,83,03,923. 

(b) (i) Paid to Indian Central 
Sugarcane Committee for suicarcane 
development schemes in the various 
States Rs. 30,75,270. 
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(ii) Paid to Jnd1an Central Sugar-
cane Committee in connection with the 
establishment of SURar Technolo1ical 
Research Institute-cum-Central Suaar-
r.ane Research Station at Bhadruk, 
concessions to lalJOur. Rs. 1,03,20,545. 

(iii) Subsidy to Sugar Industry in 
U.P. and Bihar to compensate them 
for additional cost involved in certain 
concessions ~o labour.' Rs. 1,03,20,545. 

Total Rs. 1,48,95,821. 

. (c) Rs. 45,75.276 have so far been 
paid against Rs. 125 lakhs set apart 
for the schemes of the India:i Central 
Su1arcane Committee. 

(d) A sum of Rs. 44'25 lakhs is in-
tended to be spent on Sugarcane 
Development Schemes and a sum of 
Rs. 35 lakhs on the Sugar Technolo-
1ical Institute. J.l'urther sums will be 
spent as and when schemes for the 
benefit of the Sugar Industry are 
ftnalised and approved by the Gov-
ernment of India. 

IUOAR (TEMPORARY EXCISE) FUND 

•t370. Shrl 8. N. Das: Will the Minis-
ter of Food and Apicalture be pleas-
ed to state: 

(a) the special features or the 
schemes launched by various State 
Governments subsidised from the Fund 
placed at the disposal of the Indian 
Central Sugarcane Committee by tht? 
Government of India from the Block 
Grant for transfer to Sugar (T~mpo
rary Excise) Fund; 

(b) which of the State Governments 
are participating in the schemes, 1iv-
1ng the estimated cost of their schemes 
in each case; 

(c) the amounts so far allotted to 
each of these States, 1ivin1 the am-
ount spent by them so far; 

(d) the results that are expected to 
be achieved specially with regard tc 
yield; 

(e) to what extent the Government 
of India exercise control over the 
Fund; and 

(f) whether any aasessm8. . uf the 
results achieved so tar has been 
made? 

The Deputy Minister of Food and 
Arrteultare (Shrl Thlrumala Rao): 
(a) Spedal features of the schemes 
are: 

(I) Development of adequate lrri-
getion facilities tor the au1ar-
cane areas; 

(ii) Organisation of seed nurseries 
to provide adequate quantities 
or disease free seed of suita· 
ble varieties, including seed 
multiplication programme; 

(iii) provision of adequate 
manures and fertilisers of the 
rleht type; 

(iv) provision of qualified and 
properly trained technical per-
sonnel to carry the results of 
research to sugarcane growers; 

(v) provision of efficient watch 
and ward service for proteC'-
tion of the crop against pests 
and diseases; 

(vi) provisd.on of zonal centres for 
varietal trials; and 

(vii) provision of soil extension 
service to advise cane growers 
regarding the best use of .their 
lands and the nature of the 
fertilisers: needed for them. 

(b) The State Governments which 
are participating in the scheme and 
the estimated cost of their schemes ,. 
are: 
-·----~---

State. 
Total estimated 

cost ot the Schemes. 

(1) Uttar . Pradesh 
(2) Bihar. 
(3) Bombay. 
(4) Madras. 
(5) Punjab (I) 
(6) Orissa. 
(7) West Bengal. 
(8) Madhya Pradesh. 
(9) Assam. 

Rs. 
1,16,44,846 

24,14,490 
11,2()..558 
11,24,544 
9,3!7,500 
1,52,000 
5,03,240 

75,000 
77,860 

'Cc) The amounts so far allotted to 
each or these States by the Indian 
Central Sugarcane Committee are: 

State Amount 
allotted. 

Ra. 
'1) Uttar Pradesh. 18,00,000 
(2) Blhar. 1,73,823 
(3) Bombay. 2,01,220 
(4) Madras. 2,22,781 
(5) Punjab (I) 4,15,770 
(6) Orlssa. 12,000 
(7) West Bengal. 1,15,580 
(8) Madhya· Pradesh. 2,225 
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The Madhya Pradesh Government 
dosed their schemes on 10th Decem· 
ber 1949 due to flnancl.ill stringency 
and the Assam Scheme was not im· 
plemented at all due to financial 
stringency. The other State Govern-
ments have spent the entire amount 
allotted to them by the Indian Central 
Sugarcane Committee, in 11ddition to 
their own contributions. 

(d) It is expected that the average 
yield of cane per acre, when ·the 
scheme is C'ompleted, may increase to-
the following extent: 

Prellent Ex· Per· 
average peoted acre oentap-e 

State. yield~ yield of 
per at the in· 
acre.~ end cre&led 

of tbe yield. 
de· 

velop-
ment 

llChemell. 

(TonA) (TonA) 

(1) Uttar Pr&- 12·5 26•0 100 
d&llb. 

(2) Blbar 12·0 20·00 66 
(3) Bombay •O·O «·O 10 
(•) Madru 2lS-O 30•0 20 
(II) Punjab (I) • 12·11 18·0 44 
(6) Wat Benpl 18·0 22·5 25 

(e) The Government of India are 
exerC'ising complete control over the 
Fund. 

(f) Not so far. The State Govern-
ments have been requested to adopt 
some uniform measures to determine 
the increase in yields and sucrose 
content by which alone the progress 
of the Schemes can be gauged. Re· 
ports from State Governments are 
awaited. 

FAILURE OF RAINS IN KUTCH 

•1371. Shrl Dbolalda: (a) Will the 
Minister of Food and Arrtcultare be 
pleased to state whether Government 
are aware that the food crops In 
Kutch have failed owtn1 to scarcity of 
r.ains, that prices of food,lrains are 
going hfgher and higher and that 
fRmine C'onditions are threatening in 
Kutch? 

(b) If so, what steps have Govern-
ment taken to meet the situation? 

Tile Deputy Mlnllter ot Feod and 
Arrlcaltare CShrl Thlrumala Rao): 
(a\ and (b). There has been deft-
clency of rainfall. The Chief Com· 

missioner has been asked to report on 
the elleds of this on the crops. 
Market prices have been fairly steady. 
On 15th September, Kutch had a stock 
of ~.2311 tons of foodgrains. On the 
basis of past off-takes, this stock is 
sufflcient for about 5 months' require-
ments. 

CHINNASAL•M-TIRUKOILUR 
RAILWAY LINE 

•J3'72. Sbrl Kanaka Sabal: Will the 
MJnlster of Railways be pleased to 
state: 

(a) whether Government have re-
ceive.ct representations for the cons-
truction of a RaUway line from Chin· 
nasalem to Tirukoilur via Kallalru-
richi; 

( b) whether the 5overnment of 
Madras have recommended the pro-
posal; 

(c) wJlether there Js any i;:roposal 
for the construction of a Railway line 
from. Chinnasalem to Thiruvanna-
mala1; and 

(d) whether Government will give 
priority for the above schemes? 

Tl:e Minister of State for Transport 
and Railways (Sbri Santbanam): (a) 
Yes. 

(b) The Government of Madra!I 
rerommended that the construction of 
a Railway linE: between ChJnnasalem 
and _Ch~leput should be given due 
cons1derahon by the Government of 
India along with other projects recom-
mendled by them. Chi111nasalem-
Tir1;1koilur line forms part of this 
proJect. 

(c) Chinnasalem-Tiruvannamalai line 
also forms a part of the Chinnasnlem-
ChJngleput project. 

(d) The Chinnasalem-Chingleput pro-
ject was considered by the Central 
Board of Transport along with other 
projects in Madras State and it was 
decided that the project .. hould ue held 
over. The question of giving priority 
to the above schemes, th~refore, does 
not arise at this stage. 

• i IATll' ..,. lfl'ift 

* t ~ lfi. ""' ~ : ""' "'" "" 
~q:~~~rnAi: 
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SHORTAGE OF FOOD-GRAINS IN BIHAR 

[*1374. Shri Oraon: Will the Minis· 
ter of Food and A&rlculture be pleu-
ed to state: 

(a) whether the attention of Gov-
ernment has been drawn to a report ill 
the newspapers that according to the 
Bihar Cabinet's estimate there is like-
ly to be a loss of about 40 lakh tons 
of food-grains this year due to the 
failure of rains in that State; and 

(b) if there is an apprehension of a 
famine occurring in Bihar in 1952 as 
well, what s;teps Government propose 
to take to protect the people of that 
State from starvation?] 

The Deputy Minister of Food and 
Agriculture (Shrl Thlrumala Rao): 
(a) Yes, Sir. Bihar Government have 
intimated that there is no basis for 
these newspaper reports. They have 
not yet made any estimates of the loss 
of rrops due to failure of rains. 

(b) At present there is no reason 
to apprehend a famine :,,ccurring in 
Bihar in 1952. 

RAILWAY VENDORS AT MOGHALSARAI 
RAILWAY STATION 

•t375. Sbri B. K. Panl: Will the 
Minister of Railways be pleased to 
state: 

(a) whether it is a fact that about 
150 vendors working under a Railway 
Caterer at Moghalsarai Station on the 
E. I. Railway have gone on strike; 

(b) if the answer to part '(a) above 
be in the amrmative, the reasons for 
such a strike and the date from which 
they are on strike; 

(e) the other stations on the same 
Railway affected by this strike, their 

number end the names of the stations: 
and 

(d) what steps Government propose 
to take in this matter? 

The Minister of State for Transport 
·and Railways (Shri Santhanam): (a) 
Yes, there was a strike of bearers and 
vendors of the catering contractors at 
Moghalsarai station but the number 
involved was 69 end not 150. 

{b) The e<>ntractors had occasion to 
- take up with one of their bearers et 

Gaya for overcharging a passenger 
and the strike at Moghalserei was 
launched on the evening of 3rd Sep-
tember, 1951 in sympathy. 

(r) In addition to Gaya and Moghal-
serei, four other stations, namely, Kiul 
Jn.. Jhejhe, Mokemeghat end 
Mokameh Jn. were efTected. 

Cd) The catering and vending ser-
vice$ at these stations resumed shortly 
afterwards es the contractors obtained 
the necessary staff from other stations. 
So fer as industrial dispute& between 
the firm of contractors and its work-
men are concerned, these fall within 
the sphere of the State Government 
who are reported already to have 
placed them. before the ConcUiation 
Board at Patna and Allahabad through 
their Labour Commissioner. 

MILK (PRODUCTION) 

327. Shrl Kshudlram Mahata: Will 
the Minister of Food and Arricul&ure 
be pleased to state: 

(a) the quantity of cow's milk pro-
duced in India at present daily: 

(b) tht: quantity required for babies 
between the ages 1 to 3 years : 

{c) the quantity at present consum-
ed tn a year for beb!es under one 
year of age; and 

(d) the quantity required for hables 
under one year of age each year if 
they ere to depend exclusively on suC'h 
milk and not on mother's milk? 

The Deputy Minister of Food and 
AICl'iculture (Shrl Tblrumala Rao): 
(a) 5·65 lakh maunds daily according 
to Livestock Census of 1945. 

(b) 1,218 lakh maunds per year 
(c) No systematic survey has been 

carried out to determine the actual 
quantity of milk consumed by children 
under one year in this country. 

(d) 406 lekh maunds per year on 
the basis of 12 chheteks per day. If 
the infants are breeslt fed, the quan-
tity of milk required would be the 
sam~ es nursing mothers in that case 
would themselves need to take milk. 
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"GROW MORE FOOD" CAMPAIGN 
328. Dr. V. Subramaniam: Will the 

Minister of Food and Agriculture be 
pleased to state: 

(a) the total amount of money 
given to different State Governments 
for the 'Grow More Food' Campaign 
in States as Subsidy and Loan for the 
years 1945 to 1051; 

(b) the increase of land brought 
under the plough and the increase in 
yield for the years 1945 to 1951; 

(c) the details of the increase in 
(i) paddy; (ii) wheat; (iii) milo; (iv) 
cotton; (v) jute; (vi) tobacco; (vii) 
sugar-cane and (vili) groundnut; 

(d) the total yield of coffee and tea 
in India for the years 1947-1951: and 
the inarease in acreage of plantations 
in the country; and 

(e) the total amount spent for the 
purchase of Tractors for the years 
1947-1951? 

The Deputy Minister of Food and 
Agriculture ( Sbrl Thirumala Rao>: 
(a) Statement I showing the total ex-
penditure sanctioned by the Govern-
ment of India to States during the 
years 1944-45 to 1950-51 is placed on 
the Table of the House. 

(b) Statement II showing the area 
reclaimed and the estimated additional 
production of foodgrains therefrom, 
on an all-India basis during 1944-45 
to 1950-51 is placed on the Table of 
the House. 

(c) Statements III and IV showing 
respectively area under and produc-
tion of• principal crops in India during 
1944-45 to 1950-51 and the increase/ 
decrease in the acreage and produc-
tion during 1949-50 and 1950-51 over 
the preceding year are placed on the 
Table of the House. 

(d) Statement V showing production 
of coffee and tea and statement VI 
showing area under coffee, tea and 
rubber during the years 1947 to 1949 
are placed on the Table of the House. 
Similar information for the years 1950 
and 1951 is not yet available. [For 
(a) to (d). see Appendix IX, anne-
xure No. 8.] 

(e) Rs. 192·5 lakhs by the Central 
Tractor Organisation. Similar fnfor-
mation in respect of all State Govern-
ments is not available. 

PILFERAGE OF RAILWAY CONSIGNMENTS 

329. Sbrl M. Naik: (a) Will the 
Minister of Railways be pleased to 
state the number of cases of pilter-
age and the amounts involved over 

the B. N. Railway during the years 
1946-47, 1947-48, 1948-49, 1949-50, and 
1950-51? 

(b) How many cases were detected? 
(c) What were the amounts of com-

pensation claimed by the parties and 
paid by the Railway during the above 
period? 

(d) Is it a fact that some organized 
gangs of pilferers were or have been 
at work to secure forged railway re-
ceipts and securing the Railway con-
signments? 

The Minister of State for Transport 
and Railways (Sbri SanUlanam): (a) 
Separate figures. relating to cases of 
pilferage were not maintained prior 
to July 1950. Number of cases of 
thefts and amounts paid during the 
years 1946-47, 194 7-48, 1948-49 and 
1949-50 and number of cases of thefts 
and pilferage and the amount paid 
during the year 1950-51 are as under: 

Year. 

19,6-47 
1947-48 
1948-49 
J949°1SO 
1950.111 

(b) 

Year. 

1946-4:7 
1947-48 
1948-49 
1949-ISO 
1950-lll 

(o) 

Year. 

1946-47 . 
1947-48 • 
1948-49 . 
1949-ISO • 
1950-111 . 

No. of Amount 
oue11 of paid. 
thefh. 

Ra. 
4381 9,09,407 
4293 7,29,"l 
5346 9,67,679 
9278 20,49,886 

24,1123 42,18,512 

No. of OMell deteot. 
ed. 

Figures not available. 
779 
940 
82tl 
555 

Approxi-
mate. 

amount 
claimed 

Bit. 

Amount 
pa.id. 

&. 
12, 78,170 9,09,407 
10,21,218 ... 7,29,441 
13,M,71Sl 9,67,679 
28,69,841 20,49,886 
68,98,978 42,13,5ll2 

(d) Five easies of delivery of con-
signments undekr forged Railway Re-
ceipts have been reported. The mat-
ter is under investigation. 
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DISPLACED RAILWAY GUARDS 

330. Sardar Hukam Singh: Will the 
Minister of Railways be pleased to 
state: 

(a) whether the Railway employees 
of the old N.W.R. who opted for India, 
have all been absorbed in various 
Railways; 

(b) whether some of the Uisplaced 
Railway Guards of old N.W.R. were 
appointed to serve on E.I.R.; and 

(c) whether their previous service 
in Pakistan has been given full conal-
deration so far as confirmation. pro-
motion and seniority are concerned? 

The Minister of State for Tran11POrt 
and Railways (Sbrl ,Santhanam): (a) 
Yes. 

(b) Yes. 

(c) Yes. 
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CORRIGENDA
to

W  Parliamentary Debates (Part II—Other thnn Questions and Answers),
Fourth Session 1951.

Volume XVI.—
1. No. 1, dated the 24th September. 1951.—

(1) Col. 3193, line 10 for “Act, 1151" read “Act, 1951*'
2. No. 2, dated the 2Rth September. 1951,—

(I) Col. 3260, line 18 /or “set” read “sat” .
I. No. 3, dated the 26th September, 1951,—

(ii)  ̂ ^  ‘‘3Tr7Rf” i
4. No. 4. dated th,*» 27th September, 1951,—

(i) Col. 3902, line 19 from bottom for “rent for oooupntion of houses’* read
SHORT NOTICE QUESTION".

(ii) w»r <Tfw u  «T ‘ ‘w tt t?
5. No. 8, dated the 29th September. 1051,—

(i) Col. 3902, line 19 from bottom for “rent for occupation of houses” r «̂il
“damages for the occupation’ .

Ko, 7. dated the 1st October, 1951,—
(i) Col. 3952gie 16 omit “ a” .

7. No. 8, datede 3rd October, 1951,—
(i) c o i r f o r  existing line 19 read “ it has been made out that pre-censor-” ; 

after existing line 40 insert “permanent period U) the hands of the”
and delete line 43.

8. No. 9, dated the 4th October, 1951,—
(i) Col. 4153 last Une, for “L.P.C.” read “ I.P.C.” .
(ii) Col. 4188, for existing line 18 from bottom read “cular case by that

experience and I” .
9. No. 10, dated the 5th October, 1951,—

( i )  m*r t ^  ‘'jH N vit”  q f i

(ii) Col, 4340, line 4 from bottom after “years” ifi9ert “ago*'.
10. No. It, dated the 6th October, 1951,—

<i) Col, 4418, litie 26 for "stituted*' read ‘Vsubfctituted’'.
(ii) CoL 4460 after line 27 insert “ ages etc.**
,(iH) CoL 4623, line 19 from bottom for “Cogrtizilibity” read “Cogni/abihly"*
iiv) CoK 4824, lintf 11 for ••Cognizilibity** rend '‘CogniTiability” .

No. 12, dated the 11th October, 1951,—

(i) Col. 4694i for existing lines 7 9 read “given Shri Archru Ram’s case ..
SfiH Kamatb; I am sorry it is a very ignorant imputalion...........

/|j\ fnr pvisfinff Hno r^nd “number nf tractors 1o he* nrorJiifw)*’



C‘>)

12. No. 13, dated the 12th October, 1951,— ,
(1) Col. 4743 after line 5 insert “ (No Questions— P̂art I not PubUshed)" as » i 

Un.. ■;
(U) Col. 4844 In line 32 for ‘<KhwaJa Inalt Ultoh: May I point" read '‘Sbri

IhuaJhuBwaia. I just want” .
13. N>). 14, dated the 15th October, 1951,—

(tt Col. 4913, line 13 from bottom for “ (Sldhva )”  read ••(Shri SMhva)".

(ii) »n»r irftgr IR  ̂ '* «fW " i
(iii) Col. 4984 for existing lines 10 and 11 from bottom read “A person shall

b« disqiuillfled for being chosen as and for being” ,
14. No. 15, dated the 16th October. 1951.—

(I) Col. 5093, for existing line 34 read “'for the industrial development of
our country**.

(il) Col. 5128 in line 5 fix>m bottom after ‘‘to” insert “give to”.
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PARLIAMENT OF INDIA
Thursday, 21th September, 1951.

The Houte met at Nine of the Clock. 
fMR. Depoty-Speakeh in the Oioirl 

QUESTIONS AND ANSWERS 
(See Part I)

10-10 A.M.
Mr. Deputy-Spraker: The hon. Mr. 

Santhanarh.
Shri R. Velayudhan (Travancore- 

Cochin): What about my adjournment 
motion, Sir?

Mr. Deputy-Speaker: I have not ad
mitted that adjournment motion. It is 
not in time.

Shri R. Velayudhan: Will it be taken 
up tomorrow? .

Mr. Deputy-Speaker: It will be too 
late tomorrow.

Shri R. Velayudhan: Will you kindly 
admit it as a short notice question?

Mr. Deputy-Speaker: U the hon. 
Member puts a question I will consi
der it.

STATEMENT BY THE MINISTER OF 
STATE FOR TRANSPORT AND 

RAILWAYS

(i) A n sw e r  to S h r i R. K. Sidhva*s 
STARRED QUESTION No. 386 OF 21-8-51 
re g a rd in g  th e  p os it ion  o f  B road  
and M e tr e  G auge w a gon s, and 
(ii) A n s w e r  t o  a su p p lem en tary  
qu estion  put by S h r i R. K. Sidhva 
IN co n n e ct io n  No. 69 ON 11-9-1951.
The Miniiiter of Slate for Transport 

u d RaUways (Shri Santhanam): (!)
Sir, on the 21st August 1951 my hon. 
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friend Shri R. K. Sidhva in a supple
mentary to his question No. 386 asked 
whether arising out of part (f) I had 
said that no representatiop had been 
made by the Gujerat Chamber of
Commerce to which I replied “That
is my informatioir*.

Shri R. K. Sidhva has since sent 
me a copy of a letter, addressed by 
the Gujerat Chamber of Commerce, 
Ahmedabad, on the 14th June 1951, to 
the Railway Board on this subject. 
Enquiries have revealed that this let
ter was received by the Railway
Board on 16th June 1951, and a reply 
thereto issued from the Railway
Board’s office on 2nd July 1951, ad- 
vismg the Chamber that the B.B. & 
C.I. Railway Administration, who 
had already been addressed by them 
direct, would advise the Chamber of 
the action taken in the matter. Tht 
attention of the B.B. & C.I. Railway 
administration was also simultane
ously drawn by the Railway Board to 
this representation.

Before furnishing the uecessary in
formation for answering the question 
under reference, the Railway Board’s 
office had checked up the record of 
letters received between Ihe 1st July 
1951. and the 17th August 1951 and 
thifl letter, havini? been received ear
lier in June, as has now b<»en dis
covered, wa.̂  not traced. They thus 
informed me that ;io representation 
from the Chamber of Commerce, 
Gujerat, had been received This in
formation has now been found to be 
incorrect, and I am sorry that this 
mistake should have occiOTed at pll. 
Suitable action has now '“been taken
lo avoid a recurrence of this nature.

(ii) I also wish to refer to my ans
wer to a supplementary question put 
by my hon. friend, Shri R. K. Sidhva, 
in connection with fchort notice ques
tion No. 69 on 11th September 1951. 
Shri Sidhva had asked whether the 
Government Inspector’s Enquiry into
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[Shri Santhanam]
the accident on the Shahdara-Sflha-
ranpur Light Railway would be a pub
lic enquiry and would it be open to 
the press also I from my recollection 
replied that the Government Inspec
tor’s enquiry is a public enquiry and 
any member of the public is entitled 
to be present. After ascertaining 
the correct position I have to modify 
my answer as follows:

“Tlie Government Inspector’s 
enquiry is a public enquiry in
asmuch as a press note is issued 
notifying the date, time and place 
of the enquiry and inviting mem
bers of the public to give evi
dence at the enquiry if any of 
them may desire to do so. The 
public and the press are, however, 
not permitted to watch the pro
ceedings of the enquiry or to 
report them/*

27 SEPTEMBER 1951 im o

LEAVE OF ABSENCE FROM THE 
HOUSE

Mr. Deputy-Speaker: Before the
House proceeds with any other busi
ness, ‘ I would like to inform hon. 
Members that Shri Abdul Halim 
Ghuznavi has requested for leave of 
absence under article 101(4) of the 
Constitution from all meetings of Par
liament during this year as. he is un
well. The wording here is “ this 
year” . I think it must be “ this ses
sion'*.

Shri B. Das (Orissa): May I know
where this letter has come from? 
From India or Pakistan?

Mr. Deputy-Speaker: 1 And it has
come from Mymensingh in Pakistan. 
He is there. He has asked for leave 
of absence from all meetings during 
the whole year as he is unwell. The 
House will give the leave, if it likes, 
only for the session.

Shri B. Das: Mr. Abdul Halim Ghuz
navi is an old friend of mine, but I 
understood that a few months ago he 
left India for Pakistan for good. If 
that be the case it is for you to con
sider ^ eth er a Member living in 
Pakistan can ask for such leave.

Mr. Deputy-Speaker: I shall And 
out wUen he attended Parliament last 
and I shall give some facts tomorrow. 
Then the whole House can consider 
whether it is necessary to grcmt the 
leave or not. 1 shall take this up 
tomorrow.

PAPERS LAID ON THE TABLE
S tatement on  pr o g ress  of  L and A r m y

The Minister of Food and Agricul
ture (Shri K. M. Munshi): I beg to
lay on the Table a copy of the state
ment on the progress of the Land 
Army promised in reply to Starred 
Quê stion No. 82-A on the 8th August, 
No 9] Appendix IX, Annexure

ELECTION TO COMMITTEES 
Sa m s  AD t Co u r t) o r  V ish v a -B harati

l_^«, I f  ^  * l i Ol

i -  i  ( i r )  iis ( I )

( « )  0  ( n )  i

J *eyi

^  }•> < lif|3

>+*-• i  i

The Minister of Education (Maulana 
Asad):

“That in pursuance of clause 
(xii) of sub-section (1) of Sec
tion IS of the Vishva-Bharati Act, 
1951 (XXIX of 1951) read with 
clause (5) of statute U of the 
First Statutes of the University, 
this House do proceed to elect, in 
such manner as the hon. the J^ea- 
ker may direct, two Members 
from among themselves to be
Members of the Samsad (Court)
of the Vishva-Bharati*”
Mr. Deputy-Speaker: The question

is:
**That in pursuance of clause 

(xii) df sub-section (1) of Section 
19 of the Vishva-Bharati Act, 1951 
(XXIX of 1951) read with clause 
(5) of statute 11 of the First 
Statutes of the University, this 
House do proceed to elect, in such 
manner as the hon. the Speaker 
may direct two Members from 
among themselves to be Members
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of the Samsad (Court) of the 
Vishva-Bharati.”

The motion was adopted.
I n d ian  C e n t r a l  T o bacco  C o m m it t e e

The Minister of Food and Affricul- 
tore (Shri K. M. Munshi): 1 beg to
move:
■ “That in pursuance of Clause 

(7-9) of paragraph 3 of the late 
Department of Education, Health 
â id Land? . Resolution No.
F. 40-26/44-A, dated the 10th 
April, 1945 constituting the Indian 
Central Tobacco Committee, this 
House do proceed to elect, in 
such manner as the ĥon. the 
Speaker may direct, one Member 
from among themselves to 
serve as a Member of the Indian 
Central Tobacco Committee.”
Mr. Deputy-Speaker: The question

is:
“That in pursuance of Clause 

(7-9) of paragraph 3 of the late 
Department of Education, Health 
and Lands Resolution No. 
F.40-26/44-A. dated the 10th 
April, 1945 constituting the In
dian Central Tobacco Committee, 
this House do proceed to elect, 
m such manner as the hon. the 
Speaker may direct, one Member 
from among themselves to serve 
as a Member of the Indian Cen
tral Tobacco Conmiittee.”

The motion was adopted.

Mr. Deputy-Speaker: I have to in- 
from hon. Members that the following 
dates have been ftxed for receiving 
nominations and holding elections, 
if necessary, in connection with the 
following Committees, motions relat
ing to which have been moved and 
adopted just now, namely:

Date for 
nomination

Date for 
eleotioQ

1. SatHNad (Court)
of Viahvtt-Bhttrati ^28-9*ol 1-10-5]

2. Indian Central 
Tobacco Committee.
The nominations for filling up vacan

cies in these Committees will be re
ceived in the Parliamentary Notice 
Office upto 12 Noon on the date men
tioned for the purpose. The elec* 
tions, which will be conducted by 
means of the single transferable vote, 
will be held in the Assistant Secre
tary’s Room (No. 21) in the Parlia- 
»nent House between the hours 10-30 
A.M. and 1 PJ4.

PRESS (INCITEMENT TO CRIME) 
BILL

Presentation op Report of Select 
Committee

Minister of Home Affairs (Shrl 
Rajagopalachari): I beg to present 
the Report of the Select Committee on 
the Bill to provide against the print
ing and publication of incitements to 
crime and other objectionable matter, 
with a few dissenting Noies.

Shri Deshbandhu Gupta (Delhi): 
May I know if it is likely that the 
report will be circulated to Members 
today?

Shri Rajaifopalachari: It will be 
\dgn^ with all expedition. Sir, and we 

nave to take it up on the 1st for con
sideration.

Mr. Deputy-Speaker: The motion
will je  made on the first for consi
deration and as expeditiously as pos
sible copies will be circulated.

BENARES HINDU UNIVERSITY 
(AMENDMENT) BILL
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9̂  di 1^ uJ[Xa3 cS^JLJ^

^  ĵyK J_ ^ ^ y y ^ t t

- t5*  ̂ )luijl»U If

^  t*> l*k*i >*3,U ^



3467 B e n a re s  Hindu University 27 SEPTEMBER 1951 (Amendment) Bill 3468

u r ^  ^  ^
(Party politics) J>)k

~ »* 
yOm, «yli <,» ^  y)W)

J**
l j :<I ^  (j-l 

^  tojfj -

j u f - ^  J<Ji< v^a*3u^

C>^ '-s»^ *j
f;)Je ))̂  - ^  ^y*> 

^  »a<4-j)jS ^ y i  -

(edu- ^
« ^  cational institutions)

Ai,t ^  ^  Jiylo yM

1̂ .3 ^  ^  f)«> })f l«S)

^  »j ^
c5>“ )‘» - 0*i^  *>^ i  ^ b u  4j

* uJ<5 u»« L>*  ̂ lT  ̂ *J
4* y%- f * ^

^_gW - t5 «  ‘-^J>

<i> f y ftXi IS*"f -  j» *5

^  C^J i  lX? W*

^  O i ^  *) *
^  *)*^

^  lT>

ij*** 4 )  CT̂

(Indian Presi- 
L  )^)) tf'»«ft*A3a.» dent)

t$ ^  v i ■
jjUA,*2*£-J| J U * J ^ |  , _ ^  ),i> 

^U aa;l ? V  ^   ̂ ^.>13̂  J

^  L>*  ̂ '^>J» l-^if (*lf
ts^ j ĵ*.| *>' ( jj*  Uftl^. Ulif 

f_fti “"W 'J*l

^ Ls^y* s J  is-A-.;)̂  
i*j ^  v 'jU o JL.I u<L.

^ “=-̂ } - L>*  ̂ cr*+̂
^  «3L. ^ vF
0^»*-'»i5 (J-— - liU-, ^5^

v f  -  ^  L>*  ̂ ( jH r r  a ~

»} Jt4 ^  ij*l ^  l » ) ^
(_f̂  L^ ^
(•ja.j^ .x ^ i >~ ^

^ ¥  J  j ^  J h  ^

»> - O 'fi u^))«r
if ^  iJ  Jl*i 4;

Jyi- lV  >ĵ ^
lju ji 1̂ jjAitif jjf ^  i ;

i»ti!a;| l»|)F JJ ^  2)^ |»AI <^)i3

^  AfJUa. - ^  ^ ,3 ,^  Uji
^  )}JU
))l Al*> u>-*<!)  ̂ *w  i -  ^

^ v ’ pi 5>t <̂ *< i  i^ f
<A<^t ^  ySrf)) ^U~j<xU>

vF L>*̂  - ^ *̂ > )• t_rr‘*aaz» 
^ )L a  laJj j_j*f ^  u 5 ^  

» j S ^  t$ V  ^  cs^
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))l ^  ^  i  lijiJl 

^  ‘-if!*
>“ ■ '̂ ■'

^  J i  ^

Vt c '  ■ W  ĉ **̂
aXm ^

^ysJO^ lS J   ̂ ft|AA«

^  U *la , UU-, / i?

«yW - i  yi )yio fU  ^  ^ U }

iS iXLŵ
Jl*a, «j
j j -W  ^jiy^'^ ^JIx-,jaU iS ^

-car «  **>■)•> <£
))> (.Jla. jjf ^<la- 

- j*i> ^ l a .  UlS/. jl*s^l 
U? tU w  UF̂  If jjj*JUU,jilJUb

^  jjl i  aaJW ,4 J-. i i  l«5

^  -  dl» W^-

« t^)l>^ * )jt ))l 

^JJ ^  ,_^ijl}

yĵ y, £  Î JJjbi sjL*fi!jS^

I AOV j .  ^  l_AJUv*

jl*X a .f u y ^ U *  ^  *i*< i

(HkV; ^  »J j,J f ^

u»*

- O *^  ^

£  y)UUjOUl *»U) ^ 1

‘-£<1 «L 5)* (Viceroy)

J  i- O *^ ■ wS«̂
-«4 C5*J< *>

0^1 H )y^ \j*^ c - f

V  1  urt^l - V
U>*Ax-,jA1.«i «;s»S JXa .1 iS 1̂ 5

i.fH o r*

(_r<y*
^ 3̂  ^ (Oriental dress)

», «J W,<> K,ySL4 ^  J

1^1 3>f5- ^

»!»■ lt'+’
^,U *.. -  ^  l3irf<» Ur~ii C ^  >**

-  4 i* »h ’ lj*)̂  o h  ̂ t^*+’

^  J .  ^  ^  iS**“^
4_0- „U*<

^  ^ (  ^  »5 -  ^

r* -  iJ *^

_sr*X € * * " '  ^  ^
i- lTT^^ 0*re^

i-Cf!* L>r^ Lj^Uff £

£  lW  ̂ ^

1̂ lt- ^  ’̂ > ”  **
*j. utV* -•+>)< ^ 1  »> >)’-

))>*- ^  ‘*-1^ L))* '■*'^ o*>^ M

i»JUj cyW
^ U -,^  if ^

i ;  Ĵ,f ^  Lr*+^

^  ^  l i O .  i_j;<i
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U jiUii ^  Jlj »)

*1^ o * -  ^  1
^  «u~
« ^  Js) c» * ^
• ^  *i 1  o r t i  < ^  s — -

y S ^  ? Iy» \̂ S J[

1̂ '*̂  u;>> ^  L  j

))l -  u y * t^ )^

n '}^  5)1 i  ^
/.J.S tf y i fS u  J S  

^  fo)i JOL,

U ^)5  3>*  ̂ <̂ *>

^  oi^t^ V ' 

-df̂ y^ l>®  C>^ -#>»< >< oasMHi^ ^
^  iXt  ̂ 2̂)<̂ «,>~)*i

^  U»V̂  ^  
jjjjiS .ijD 2  • l5^ «J»*^

,L»a.| (Pioneer) >*A5le ^  j S

^ U  i  o * ^

(Governor yy^  v-^ V  )>l 
yj « ^  V . General)

'»*-'>-• ^ i  V>
’') t5< 0’»*̂

^  ))f
-  l«J J la . << 1̂ ^ I j t  ^  

u V  u T ^  •>*“  pi ^

«L ure* “o * *  L ^ '
1,5 IfS „ll|i l*J <»l<iSL. i. cyj-«A, ^

W ^-uW  <i. u>+’*
.  ^  U») 1%. WW?^ •r’ l 4 ^

*i- 'V' L̂ "* L̂ *"
^flfj LiS If *̂5*

» 5 ^ f j  UtJiA. -  Ŵ  J ^  
(_rl I  tJ*'

js^l« «3L. ^ J*-A 3  ,if », ? UJ

L>*̂  P' »
»^? AkJIj lS^I «-»y» J _^  -  Jf-^ ;*

19rv v^ >  " ^

If «»)/5) cs**^ c /  J>^i-
~.-^l ) '  W  ^  u)*^

i.
iS ^  / .^  fi  V* * V  5)* 

i  ^ *1!
43L, ^ 1  « j* «Ab
-  ^  »-t» JJ  •■ t'*i!‘>

I  (A -  <  ̂ ))<< ij'*  I  J  

yf 1̂  ' t)** vT p* - 
? ^  l*<a. l*J ^

Irf? t-ai Uj> jj»f

V  ^ )S li**-*jjb *) t •*) (_(JU>5 tf t̂ ? i_t> iJS 

^>^5 -  l«: tali ^  ,l+s*»

r' ■ ^
? ^  1 ^  *S Jj4* ^  *:?»-« V*

UtJi. t», -  ^  iJi H y

SyUil- !f ,»*l<y ^ 1>*
- y« Lywjf »,» ^ l*i )i (Standard)

(di8cipline)^j^-»<5 ,_,-tb5^
i  eJ^)^ <} - i  S

^  K is -J la .  j j « f  ^ . i  fS ^IfA,
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^  I,*- JLj. l*S

IV> V '

s->*^ )* i ^

j , *  IXAla. ^  t yfl J f 

^  ^  a - U .  ^ a .  (_i<|

X>*V c5« i j V  *)
U ^l XS< V ' ^

O*^ V  ^  UW'  ̂^  *Ul»u. If

c r -fJ h  ’ Jt**
ft> flflK* ^  IftJ ^)l>

X  v >  J X )  5)'’ -  ^

JJ (_r  ̂ ? L>** u»* »•

^L>*^ -  ui*> y  t r k i  

^  U»** ^  ^  J

-  OY>̂  o * ^  j>*>

Irf 1^  -I'i- Jft!)
♦ 0 * t^  ^  

_J>»U  ̂ fjt.1 *S Fy*

O **  *>

^  L-Ĉ f ^

j ) r {  » '  »  ̂ a * f ‘ 

^  A ” IC»Ĵ })

^  C>̂ U»  ̂ uJ**̂
^ » i ^  l^Uj i  -  L*

^  un^f J  t r ' i

Jrt -  l*j l̂ iS t-jfj^ !f i .

)X* jA «fkJ |_^ J<> ^

** W*>> ,.«B -» i .

>̂ v i J<iju £  t^f - W‘ Jisk.
^  V> vJ «> IV iO

^  V t »>4*  ^ ^ .

) ^ f  t)U ») i  J< i^f ? 4 ^ u .
• -^■*] i  ')fi ^ 4 r » y >

u5*< ***** » ^ ]  ^n* ' - ^ J j

^ ‘> jK J  ^

>V}J I ’ 'tt'Kla.

U')^ M i  *i -  0**> J^ ^  cyf,l*x«Lf 

(Foreign Government)
^  Sr»f 4XU «*

«JT*»* -  ^  K c:^^Xa>

V -^  ^  ))^ S>-^*^

ltt« . L«ef u y*-)-*

„ l j  ct.+< i  l iO J ,^  ii  jj,fc

^  ij*  ̂ ))̂  ^  W  « )̂ ^1
lAii $fla:L JJ i  ^  ,_f2-')»Vjrf

-  4  l*J ^

i .  r ^ ^ t i  Ĵ̂  ̂ <-^f

hti t^ iS^^)tS ^  i_rl ^

^iU  (j)»  , _ ^  -  ^  jU jI

U)** 0
*J l<5 „5 ^  cyl< ^ 1  2

i j - t ^

A  o ^  t ^  J W  ^

(Pattern) i_i<f ,j-^
«_ £ ^  tJrff U if ^  l̂ .J jX:*. ^  jjjF

^  ^  3>»^ J * * 5  ) ,f  j
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[ l̂3t

J  o*^ ~ J-i

i !  I>* l3)«2 i  f »  iS^il

^ ti! tr*** ^  (j-l -  4* t j- ’j

^  r*} -  l«3 l*> JUa.

4jj>S*4 u O) Ujf |**U5

»J ^  *1 ft> ),l

«+Jf -  Wft. ^  ^  UU»5 i_fjj

tS *<

u>** ijr*^ ^

^ U i ^  ^ * * ^ ' j j  t-Ql

lS j - «*

^  ^  *+^ >k tfS 1̂

o*^  a n ^ i

^ r *  lH^V
uJLU>5 ^t U,;t3

e)Ai)'X*U« Jiif i_C;

a j f  c j:jf  ^  JUJ If

-  u ,*  1 ^  J f ^  (f

_̂jJt<«. yO ^6aa^ i_ŝ

4  ))l 1 »)+ ^  ♦ ^

4^*2 i_£|il |»fc ^̂ A|;jS«»t<«iS|}t

LT̂  )j ^  ri

f» tS U O -  la . HsJ ^

e)>^4 es-*  ̂ r * ^  df

. -  o*^  ^  <»j.»aj<.

ofl < i* i>*^  u * ^

»} ^  ^  le** j)«^  V  J^<-< **-l)
-  ^ C »  «i ^ y  C.CU3

Prof. K. T. Shah: May 1 ask one
question? If a University is founded 
by a private individual or a Corpo
ration, would it also be made subject 
to Government administration of the 
same pattern?

^^9^

« ^  c)'  ̂ J n  ^
c-T ^  J i  ^  a1L»«- (f

1*1) ^

(j)*  '̂ 'y* ^  ^
^  ^  *> 

**J J. Irf

V )  ^  i. V~“

W  X  >r*® f*  ̂ L>*t" ‘- ^
c^U 5

J W ^ ^ I  If )J /*~

)* L^t* ))* *r* i  L.*“(

«yl^

VS..J, ^,.1 *S ^ ^ •

^  OM ' *** -^  ^  ^ L .  ^)L*> 

(A —  K ^  i_i<f

^  ^  ^  ^  

^  c)*^ •*''̂ } (*
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<-Sj'

>* ^  ̂ ft> J>Xl ») iS

^fXxiL^ )*> ^

^  J U a .  <taSJ i,

l*U ^  <_tU ^ L ,  i  c>>j ^

-  V  t>W  i-l^r- r * ^
l«3 J ff*  .5  ̂ U)3C«l^

^  ct-̂ L̂a  uJ ^  ̂  j j j^ f

,jl - l*S ,,<JUijl ^ fu lfJ  

til} »3lj)*> Urff jj 

^  iJ  u/*J

uyJla. v l  -  ^  t>*V

L)*^ U^l ^

i i  -  ^

1 - 0  d a ,

V  * U * i  (S' i:yL{

^*«ol l_i|!l L̂ l jS Ijtymoa^ ^

^ (Revenue) i
C 5 > - ^  ^  L».

^  LT> U“J -  »»L>*V

( J ^  *•! >* ij+fc 0 -

c5*>> v f  -  , j* ^  « - l )   ̂ AMi. J

O*^ U>*^)J*^’X e>/ <«̂  «yl< <<

♦ )* (►<̂ ‘1 ^  |**J«3 ^  U>**‘̂

J  liyL yj 

liXrn̂  ^  uyl{ j J

c5»>-^

u ^ -  ^  i

^)U  IJ-I -  ?>«*■ ) «  i .

^  (ta. ^  jj,l«  J j  ^  c U J j^  ^  

».> .>W ^  ^

£ i S .^  i-^a.

^  ^  yi ^ y *  ^  iia -U -
i  o a j , ^  ^  «1*51̂ .> ),3 rt tr* 

j<  lj:< I^  V J U - i -

(f i - ^  ^^ti - ) V  J<

UJ>+^ 
t i  «JL, i  v - ^ '  i .

)jb 15- aJU-* ^  uri rt ))•“

^  t r » ^  t>*^ <-^>'^ '  ^  'J^  

)jl < ^

ji (agitation) yyA*2* « l <-̂ 1!* 
)>  *‘»^5 ^  ^

iy »*
£  j y  1  u)^ ̂

0 *>^)P L/><

t ^  ^  J ^  -*-5< *
|y» 1̂  (nationalism) |*>tî  )jf 
« l ^j  JU U  ^ ) U  ,1**^

(_ r 'c » V  ^

,̂1 - £  0 *^  A i I  ^

i - W  y  i  u »* ^ ^  -s.- ur*-
^  )S *j U|if ,ji*< -  iJ&V 

. ^  lJ I^ I   ̂ ^  4 . ^ i i l  fj 

l* j)  £. kfrsAJ))̂  J l^  ffi

lT̂  >ajl< >,I- W‘> 
iS



u V I 
j j  a u u -

f t ))(

«s-. i  2
u r - ^ -  ^  ^  J V I  5f,»

JWi- (j*l A fji

* u»*
i  ^

“.ô *•*V ))l
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fi-w . i  «j x . jsffs

>V V j*> )i*j
(.u i^^f

-S* u5  ̂1 ^ '
»AA*5i j,l 1.3 ^ U  3 ^

(_k>̂  cr̂  Ijf? ») 1̂ * )̂ )̂<:?.
1 ^  '  *51  ̂ I 

, . u * ^  i  f . l<‘ ^ U

( ^  ‘  L>*V «a-
L (_̂ f tS ^

)* J!) ^  ij*^  ^)W

of Ai-aa,. i_>fy ? ^

^ 5 ^  ^ f  ^  

*«*«
Jr- V, -i. u»vl

c5̂  »* J ) ^  «U J )^  te

v ' • -P i  r ^  t_f*̂
i  4^1 J  ĵ̂ fS |,̂ l̂»j

)ff ■ 'ii c 5 - ^  J ) ^  i j ) '^

«?*̂ 5 j}*>̂ t_̂ (-)*» ^
ij^ «l.AJ)ji l̂ S LfS ^  ijfl -

"<s c*“̂ Jv^-
^  J ^  >it V  i  un*f
J^ly i  IS -U ,^  y

-  ^  «3 l- ,jf  -  ^  j f

l*J 1«<J ^  }*>̂  *W i  t/»(
j,>ajy»^ «;L. ^  A. (j»l

L?*'* “=^^ . i j - ^ f  v f  ' J f
UJy^ tty jJ l|J iJ

,jl J< i  c5*“ )>*̂ >«!

>t< -  ij*i!*> )M)K» ^

o'^)*^ i .  1  J< lT  ̂J ^

l^ i! y^f*i U>*̂ »*"X!
iS 4  liU J j^  jjl ^

i  »14.
‘  ei 4^^) u5^’ uT*-*

•* lt^  ls*  ̂ o *^  xf>" ^  
cyl{ i i  ^  J ,  ^  J  - V  

5j^ W  <-̂ dl ^  4»
cJU-f „f ^ i 5 ^ .  ^  J t ^  l^lXf
^  )t  ̂ ri u f ^ ^  t /  u ) ) * ^  i-  
L»î f t_til >SI *i *j -

^  ♦ iftj î 4> iX{ i ;  5}^

)}i i.'^  »>> o i ^  s j  ^

iA-XtjL*,i JJ £  cwU^Xaij

L?*̂  t_rJ ’ »*
£  (-JtZ»l jjl t-Xi



. W  ^  4B 5)><

- ^
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3») ^ cT
; oy*^M > ^  ^
5 )3l o i u ,  I? ’

r k  Q ii- ^

)li* ^ y t V f i  i<k^
P44< la«JU <» j.

<->W [j*'* )}̂  * ^

^  ^  *< u'^r' c ) ^  * tJ>* ^

! ^  Ui J<^ ‘« ')r»
[if t »t&.

pu» 5)^ JJ i .  ^Ai-.

*»< crV < ^ C > ^ L rl

***y^ i .  Sf̂

* 4 ^  < A A »i l))iU«> «»W
^ j j

cS« u S  tHf* L^Af’ O * ^  
i j *  f> c?)W< » l  » )* /•»*»
yt . jjl ^

1*̂ * uA*
v i«
-  i)S L*< »' ^  ^J<-. yS

jc>* LT̂  » u>*
A  U<- ,k ^  < -j^

AtJj »• « -Aa- ^  ) V

U^fi ,*<}, -
uaj,^  ^4tS

 ̂ >^J - *.•> »)t*-*

,.,-UkX/l

^ UC. J5 pf ^ «

)̂>» ,_sX*jy£ ^  ^  ))f uyW t-£<>

-i- u n 'l  ‘  O*^ ^  ̂

-"*• J*i-f

(f ^  Ai{ If

^Xl*ilj». J  ^  ^  ttr ^  ^,U,

0*i^  fiU > la .f  i
*s< *L  uule -  iî ijtj

■ cJ*̂  1^ f tJfS 1
^  l ^ U  uy!ilj ^ 1  i

W»<> JL U f r l - ^  li^ ri

i * f^  J i^  u ^

-  o W - M - i

«rr ^  5T 5Tt ?»TTt If^ <̂iTT Vtf fiJTW 
«TT a r k  !T 3T? T t f  IJTRT t ,  3nTT 

^  i f k  ^  I

K I *̂ l5̂  UJj^

y ^  J i  1  *4 « 4* i>W

^  ^  i_£<l iS.JU<))i <J , j j »

> * a * v

-  w i v  u «  ux*‘ r*̂  f * ^

“ » l  

f̂iRT »nwft<T : TO H
^  i  Wffsp 3TW ?!BT »PIH% % 
ift fWi€ft*¥ (reprcBentatives)
»I^ «T ^  ^  ^  *t? WTW *TT PfT

w f f w  T*r f , 3iW  wrm I" 11
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IfcUJi tj|

«M  (3 * ^  i  (<^0 ® <J**

^  Ul— )<i

l*S J l i i .  i i  ^  y ŷU JJ  

^  ^  ( ^1 ) 0 4*i.> 1*5

ijJ  ))l “ 4  ij*t^ ^
-  ^  ta ĝw  ^  •i-jix

J ) j,| i-irfl » , » UiJ

< V  -iUii3 o*-«'

K (self-respeot) i-ii-
) l > ^  ^

^  i  ^

^16 ^ (5  ^  LSj< U ^

-  A  !> + ' (3^^ ^  l t  ̂ i j

•f’l j } )  *•! *•! l5>*^
^  A -a -  i  { J )  9 M .iiS  A

-  A  i jV

L>*  ̂ r*̂  i  lT>
"  « 4* t jV ' wsJa.f.i- ^ V  

^.'15 »a,K, ^ l } i  ^

v>,Jla»* <-iU K 1^1 -  ^

^  1 ^  j.j-*Assil , j r ^  ^  -s

* A ) ^ •  r>**  ̂ JVs».

o>*f^yt*^fi ^  l t h  i*> »•

liW i5 U n  ,Ui, ^

lJ>*̂ >J*'>t! ^  (•'V i  5jĵ  £  ^ylo 

\ j ^  ^  )*

i^ M r* tfM  *) ■ ,_s^*^

»l ,_sti*<~ J’ 

yX^. ^  Jfi>  £  ^ jfJ i

iS 3 )*U> Jl*ti. i->l jif i
•" )» -»  cS^ 1 ^ 4  i

iS ^  JJ ijt>i jj  ^J^f!

ij*^  «y))>-4 jjl i*-«u« ^  i» io  _̂ |

^Xlj « j  1^ 5* «+4 I?

<*l>)<j £  «Aij ^ 1  1̂1̂ fCf. iS ^  iJ mI

v l ») « ̂  '•>i!>> |»'.aw‘l 1*0
i  ,_ J ^

^ 1  leirflj >x+» »isWi

u »^  ka*)j>-» ^  i ;  *«ii> *il

•ij*> lW

^  f  1^ JMO&* (^1) -  0 **ii»

iy ft lJ ^ ] Uv £  (_TTi

us-Jla. ^  l̂ U<

^  Lry*- y*‘
« oJla. J  J i^ y y v a  )A»1
j j «  ^  *AJU  ̂K

I  LTX -^>-» -  L>*f’
i5<uuJ))i o f  ^•

*> < ^  u»*)
i iS U *  H t&Jl̂  ^ jZ ^ y f t^
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^  ^  îMi ^̂ <1 Rrt

T| f  ^  *|ft TT^ aftr *I!̂ '̂ IHI 
WT ^  ? ,  w  8^ T m  artr 

firf^r ?r i^
% ^3nfii3r ?

i_Jj ^  ( ^U ; >>̂5) UD̂
V* ■ »* H i . ij^ y*

^  f i ^  ^  
i:/*J -  cs«̂  J a

J  ^  rf^ ^
»} ♦ ^  jj>U< _̂fẐ Ĵ 
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Prol. K. T. Shah: Will this Com
mittee be confined only to the uni
versities under the Central Govern
ment or to other univeriities also?
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Shrimati Durgabai: My mind is not
very clear about one particular point. 
The point raised by Prof. Shah was 
that a sort of tribunal or committee 
should be provided for dealing with 
complaints but the hon. Maulana has 
stated in his reply.......

I 4̂1)1

Shrimati Dar8;abal: Yes, about stu
dents, .but some complaints come even 
about the professors which are of a 
very serious nature. The hon. Mau- 
laoa himself has admitted that such 
complaints have reached him. But he 
has also said that if we provide a new 
tribunal or committee, it would be 
opening the gates for new complaints 
to come Therefore, I want to know 
where such a remedy is provided, 
whether it would be in the power of 
this particular Committee also to deal 
with suĉ i complaints or not.
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(English translation of the above 
sr)eech)

The Minister of Edacatfon (MaiiUuia
Aiftd): Sir, I am fully a^are of the 
paucity of time. I will try to take 
as little time as possible. But let me 
hope that. other hon.. Members al̂ o 
will keep the paucity of time in view 
and try that we ceach some conclu
sion as soon as possible.

The hon. Members who took part 
in yestei^^’s debate did not bring 
cwt afny new points. They mainly 
cM t with ppints mentioned in the 
Notes of Dissent to the Select Com- 
mitt^’s Report or about which some 
hon. Members have given notices of 
amendments. But because these 
points have been emphasised again,
I tnink further clarification. of these 
is desirable so that no misunderstand- 
iug may exist either in or outside 
this House. Yesterday some hon. 
Members again discussed the powers 
given to the Visitor. Dr. Ram Subhag 
Singh and Professor Shah emphasised 
that the powers had better not been 
given to the Visitor. Dr. Singh went 
a step further and said tl^t if the 
Government wanted they could keep 
these powers in their hand but keep
ing in view the efficiency of the Gov
ernment there was an apprehension 
of misuse of such powers. I know 
that those who are not on the Trea
sury Benches, do not let go any oppor
tunity of criticising the Government 
and say that the working of the Gov
ernment is not efficient. But mere 
talk does not take us anywhere. Let 
us not neglect the solid facts. I ask 
Dr. Singh as to what standard or 
touchstone has he got by which he 
judges the efflcieijcy of the Govern
ment. He mentioned an example about 
the decision to compile a History of 
the Freedom Movement. He said that 
this task was entrusted to a commit
tee, and though a long time had pass
ed. the History had not been compil
ed. It is a strange thing to say in 
such a context. I deny that the exam- 
])le mentioned by him has an^^ing 
:o do with efficiency or inefficiency. 
As far as the efficiency of the Govern
ment is concerned they have not done 
anything to show that there is any 
shortcoming in their administrative 
ability. In fact the nature of the 
work was such that It could not be 
completed in a short time. Let this 
also not be forgotten that the propo
sal to appoint a committee was made 
before I took charge of the Ministry. 
When the question came up before 
me I felt that it may not be possible 
for the committee to attain its objec
tive but it was imperative that the 
committee be given a chance. This

committee was appointed to collect 
the necessary material. The prepara
tion of the History was not its job. 
The committee wrote to the different 
Ministries of the Government of India, 
State Governments and our Em
bassies abroad. This took a lot of 
time as it was bound to. Ultimately 
we came to know that due to different 
reasons, the details of which I cannot 
go into at the moment, very Uttle 
material could be collected in this 
way and that another method would 
have to be employed. The reason for 
delay in carrying out this task was 
not the lack of efficiency on the part of 
the Government but the very nature 
of the task itself. I want to tell the 
House that those responsible for the 
government of the country knew that 
their way was full of all sorts of obs
tacles and were also aware of the 
fact that those around them would not 
be able to appreciate the value of 
their services. Knowing, as they did, 
all these things, they refused to take 
this resDonsibility on their shoulders, 
because they have a strong and ever
lasting belief that their services will 
be appreciated tomorrow if not today. 
They have given up all hopes of the 
value of their work beint: appreciated 
in the present. They look towards the 
future, knocking at its gates and 
waiting.

^  I think that the powers given to 
the Visitor are so smal] and circums
cribed that anything less cannot be 
termed as ‘powers’. If a Visitor with 
such powers is not provided for. order 
cannot be brought into the afTairs of 
the university. And then, these are 
emergency oowers and cannot be used 
everyday. It is probable that for 
years together, the need for use of 
these powers may not arise at all. 
Provision for such powers however is 
necessary. The mere fact that the 
Act provides for powers to the Visitor, 
tones up the whole structure r»f the 
university.

I was surprised to hear Prof. Shah 
saying that though the ©ritish Gov
ernment had such powers, nay even 
more, they were impartial as far as 
university affairs were concerned. 
Prof. Shah says that now when so 
many political parties have cropped 
up, it is feared that under the Gov
ernment of some certain political 
party, the university may become an 
arena of party politics. What I am 
really surprised at is the statement 
of Prof. Shah that the British Gov
ernment was impartial. In fact, this 
is quite contrary to facts. The Bri
tish Government were thoroughly par
tial and their political partiality con
sisted in shackling the educational ins
titutions in every way. On the one hand
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they found education to be a neces
sity and on the other they were con
fronted with the inevitable consequ
ences of education. In other words 
they wanted that the ur^e for free
dom should not raise its head in the 
minds of the people. The inevitable 
result of this policy was that they 
viewed with a sense of danger the 
very idea of the freedom of colleges 
and universities and always sought to 
keep them under their strict vigilence. 
Today objections are being raised 
because powers have been given to 
the President of India in his capacity 
of the Visitor. Do you know the state 
of freedom of educational institutioofi 
under the British period? Not to 
speak of important administrative 
functions no educational institution 
could even decide without the concur
rence of the Government, as to what 
type of dress the students should 
wear. I would have related many in
cidents in detail but for the lack of 
tim^ at our disposal. The Muslim 
university came into being in 1922. 
Before that it was a colle îe, as the 
hon. Members are aware. The foun
der of this college, late Sir Syed 
Ahmed Khan tried since i;ts very in
ception to engage European staff. He 
considered such a step necessary in 
order to raise the standard of Eng
lish education and to develop better 
relations between Indians and Eng
lishmen So Mr. Beck was the first 
Principal to be appointed. Mr. Morri
son and Mr. Archibald followed him. 
The hon. Members are afraid of the 
powers provided for the Visitor, who 
is an Indian. Let me tell you Sir,
that in those days these three Princi
pals of the former Aligprh Muslim 
College, were in fact the agents of 
the Government of India and inter
fered in every thiniEj on behalf of the 
Government. When Sir Syed Ahmed 
had grown too weak due to old age, 
Mr. Beck, the Principal, was ruling the 
roost in the college. There was an
other small incident which occurred in 
1880. I like to relate it. You may be 
surprised but it is a fact that the Bri
tishers did not like that the Indians 
should wear European dress, because 
they thought that by doing so the
Indians wanted to meet them 
on an equal footing and do away 
with the distinction of the ruler 
and the ruled. They Britishers 
liked the ancient Indian way of 
dressing-tliG head dress and the 
cloak, and their w ay of meeting the 
Europeans which consisted in bowing 
low and addressing them a.s their 
'lords’. Sir Syed Ahmed was very 
much against these slavish tendencies. 
He had adopted the European wsy of 
life after 1857 and wanted all edu
cated Indians to do the same and meet

the Europeans aa th«ir leqjuals. 
then Viceroy of India, Lord DqlXeriii 
delivered a speech in thoee da3  ̂ in 
which he speeifically mentioned this 
question. I have had occasion to 
read that speech in his Biography. 
Lord Dufferin said in his speech tlm  
some Indians had given up their an
cient and beautiful oriental dress and 
had started copying Europeans in the 
matter of dress. Lord Dufferin in 
his speech advised Indians to give up 
copying Europeans and wear then: 
own oriental dress which beeomes 
them. After this speech all the Bri
tish ofDoers— f̂rom Calcutta right up 
to Peshawar—started emphasising that 
Indians should not wear Etiropean 
dress. Sir Syed Ahmed was very 
much grieved to read the speech o£ 
Lord Dufferin and he addressed a 
meeting of the students of the college, 
the title of his speech being “College 
Life” . The major portion of his 
speech dealt with the question of 
dress. Sir Syed said that he was 
well awai*e of the fact that certain 
vain-glorious British officers did not 
like Indians to wear European dress 
and meet them as their equals. He 
advised the students to ignore such 
vain persons and wear European dres^ 
because such a time was not far off 
when there would be no place for such 
persons in this country. This was 
said by Sir Syed the foumJer and the 
guiding spirit behind the Muslim Col
lege. On the following day Mr. Beck 
called all the students in the Union 
Hall and conlradicled Sir S.ved’s re
marks. While quoting Lord Dufferin 
Mr. Beck said that it would be wrong 
for the students to give up the orien
tal way of life and take up the Eur
opean dress. He advised the students 
to act upon the Viceroy’s words. The 
day after he spoke, Mr. Beck was cal
led by Sir S.ved Ahmed and asked ai 
to why he delivered that speech. Mr. 
Beck referred to the speech delivered 
by Lord Dufferin as was published in 
the ‘Pioneer* and asked Sir Syed if 
he could go against what the Govern 
nor General had said. A/id Sir Syed 
had to eat the humble pie. because he 
rould not do anything. Such was the 
freedom ?he universities bad under 
the British rule. I am .sor»-v that Shri 
Hussain Imam is not in his seat at 
this time- He had recalled the Bri
tish period with longing and had said 
that the lamp of freedom lighted in 
those days was being out out. I would 
have pointed out to him the real state 
of alTairs. This was how the Aligarh 
CV)]]ege fared under the British period. 
What happened after its conversion 
into a university is a long story and 
would take the whole of the day if were 
I to go into its details. I will confine 
mv remarks to a single instance. When
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[Maulana Azad]
I took ch a w  of the Education Minis
try in January 1947, a very responsi
ble person connected with a Central 
University came to me and said that 
he knew that their (universities") 
policy was to side with the powers 
that be. He said that they were loyal 
to the British as long as they had 
power and would be loyal to the new 
Government also. He asked me what 
I had for him by way of an order. 
His remarks provoked me so much 
that I could not restrain mysejf. I 
told him that whatever he had been 
doing till the preceding, day was 
wrong from every point of view 
and his asking for orders from 
me was wrong too. I further told 
him that all that was desired was that 
the standard of education should go up 
and discipline should be established 
among the students who had fallen 
prey to a political party. This should 
be set right and there was no ques
tion of my ordering him. After three 
days he again came to me and re
quested me to ask Lord Wavell what 
he thought about a particular matter 
—It was nothing special, it concerned 
a professor. He wanted to know the 
opinion ,oS Lord Wavell aJbout that 
and thought that because I was a 
friend of Lord Wavell I should ask his 
(Lord Wa veil’s) opinion about 
that. I replied that it did 
not matter whether Lord Wavell lent 
me his ear or not. I said that if I 
came to know that Lord Wavell inter
fered in the affairs of the university 
in an inappropriate manner I would 
not tolerate it. I rang up Govern
ment House at that very time, met 
Lord Wavell at 5 p.m . and told him 
thal; a certain gentleman had come 
to me and then I related to him my 
conversation with him. Whatever 
Lord Wavell may have thought I do not 
know but he told me that he agreed 
with what I had said to that gentle
man. From this you can judge 
what sort of freedom we enjoy^ 
ed under the British regime. Let us 
compare this to what the present 
Governnnent intend to do, and how 
far they intend to interfere in the 
affairs of the universities. Accord- 
ini; to the Bill now before the House, 
all the powers given to the Gover
nor of the Provmce have been abo
lished and the clause relating to the 
Visiling Board has been, dropped 
from the principal Act.^Only the 
Visitor has been given certain powers 
to be used in an emergency. This 
Visitor is not the representative of any 
foi-eifrn Government. He is the Pre
sident of your own Government. I 
am very much pained apd surprised 
to hear some hon. Members assert

that tlie Government have kept ex
powers in their hands and 

that this has endangered the freedom 
of the universities.

The Govenunent agree in princi
ple to one point made by Prof. Shah.
I want to state the policy of the 
Government in this regard. Prof. 
Shah has expressed the opinion that 
it would not be right to encase the 
educational institutions in a rigid 
pattern and that there should be flexi-- 
bility so that each institution may 
develop and make progx|ess on its 
own pattern. Let me assure him 
that that exactly is the policy of the 
Government.

Recently the House passed the 
Vishva Bharati Act, and this very 
idea was the basis of that Act. Vishva 
Bharati has evolved its own pattern 
of education and it is our endeavour 
that it should not copy the methods 
of other universities but develop its 
own pattern. But we should not for
get that university functions can be 
divided into two parts, one relating 
to academic matters and the other to 
administration. As far as thie sys
tem of education is concerned, no 
doubi they should not be bound by a 
particular pattern but should be al
lowed to avail of every opportunity 
to try their own methods. But the 
administrative matters do not per
mit any difference in patterns. There 
can be only one type of administra
tion—viz., a good, stable and impar
tial administration. If we want to 
make the adnunistrations of the dif
ferent universities uniform it cannot 
be taken as em attempt at limiting 
their education in a certjiin set pat
tern. In the matter of education all 
ways are open to them and they can 
develop by their own methods.

Prof. K. T. Shah (Bihar): May I
ask one question? If a University is 
founded by a private individual or a 
Corporation would it also be made 
subject to Grovernment administration 
of the same pattern?

Maulana Axad: Certainly not. This 
has been the policy of the Govern
ment from the very beginning. My 
bon. friends touched upon the question 
of religious instruction yesterday.

I appreciate Shri Sidhva’s and Dr. 
Ram Subhag Singh’s opinion that the 
optional religious instruction should not 
be limited to a particular community. 
They want that either there should 
be no provision for religious instruc
tion at all and if there is, it should 
be for everybody. No doubt that 
should be the policy in general. The 
educational system of a secular Gov
ernment cannot be anything else but
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secular. But let us not forget that 
the question before us is not the tyoe 
of educational system of a new uni
versity. but the extent to which the 
old system of the two old universities 
should be annended. We are not set
ting up a new structure but are trying 
to make a change in line with the 
times. These two universities were 
established by two communities ac
cording to their own points of view. 
The question then before them was 
not one of education of the country 
but of the religious instruction of 
tĥ ê r respective communities. They 
provided only for their own religious 
instruction: they did not close the 
door on other communities but did 
not take the resoonsibUity of their 
religious instruction eit)ier. Now 
the circumstances have changed and 
they demand a change in the affairs 
of these universities. The Govern
ment was faced with the problem of 
deciding to what extent changes were 
necessary. They felt that in a Uni
versity being helped from Gov^n- 
ment Revenues, religious instruction 
could not be compulsory. So they 
made it optional through this Bill. 
They cannot go any further. The 
question of provision .for instruction 
in other communities’ religions, is a 
matter for their (universities*) consi
deration and it is for them to decide 
it. The Government do not like to 
make it binding through this Bill.

Some of my friends have again 
touched the problem of the name of the 
University. I have already stated to 
you the opinion of the Government 
in this connection. I have reminded 
them that in 1948 when many an hon. 
member emphasized the point on the 
occasion of the discussion on the 
Budget proposals, the Government 
thought that a Bill for effecting a 
change in names should be brought. 
Such a bill was accordingly prepared. 
But when it came to be discussed 
among the members the Government 
was astonished to see that an oppo
sition had started. Processions were 
taken out in Banaras, articles oppos
ing the idea were written in the papers 
and an agitation was started. )/^at 
astonished me more than all that 
was not one of those friends who, on 
the occasion of the discussion on the 
budget proposals had made stirring 
speeches, had expressed liberal views 
and had put before us a very high 
standard of nationalism, even to men
tion the subject. Some oi them tried 
to hide their faces and those who 
could not do so pleaded their helpless
ness. The Government, however, 
postponed ihe matter at that tin̂ e* 
and at length arrived at th e  conclu
sion that the matter regarding n a m e

sl%ould be dropped for the time be
ing but other things pertaining ta 
communal character should be chang
ed.

I honour the opinion of those, who* 
at present with all the emphasis at 
their command have raised the voice 
that they want to change the names, 
but I understand at the same time 
that we should wait for* some more 
days for such a change.

Dr. Singh said that it would have 
been better to change the name o f  
Muslim University if it were prepar
ed. As the Hindu University was not 
prepared, it should hav\e been left 
alone, and efforts should have beea* 
continued in future so that she toô  
would make up its mind to do so. I want 
to tell the hon. member that the Gov
ernment could not do so. When the 
problem confronted them they did 
not ask the Hindu Uiiiversity ftrst 
but askied Muslim University as ta* 
what would be the opinion of the 
Varsity regarding the change. Newab 
Mohammad Ismail, who was sitting 
here before me a while back was the 
Vice-chancellor then. The first ques
tion he asked was whether that was 
the general policy of the Government, 
or was it meant particularly for Mus
lim University. You will agree that 
the Government could not say that 
that was not their gener^ policy and̂  
that two separate standards were 
maintained by them for contacting: 
different educational institutions. He
was told that the policy of the Gov
ernment regarding the issue was a 
general one to which he said that Mus
lim University would not come in the 
way of the Government if that wa»- 
their general policy, but would co
operate fully. Then the Hindu Uni
versity was questioned. It opposed  ̂
the idea very strongly. Under those 
circumstances then it was not possi
ble for the Government to make the 
Bill for Muslim University only and' 
overlook the Hindu University. By
this Bill the Government have chang
ed all at once the communal charac
ter of both the Universities and the 
Government were convinced that thl»i 
was something substantial.

Prof. Shah had put forth his pro
posal in the Select Committee. Yes  ̂
terday he mentioned it also in hi*' 
specch. He is of the opinion that it 
is necessary to have in the Univer
sity such a Board as may consider 
the complaints of students and t h e  
members of the staff. He says if su cfr 
a Board is set ud  through an Act 
there will c o n ie  in to  b e in g  a p er 
manent a g e n cy  fo r  the removal o f
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such ronryplaiii's and conHurting neces
sary enquiries. There is no doubt 
that the complaints or buth the stu
dents and the meuabci  ̂ of the staff 
are increasing day by day, which 
affects adversely tho di;;cipline among 
the students. Ojily recently five 
thousand students of the Hindu Uni
versity have sent to me a memoran
dum with their signatures, which I 
am enquiring into. But the ques
tion is as to what is the way out of 
the present situation, Prof. Shah 
says that a permanejit Board should 
■be set up through this Act for hear
ing the complaints but if you make 
such a Board by dint of an Act and 
announce that tht Board has been 
set up for hearing complaints, its 
first result will be that it will give 
rise to complaints whore there were 
none before and thus the disease 
will spread more in place 
of getting less. By setting up a per-, 
mancnt Bdard • you will drop a hint 
to the people to create as many com
plaints as they possibly can. I un
derstand that the proper treatment of 
the present situation can only be to 
make the administration of the Uni
versity better and selfless and that 
the Visitor should take interest in the 
affairs ol’ the University. ^  Tho duty 
of the Visitor will be to give his sug
gestions when any need arises. The 
advice of the Visitor can have a grea
ter effect on the administration than 
can be expe.’ted of any Board. One 
thing more which was referred to by 
Shrimati Durgabai in her speech. She 
said thai those days rumours were 
afloat that the women’s coljege of 
the Hindu University will be closed, 
or shifted to some place in the city, 
but it would not remain in the pre
mises of the University. This thing 
had c'ome before tho Select Commit
tee also and at that time I had asked 
my friend Pt. Malaviya about it. He 
had assured mo that no .such propo
sal was be foie them. ^

Pandit Malaviya (Uttar Pradesh) : 
Sir yesterday also I did say that we 
neither thought nor intended doing so, 
if the Government laid no stress on 
it.

Maulana A/ad: On behalf of the 
Governmoiii T am out lo say that they 
will not bo Drenared to tolerate any
slackness in the matter of Women’s 
•education. On the other hand the 
polir\' (,',f tlie Gnvcrnnicnl will be to 
■expand it. instead.

Paodit Malaviya: Sir. I am much
delighted \v. that, as the representa
tives of tlhe Government who had
been to our University some time

back thought that the girl students in 
our University were in a small num** 
ber» although the fact was quite the 
contrary. I do hope the Government 
will help us and we will get more 
hostels constructed so that the num
ber of girl students goes up.

Maulana Azad: Definitely!
Now in the end I have to submit 

a few words in connection with this 
clause 5(a). In his speech delivered 
yesterday my friend Dr. Zakir Husalii 
expressed that the newly added 
clause 5(a) was not acceptable. He 
was strongly against the said clause. 
Not only so much. He further said 
that the clause was such as could 
never be acceptable to any Univer
sity cronscious of her self-respect. I 
regret to say that I do not agree with 
this opinion of Dr. Zakir Husain. I 
was and am even now of the opinion 
that there is nothing objectionable in 
the purpose of this clause 5(a). Nei
ther the functions of the University 
are interfered with nor is any impe
diment placed in the freedom of the 
University. It clearly means that 
such an agency be created through 
which the Government may know the 
developments of the Universities, and 
the speed of progress of the Univer
sities could be estimated after every 
five years. The universities will get 
every kind of help for the fulfilment 
of their aims by the setting up of 
such a Board. They can bYing their 
needs to the /governments and can 
make evident in a better way the ag
gravating needs of their functions. 
And now, if I have expressed that 
this clause need not be kept I have 
not done it bccsruse 1 have doubts 
about the efficiency or need of this 
clause, but that the work we wanted 
to do through this clause will now 
be done in a better way by the Uni
versity Grants Committee. There 
was no necessity to retain this clause, 
therefore.

What did clause 5(a) mean after 
all? It meant that a Board would 
inspect the conditions of the Univer
sity after every five years. But who 
would judge the conditions of . the 
University in those five years? No- 
;)ody! This could be done only after 
five years. But the Universjty Grants 
Committee now being established by 
the Government will not inspect the 
University after every five years but 
will be in touch with it the year 
round and will always be watching 
her development. In such a position 
it is for you to say if clause 5(a) is 
more useful for our real end or the 
University Grants Committee. We 
had added clause 5(a) with a pur
pose but if we are now getting such
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an ageiioy as can meet this end in n 
better way. I would like to know if 
we;....,.......

PaaOit JIfalavlyii: And will help 
them in their needs.

Alaiilaiia Aiad: Help sh£ wlU sure
ly in their needs, for Jf she Is not 
prepared to helo them, what the ins
pection will result into.

Yes, I was asking of you as to 
what would be your choice. WiU you 
like the agency after clause 5(a) or 
the one going to be natped as the 
University Grants Committee?

Pandit MalaTlya: Clause 5 (a).
Maulaaa Azad: They have opposed 

it in the note they have written. I 
want to tell you what the matter is.

Pandit Malaviya: I should make it 
clear When I had <?iveii opinion in 
favour of clause 5(a) I had submitted 
that I was doins so because there was 
no University Grants Committee. Had 
that agency been there this aim -could 
have been fulfilled.

Shrimatl Durgabai (Madras): 4/7111 
the honourable Minister be oleased to 
state the powers and functions of the 
University Grants Committee about 
which he is speaking? Will its po
wers and functions be in accordance 
to the British University Grants Com
mittee?

Maulana Azad: Yes, it will be after 
the model of the British committee 
to a great extent. You know that in 
the oast also the University Grants 
Committee was set uo. But we came 
to know from the experience that 
that type of committee could not meet 
the end in a proper way and so that 
was dissolved. The matter came up 
again before the ministry whether 
that committee should be reconstitut
ed, and if so, in what shape. "Die 
Mimstry of Education has arrived at 
the conclusion that there is no other 
alternative but to set up this comniit- 
tee, and it should be set up all at 
once. But it should be on the lines 
of the British committee oo that it 
may be a living organ. At least 
two members, viz,, Chairman and 
Secretary of the Committee should be 
thery to devote their full time to ihis. 
Chairman should of the standard of  ̂
vice-chancellor, and such members as '  
are high class educationists and are 
experienced In administration be in
cluded. My hon. sister has raised a 
query regiarding the powfers of the 
committee. The question of power, 
in fact does not arise, because what
ever be the function of the Univer
sity Grants Committee in the fact it 
will be compulsory for th  ̂ Universi

ties to convince the coiiuyiittee. What- 
ev«er the amount will be given as 
grant to these Universities by the 
Central Government will be given on 
the recommendation of the Commit
tee. No grant will be giyen without 
taking its opinion. Suppose, for ins
tance Aligarh University applies for 
some mere money for a particular 
work: this application we will send 
to the University Grants Committee; 
she will make enquiries. If .‘ihe re
commends, we shall consider the case, 
or else. we will not consider it. The 
result of this will be that the com
mittee will be controlling the finan
cial side of the UniversiUes, and this 
is the biggest power that can be given 
to any committee.

Prof. K. T. Shah: Will this commit, 
tee be confined only to the Univerair 
ties under the Central Government 'or 
to other Universities Jilso?

Maulana Azad: We cannot do such 
at this stage for other Universities. 
That is not our Job. They are pro
vincial Universities. Well, for some 
special things their matters will also 
come before this committee, e,g,, 
scientific man-power, the help In thb 
regard will be given on the recom
mendation of the committee.

Shri Sidhva (Midhya Pradesh): Will 
all the grants that are given to the 
Universities be given on the recom
mendation of this committee, or that 
special grants only will be given in 
this way?

Maulana Azad: Whatever the help, 
it will be given on the recommendation 
of the committee. The grant given 
at present will be placed before 
the committee, and  ̂ the new de
mands too will come ito for its consi*
deration. The working of this com
mittee 85? the government want to
propos*e will be as follows: the func
tion of the committee will be to re
main in regular touch with the Cen
tral Universities, and watch the dove- 
lopments of education, ascertain how 
the administration is being nm, what is 
the result of the money that is being :* 
spent, how much more money they re- \ 
quire and whether or pol any evils
have criopped 'up in their c.«?centlal 
function.s on a<"count of the lack of 
fundf>. The committee will have an 
eye on these a;id such other things, 
and will Ro on collectinc: informa
tion. Whenever necessity arises, the 
Chairman will himself go to the VToiver- 
sities, make an inspection and sub- | 
mit his report every year before the 
Budget oropo.^ni? are finalIsocl. You 
know that every Ministry pr?-pares 
the statement for it̂  would-be Bud
get in the months of October and 
November, and sends the proposali
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to the Finance Ministry, and there 
they .'ire given due consideration. 
The Government will every year 
call for the report of the University 
Grants Comnnittee before that. The 
Committee will present the last year’s 
report and make reronnmendations 
to the Government as to how much 
money should be (̂iven to the Univer
sity. As my friend Dr. Kunzru has 
said, tji'e committee will not only 
look to the financial conditions of the 
Universities but Will also enquire in
to the educational developments and 
lorm an opinion regarding that. If 
at any time the Committee feels that 
a report of the prevailing condition 
should also be f̂iven to the Visitor, 
it will send its reoort to him also. 
The Visitor csn send a copy of it to 
the University. This plan of the func
tions of the Committee is before û  
and we are trying? that the Univer
sity Grants Committee of that type 
should be set up. The British com
mittee also haf. control over the grants 
that are to bu given to the Univer
sities, and after going into detail the 
committee prepares the annual bud
get of the University. We have to 
consider whether or not we can 
vest such DOwer in the University 
Grants Committee. Evident as it Is, 
I cannot give out any arrived-at-de- 
cision in this oonnectioi^

Pandit Malaviya: It will be incom
plete without it.

Maulana Azad: We have to consi
der it, unyway.

Pandit Kunzru (Uttar Pradesh): If 
the hon. Maulana permits me I would 
like to ask a question. The hon. 
Minister stated that the function of 
the University Grants Committee 
would be to look after the affairs of 
the Central Universiiies and accord 
help to them. I, respectfully, want 
to know from him as to whether or 
not the Government think it as well 
their duty to make arrangements for 
higher education and general re
searches being made in a certain 
Fubject? If not, the House be told 
as to how the state Governments, 
which have no money shall be able 
to pay attention to this.

Maulana Azad: I am in complete 
agreement with this opinion. In this 
connection the fundamental question 
that arises is as to what the finan
cial condition of the Central Govern- 
nwjnt is these days  ̂ Also, keteplng 
that in view how far they can take 
steps in this direction. Anjrway, 
when the meetings of the Select Com
mittee were being held, I had not a 
clear mind in regard to the Univer- 
•Ity Grants Committee. It was, there

fore, I insisted on clause 5(a), but 
the lapse of time after that gave 
me a chance of considering it fully and 
come to a final deci^'ion. I arrived 
at the conclusion that vve could not 
cater to the needs of the Centra! Uni
versities without forming such a Com
mittee. Having formed this opinion 
clause 5(a) remained of no impor
tance. However on 20th September 
when Pt. Malaviya met me and told 
me as what he had written in his 
Minute of Dissent I told him for the 
first time that my mind was clear 
i-egarding the clause 5(a) and I had 
decided that th(e University Grants 
Committee should be formed: also,
since it was to be formed there was 
no necessity of keeping that clause.

Next day I , was off to Bolpur to 
inaugurate the Vishva Bharati Univer
sity.

Shrimati Durgabai: My mind is not 
very clear about one particular point. 
The point raised by Prof. Shah was 
that a sort of tribunal or committee 
should be provided for dealing with 
complaints but the hon. Maulana has 
stated in his reply......

Maulana Azad: About stndeiits*
grievances?

Shrimati Durgabai: Yes, about stu
dents, but some complaints come even 
about the professors which are of a 
very serious nature. The hon. Mau
lana himself has admitted that such 
complaints hluve reached him. But 
he has also said that if we provide 
a new tribunal or committee, it would 
be opening the gates for new com
plaints to come. Therefore, I want 
to know where such a remedy is pro
vided, whether it would be in the 
power of this particular committee 
also to deal v/ith such complaints or 
not.

Maulana Azad: It is not proper to 
say that for dealing with such com
plaints the committee will serve as 
a tribunal. All the same, it is clear 
thfit all the activities of the University 
come within its purview. If such 
a situation is created when the pro
fessors or the students have different 
complaints, and the rej^onsible au
thorities of the University are not 
doing anything to remove the com
plaints, the University Grants Com
mittee will surely then enquire into- 
the situation and will not fail to in
clude it in its report. You can well 
understand that the University cannot 
in such conditions afford to be unheed  ̂
ful to the committee. She shall have to 
take cognizance of the recommenda
tions of the committee and shall have 
to make efforts to make proper en
quires regarding these compUmtz. It



3509 Benares Hindu University 27 SEPTEMBER 1951 (Amendment) Bill 3510’

the University would want to escape 
responsibility, the existence of the 
Grants Committee will not allow it to 
do so. It will become compulsory for 
the University to take note of all the 
complaints and remove them.

So far os the complaints of the 
students and the members of the 
staff ?̂o, the proper course for them 
is to create such an atmosphere so 
that there may arise no complaints, 
and if they arise at all the responsi
ble authorities of the Universities 
themselves should not allow them to 
develop but consider them sympathe
tically. The Government hope that 
by the setting uo of the University 
Grants Committee such an atmosphere 
will be created.

However, I said that I formed this 
opinion on 20th September and on 
21st I left for Bolpur, I returned on 
24th in the night with the confidence 
that the Bill would be comint? up 
before the House on 25th. I admit it 
would have been better had I consulted 
the members of the Select Committee 
in this connection and told them that 
tjie formation of the University 
Grants Committee was decided and 
there was, therefore, no need of clause 
5(a). But as I went out of station on 
21st, and returned only on 25th and 
came to know that the discussion on 
this Bill was going on so I could not 
get any chance of expressing my views 
on it. The issue, however, is before 
the House now and the House will 
give the decision it thinks proper. 
House does include the members of 
the Select Committee as well.

Pandit Malaviya: The report of the 
University Grants Committee is not 
before us at present, but from your 
speech I have concluded that the in
tention is to run the Committee on the 
same lines as is done in ISoffland. I 
want to know if my idea is correct.

MaaUna Asad: Yes. so far as
possible. May be, we might not oe 
able to do certain things in the same 
manner, but so far as possible, we 
want to have the same model before 
us.

I will not take much of your time 
now as it is eleven already, and I beg 
pardon since I had to take much more 
time than I had intended. But you 
Sir, must have felt that the speed of 
the discussion was such that it was 
not possible for me to stop its pro
gress.

Mr, Deputy-Speaker: The questioa
is:

“That the Bill, further to amend 
the Benares Hindu University 
Act, 1915, as reported by the 
Select Committee, be taken into 
consideration."

The motion was adopted.
Clause 2.— (Substitution of certain 

expressions)

Mr. DeP«*y-SP«»ker:-
wants to move amendments on clauie
2 may move them.

Pandtt MaUvlya: So fw
amendments are conwrned. I have
mentioned them to the Minister
and I have left it to him: If he desiiw 
any one of these
moved, it will be moved, otherwise It
will be no use my moving them.

fMaulana Azad: I have already
requested you not to move ii J

Shri Ghule (Madhya Bharat): Thwe 
is one amendment standing In my
name__I have given liotlce of it to-
S r  Notice was tt.ere in the name, 
of Shri S. N. Das for the last two ot 
three davs but as Shri Das is not h *^
I htfve given notice of it today. It is 
amendment No. 11. list 2.

rMaulana A*ad: Please w ith dra^ ^  
Why have more discussion on nameT̂  
There is no use.l

Mr Deputy-Speaker: I do not th i^
the hon. Member wants to press ^
Lm endm ent-the sense se «™  to be-
against him. The question Is.

“That clause 2 stand part of the 
Bill.”

The motion was adopted.
Clause 2 was added to the Bill.
Clause 3.—(Substitution of new 

nections).

Shri Sivan Pillay (Travaneoi#^
Cochin): There is amendment No. 27̂
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list 4, standing in my name, I beg to 
«nove:

In page 1, lines 29 to 32, omit:
“except in respect of any parti

cular benefaction accepted by the- 
University, where such test is 
made a condition thereof by any 
testamentary or olher instrument 
creating such benefaction/’
Mr. Deputy-Speaker: How can it be 

avoided when it is a trust deed?

Shci Sivan Pillay: I want to clear a 
'doubt.. The amended section 4, 
according to clause 3 of the Bill, 
declares that the University shall be 
'Open to persons of either sex and of 
whatever race, creed or class, and It 
•shall not be lawful for the University 
to adopt, or impose on any person, any 
test whatsoever of religious belief or 
profession in order to entitle him to 
be admitted therein as a teacher or 
student. But to this, the later portion 
o f the section provides an exception, 
namely:

“except in respect of any parti
cular benefaction accepted by the 
University, where such test is 
made a condition thereof by any 
testamentary or other instrument 

’ creating such benefaction.**
My submission is that this exception 

takes away the merit of the section 
itself. The principle of the section is 
that there shall be no discrimination 
between persons on grounds of 
religion, but that principle is jiullified 
by this exception. Further, this 
militates against the letter and spirit 
of articles 13 and 15 of the Constitu
tion because as soon as the testamen
tary benefaction referred to in this 
section is adopted in the section it 
becomes really a part of this law 
passed by this Parliament. And in 
so far as that law is discriminatory, 
it depending upon the religious belief 
of the person, it is against article 15 
^f the Constitution. So, in my view 
this exception is out of place. If at 
all, the University should really refuse 
any such benefaction rather than 
xjompromise the very healthy principle 
<iontained in the former portions of the 
section.

- ^  as S

,1 , ^ 1  ^  *s ^  iju 
^  ^ o U 5 U * J V  J }

- w
[Maulana Azad: There test does not 

mean that there should be a test of 
community or creed. Test means the 
test of the ability in religious educa
tion, i.e. it may be seen if such and 
such a candidate is qualified for the 
particular post or not.]

Shri Sivan FUlay: When it is
accepted in this law which is being 
enacted by Parliament then it would 
be covered by the Constitution which 
says that no law shall be passed 
which is discriminatory. This is a law 
made by the State, and though the 
benefaction may make discrimination, 
when once it is accepted as a part of 
this law by Parliament it becomes 
lawful and therefore militates against 
the Constitution.

Mr. Deputy-Speaker: No, no. The
Constitution refers to granting aid to 
an institution by the State. When an 
endowment is offered it is offered 
according to i^rescribed conditions and 
if it is opposed to the general tenets of 
the institution jt is open to it to reject 
it. But some endowments have 
already been received. In future it is 
left to the Government to accent or 
not to accept an endowment if it does 
not meet the purpose, if it narrows 
down the scope or imposes restrictions. 
But at present there are already cer
tain endowments which are working.

Rev. D’Souza (Madras): In view of 
the fact that certain privileges and 
traditions of these two Universities 
are to be maintained and Government 
accepts the names ‘Hindu’ and 
•Muslim’, and it is agreed that provi
sion may be made for the teaching of 
the Hindu religion and the Islamic 
religion, would Government be free to 
reduce the endowments which are 
being maintained within the terms of 
those privileges?

I believe the Government would be 
compelled in view of the present 
status given to the Universities to 
accept benefactions which are for a 
particular class, for instance, for profi
ciency in the study of Hindu religion 
or the Islamic religion. •

[Maalana Azad: Quite correct. Gov
ernment shall have to accept it.]
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Shri SivaB PilUy: My doubt is th is. 
It may be th a t it  c a n  accept b e n e fa c 
tion s and D rev iou s b e n e fa c t io n s  may 
continue. But ca n  an  e x ceD tion  b e  
provided in th is p a r tic u la r  la w ?

Mr. Depoty*Speaker: Articles 28, 29 
and 30 allow room for such discrimi
nation.

Shrimatl D orsatel: I think the hon. 
Member is under the impression that 
this law is imposing ^rtain limita
tions. The coBstitution . itself 4ias per
mitted such kind of limitation. 
Article 28(1) refers to religious 
instruction provided in an InstiMion 
which is entirely or whoUy maMained 
by State funds, but that does jQot 
apply to Article 28(2). So the CoQS- 
titution itself permits that kind of 
limitation.

Mr. Deputy-Speaker: Whatever
qualifications or restrictions have to be 
made for carrying out the objects of 
the endowment have to be stuck to. 
I do not think the hon. Member 
presses his amendment.

Shri Sivan PiUay: No, Sir.
Shri Sidhva: I beg to move:
In pa^e 1, line 34, for “religious’* 

substitute “moral and spiritual**.
Let it not bo understood that I do 

not believe in religion. I am a firm 
believer in the existence of God I also 
believe in religion and for half an 
hour in the morning I offer prayers to 
Zoroaster. Bui that is my private 
business. Nobody can question me. I 
feel that reliffious ceremonies are of 
various kinds among Hindus and 
Muslims. They may come into con
flict. Some perform murthi puja. 
Some follow other modes.

■ W' *)
[Maulana Azad: We have still ô 

await the time when people will stress 
only that phase of religious education 
which has been stressed by the hon. 
Member. That time has not come as 
yet. I

Mr, Deputy-Speaker: There are two 
ways of mitigating the differences^ as 
<*oiito!'i'ipla1( cl bv the Constitution. 
Ont' is to allow all institutions to work 
side by .side in a spirit of tolerance. 
Another is to iivoiti reli^io]i.s altoge
ther. Moral and sniritual in.struction

is not confined to the Benaras Hindu 
and Aligarh Muslim Universities. I 
think the hon. Member is equally  ̂
interested in seeing that moral and 
spiritual education is given in other 
Universities also. But we are deallto^ 
with a Hindu and a Muslim University- 
where according to the special provi
sions in the Constitution, ancf the 
traditions of those institutions, a cer* 
tain kind t)f religious instruction ia 
s o t^ t  to be given. It is not that i f  
rMijHous instruction is not given there 
Hipdus will become Muslims atid 
MusHms will become Hindus. Outside 
the University, religions still continue. 
The object of such Universities must 
be to see that these religions exist side* 
by side and the spirit of the different 
religions is adopted so that there may 
be no antagonism between one religion  ̂
and another. I think that this provi
sion is in the best interests of the 
country.

Shri Sidhva: The use of the words, 
Hindu and Muslim has created the 
confusion. But the hon. Minister 
appealed to me that this is only for the 
existing institutions and for future 
they will consider my suggestion. In̂  
view of that, I do not press.

Maulana Asad: Thank you.
Mr. Deputy-Speaker: Hon. Members 

will see that Clause 3 of the Bill con
tains the proposed Section 5-A. It 
substitutes new sections for sections 
4, 5 and 6 of the principal Act. There
fore. if Clause 3 is passed, then 5-A 
will also be passed. I shall put the 
different sections in Clause 3 sepa
rately.

The question is:
“That in Clause 3, the proposed

new Sections 4, 4-A and 5 stand
part of the Bill.*’

TThe motion was adopted.
Mr. Deputy-Speaker: Now we come 

to the proposed new Section 5-A.

iSiytxu : •if)? i j i y

- ^  u t* '

rMaulana Aud: I bes to move;
“That this clause be deleted’*.]

Shri Sidhva: I want one or twc
points to be clarified.

Mr. Deputy-Speaker: We have
already had a general discussion on 
this •'lause.

Shri SWhva: After the very lucid 
explanation of the hon. Mmister my
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IShri Sidhva]
doubts have been allayed to a certain 
extent. I would only like to know 
whether the University Grants Com- 
nlission, which he said would be 
shortly appointed, would look into all 
grants and whether it will recommend 
to the Government whether Univer
sities are justified in getting the 
grants. My hon. friend Shrimati 
Durgabai put a question as to whe
ther the Commission would enquire to 
any complaints made against a Univer
sity or suggestions for improvement.

Mr. Deputy-Speaker: The hon Mem
ber is able to follow Hindi or Urdu 
much better than I am able to. Even 
I understood that when a Grants 
Committee goes into the matter in 
October it will go into the entire 
budgets of the various Universities 
and make recommendations. Natu
rally it will receive all complaints, 
whether directly or indirectly.

Shri Sidhva: It may be indirectly 
brought in. However, the point has 
been clarified and I am glad that the 
hon. Minister did not agree with the 
view of my hon. friend Mr. Zakir 
Husain. When I was speaking the 
other day, an hon. Member sitting on 
Mr. Zakir Husain’s bench remarked 
that I was ignorant of administration. 
I submit, Sir, that I have some experi
ence of administration. I have been 
for a number of years an administra
tor and I. can definitely say that this 
clause does not interfere with the day 
to day administration of the Univer
sities.

I do not know how the Grants Com
mission will function: we have to leave 
it to the future.

is:
Mr. Deputy-Speaker: The question

“That in clause 3 the new sec
tion 5A stand part of the Bill.”

The motion was negatived.
Mr. Deputy-Speaker: The question

“That In clause 3, section 6 
stand part of the Bill.̂ *

The motion was adopted.
Mr. Deputy-Speaker: The question

“That clause 3, as amended, 
stand part of the Bill.**

The motion was adopted.
Clause 3, as amended, was added to 

the mil.

is:

Is;

Clause 4.— (Substitutipn of section 7).

afR ^  ^
H p ft  a f\T  ftra iT  % ^  I arPHPTOiT

“to make special . arrangements 
in respect of the residence, disci
pline, and teaching of women 
students;”

4 ’ a rrr ^  cT !^  M f tt

(sp e c ia l arvA ngem oiit) ^

[Shrimati Dixit (Madhya Pradesh): 
Sir, no doubt I welcome the Bill. For 
the development of their talent a wide
spread education amongst womenfolk 
Is needed todefy. Our Minister of 
Education has in clause 3(12) stated, 
“to make special arrangements in res
pect of the residence, discipline, and 
teaching of women students.” I want 
to draw your attention to the fact that 
so far as female students are con
cerned, you have already made efforts 
to make special arrangement but I hope 
you will pay more attention to it.] '

[Maulana Aiad: This provision has 
specially been kept In the Bill so that 
more attention could be paid by the 
Universities toward the education of 
female students.]

^  ft, 3fr 
3Trr ^  | ^  ^
^  7 m  5JTKT ar ŝT r>TT I

[Shrimati Dixit: But it would be 
better If a female member Is taken on 
the committee.]
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[Maulana Azad: 
Committee?]

University Grants

^  ?t I
[Shrimati Dixit: Yes, Sir.]

**r* *} *̂ >̂  j> *  >*«»* *v ,j^

- u»*
[Maulana Asad: Capability will be

the only criterion for the membership 
of the University Grants Committee, 
no matter the member be male or 
female.]

I =5Tf?5t i '
Pp arr-r vt ffT ff y f ' ^ k'S s jih■j

5T̂  3R 5pr
t  ^ ^*T>T f?iTT ^

3T9T fflK T  ?>TJrT

TI^ % f*T»rW ^ >ff g’T ^  ^  
fr«r 5>TT I 3̂?| ?€

ftjzrr i
[Shrimati Dixit: I do not demand 

any reservation, still I want to submit 
that special attention should be paid 
towards women for so far as the world 
history goes, they have helped much In 
building the nations, and since our 
country has become Independent, they 
should have the same hand In building 
the nation. They should not, therefore, 
be deprived of the opportunity.]

Shri Sivan Pillay: How Is this rele
vant at this stage?

Mr. Deputy-Speaker: I have noticed 
it already. Nothing is Irrelevant so far 
as this Act is concerned. It is only a 
question of juxtaposition.

» u)'

[Muilaiu Acad: What their idea Is, 
is before the Government. We have 
tried that this provision soecially be 
included in the Act, female students 
who have studied privately will be able 
to take examinations and get degrees.]

Mr. Deputy-Speaker: The question U:
'*That clause 4 stand part of the 

Bill.**
The motion was adopted.

Clause 4 was added to the Bill.
Clauses 5 to 8 were added to the BllL 
Clause 9.—(Amendment of section 13).

Dr. M. M. Das (West Bengal): I beg
to move:

In page 5, line 21, after “India” add:
“and the report of the Comp

troller and Auditor General shall 
be submitted to the Visitor, who 
shall cause it to be laid before each 
House of Parliament.”
In the original Act, namely the 

Benares Hindu University Act of 1915, 
the auditors for auditing the accounts 
of the University were appointed by the 
Court of the University. The Court 
enjoyed the full liberty of choosing 
their auditors, subject only to one 
condition, namely, that the auditors to 
be so chosen by the Court must have 
the requisite qualifications according to 
the provisions of the Indian Companies 
Act of 1913. Therefore, Sir. any 
private auditing firm was fully eligible 
for being chosen as the auditors of the 
University. In the amending BUI, the 
audit of accounts of the University 
have been transferred from private 
auditing firms to the Comptroller and 
Auditor-General of India.

The Comptroller and Auditor-General 
enjoys a unique position in our Consti
tution. analogous to that of the 
Supreme Court. Our Constitution has 
provided every measure to safeguard 
or maintain and preserve the fuU 
independence and freedom of action of 
the Auditor-General. Therefore, Sir, 
it may be said without any fear of 
contradiction whatsoever that audit by 
the Comptroller and Audilor-General 
of India rroatos grr'afer confidence In 
the hearts of the p<"opie of this country. 
Judging from this point of view . . .

Mr. Depnty-Sp^aker: The only point 
is whether it should be placcd before 
the Parliament.
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‘‘ it ^  : ‘>1)'

L:̂  £  (Au<’itor Gei .o.’al)

uyW ^̂ 5 - lK>jl> Ŵk*
V) i, tS'A-̂ V'4

*j ■ ^  ^ r *  ^
^  ^  ^  cs-Jlo. ^

1*31 Jly-. i  j.«, jjf -

- t>**
[Maulana Azad: Experience has dis

closed that it will be better to hand it 
over to the Auditor-General. I will not 
go into detail at present. So far as this 
question goes, that it should be placed 
before the Parliament, well the Gov
ernment think it unnecessary. The 
hon. Members get opportunity of dis
cussing the provisions at the time of 
the Budget; they can raise discussion 
about the conditions obtaining in the 
University and put all sorts of ques
tions.]

Dr. M. M. Das: Judc îng from this 
point of view, the audit provision con
tained in the present Bill is a great 
improvement upon the original Act of 
1915. But the importance of the audit 
being conducted by the Auditor-General 
lies in the fact that his report subse
quently comes under the examination 
and scrutiny of an authoritative body 
like the Central Legislature. In order, 
therefore, to have the full advantage 
and benefit of the audit of these 
Universities being conducted by the
Auditor-General there should exist a 
provision which will authorize the
Members of this Parliament to look
into the Auditor-General’s report. 
Clause 9 of this Bill makes it compul
sory that the audit of these Univer
sities should be conducted by the
Auditor-General. But there is no pro
vision in this clause which authorizes 
this Parliament to look into the 
Auditor-General’s report. This Parlia
ment will have the right to examine 
and scrutinize the AudiV?r-General’s 
report only if the report is submitted to 
the President and the President causes 
the report to be laid on the table of the 
House. My amendment to clause 9

seeks to provide that the Auditor- 
General will submit his report to the 
President and the President will cause 
that report to be placed on the table of 
the House.

»»  ^  J ty i U i ^

[Maulaaa Aiad: No. Government
cannot agree with it. It is quite un
necessary that the Auditor General’s 
Report be pli^ced belpre the Houpe. 
Report is always published in the Gov
ernment Gazette, and will be xmblished 
even now.]

Dr. M, M. Das: If the Auditor-Gene
ral is satisfied with the accounts of the 
University, if no financial irregularity, 
discrepancy or impropriety is detected 
by the Auditor-General, then the 
Parliament will be satisfied and nothing 
will be done. Moreover, every year 
lakhs of rupees, sometimes amoimting 
to sixty or seventy lakhs, are granted 
to these Universities by means of Cen
tral grants.

Mr. Deputy-Speaker: The hon. Minis
ter may just consider this. The func
tions of the Public Accounts Committee 
are given in rule 143 of the Rules of 
Procedure which says:

“The functions of the Committee 
shall be to examine the accounts 
showing the appropriation of the 
sums granted by Parliament to 
meet the expenditure of the Gov
ernment of India and such other 
accounts laid before Parliament as 
the Committee may think fit.”
Therefore, unless 

accounts are laid . . .
the particular

(Public Accounts Com-
H mittee) 

iS ^

W  *)
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[Manlana Azad: You leave it to the 
Public Accounts Committee. It the 
Committee thinks it necessary to'place 
it before the Parliament, it can do so. 
So many things can in this way be 
brought before the Parliament.]

Mr. Depnty-Speaker: I am only trying 
to clear up the position. Now it is the 
Auditor-Greneral, and not any other 
person who is appointed by the Uni
versity, that audits the accounts. It is 
the Auditor-General who audits the 
accounts. He makes his report. Shall 
it be formally placed before the House? 
There is no question of discussion. 
When the report is placed before the 
House, even according to the amend
ment, there is no discussion of that re
port by the House. But it will enable 
the Public Accounts Committee to look 
into the matter. Unless the report is 
placed on the Table of the House the 
Public Accounts'Committee cannot look 
into the matter. That is all the differ
ence. And Members of Parliament 
will have an opportunity to look into 
the matter and make their suggestions 
so that when the grant comes in they 
will be better able to think about it 
during budget time. That is the 
difference. Therefore the hon. Minis
ter may consider the point. It is not 
that as soon as the report is placed 
on the Table of the House a day will 
^  allotted for the purpose of discussing 
it. It will only go to the Public Ac
counts Committee where they may 
suggest some more grants or make 
^ y  other suggestions that they may 
like so far as that matter is concerned.

Dr. M. M. Das: Unless the Auditor- 
^neral submits his report to the 
President and unless the President 
lays the report on the Table of the 
House this Parliament will have no 
right.

^ 9  erf H V  J,
^  i-  >*—J<> ^

i- ^  
*0*4$ -  V  W  ))< >4 

-UJ I -  f - 'i y  ^ 1 )^  yt* ^

J k
jU:if ^  ^

'  a  ^  ^

PS '

[MaolMa Asad: My hon. friend had 
moved this very amendment when the 
Vishva Bharati Bill had come up for 
discussion before the House. It was 
considered in detail at,that time. The 
Cabinet too got a chance to consider 
it. In the long run it was decided that 
the amendment could not be agreed tof 
as it was not needed. »^The members 
of the Parliament have full rights to 
demand from the Government any 

_ such thing they want, and it will be the 
duty of the Government to lay the 
statements on the Table of the Hbuae. 
The only point is whether or not it 
should be made compulsory to do ’ so, 
through an Act.]

Mr. Deputy-Speaker: The hon. Minis
ter has considered the matter and he 
Is not willing to accept it. He thinks 
it is not necessary.

Dr. M. M. Das: May I be permitted: 
to make my submission?

Mr. Depnty-Speaker: Oh, yes,,
certainly. He can go on. But I am 
only telling him what the reaction o f 
the hon. Minister is.

Dr. M. M. Daa: In this connection...
Mr. Depaty-Speaker: But is it neces

sary to labour the point?

If

iAJp ^  (sense^

[Maulana Asad: Much time of the? 
House has already been taken upi 
Let the sense of the House be aacer* 
tained.]

Mr. Deputy-Speaker: Already ♦hey 
are complainfntf that the autonomy of 
the institution is interfered with. We 
are placing the Auditor-General ov^r- 
that institution because we are giving 
grants. And the Auditor-General 
makes a report. Is that not enough  ̂
or should it come, once again, beforer 
Parliament? That is the only point.
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Or. M. M. Das: Let me place before 
the report of the Public Accounts 

Committee and the Auditor-General 
about this particular matter, r.iis is 
what they say:

Audit of Grants-in~aid paid by • 
^he Government of India to the 

‘'Central Universities.—^During the 
-'counse of examination of the 

Accounts relating to the Ministry 
o f Education, the Committee were 
told vtfhat Government were con- 

^lemplating to bring forward before 
Parliament a measure regulsfting 
•cqnlrol over the grants paid to the 
Universities and the conduct of 
•udit thereof through the agency of 
the Comptroller and Audltor-Gene- 
ral of India. The Comptroller and 
Auditor-General informed the Com
mittee that his own feeling in this 
Tnatter was that in consonan<?e with 
-the provisions of the Constitution, 
flhe should submit his Audit Reports 
rto "the President who should cause 
Tthem tto be presented to Parlia- 
Ttnertt. TThe Committee agree with 
rShiB mew  of the Comptroller and 
Auditor-General and desire that 
iGovernment should carefully con
sider the matter and clearly define 
Hhe powers and responsibilities of 
-the Tomotroller and Auditor- 
Oeneral in so far as the audit of 
•the 'finances of the Universities, is 
4!oncerned without impinging upon 
'the autonomous character of the 
TTniverslties as conferred upon 
-them under the various Statutes.**

This is the opinion of the Auditor- 
Gen>ei*al and the Public Accounts Com
mittee.

^There is another thing to which I 
would like to draw the attention of the 
Hoiase. Dr. R. U. Singh who happens 
to  be a Member of the Select Commit- 
*tee and who is the Dean of the Faculty 
« f  Law ol the Lucknow University has 
submitted a minute of dissent to the 
report of the Select Committee where
in  he gives the expenses incurred on 
•Jiccount of the Vice-Chancellor’s office 
tof the Banaras Hindu University. I 
«hall place before the House what he 
iMks said there.

:Hlr. Deimty-Speaker: It is already 
Ihere, it is a part of the record.

Or. M. M. Das: I want to press this 
alOint that the Vice-Chancellor’s office 
ibas cost Rs. 65,000 per year. We have 
-to see whether there is any scope for 
more judicious expenditure. So my 
argument is that there should be some 
irraTlslon in this Bill so that the Mem
bers of this House may have an oppor
tunity to see that the Auditor-General

is satisfied with the accounts. This is 
all that I have got to say.

L,-f • **̂5*

- Ji}S ' a:
- jjJ  J . >4

[Maulana Azad: The Government,
however, do not agree with this amend
ment. It may be put to vote.]

Shri Sidhva: I want one point to l>e 
clarified. Suppose the amendment is 
not carried. Is not the Auditor- 
General bound to place his views be
fore the House?

J » «  ^
 ̂ *s ^  2 ^

i .  V ' -  cr** >*** i
^  yS

») ^

ir>l US >* ^

jU 5s;|  

iX+Jl ^  ^

l ‘V  t-J)

[Maulana Azad: No, he will place bis 
views before the Visitor, You per
haps forget that the superstructure of 
the administration of the University is 
such that it has its' own officials. You 
have appointed the President of the 
Union the Visitor. As Visitor he too 
becomes an ofUcial of the University. 
Now the Visitor and not even the Gov
ernment directly will be responsible 
for all th« important fuhotlons of the 
University. The Government will of 
course be giving suggestions to the 
Visitor, If and when needed.]

ftwwT: w  fW hrr ^
%• WT'T T5T ?

[Shrl Sidhva: Will you place ths
views on behalf of the Visitor?]
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:^ljl L V  

-S J f  £

^  ^  laJU JJuf \S
J - i -  1  

^

^  U > T ^ ^  uy»>-i
«'W J R i . ^  ujlxa;.! ^

y

If i .^  ^  j i

^

uj  ̂ v&̂  e ^

^  L rf-* ))l »

- ^  fcUU. yJt>*j tS  » 4

J-»'a . j a .  ^  ,4 ^  ^  ^

^>S~U u:^! J

■ * - '^ )  H J+*3 ^ > 2 -0 . „ f
IMaulana Azad: The Auditor General 

will submit his Reoort to the Visitor. 
Shn Das’s amendment is that the 
President should place It before the 
parliament. The Government do not 
leel any necessity and therefore objects 
to It. Now that if the Auditor’s Report 
is not placed before the Parliament, 
there will be no chance for the House 
^  discuss it, this * too is not correct, 
wnen the Budget comes before the 
House, the demands of all the Miriis- 
wies come up for discussion; and the 
House gets full opportunity to discuss 
each and every issue. Every hon. 
Member has the right to demand a 
^opy of the accounts of the Univer
sities, and the Ministry is duty-bound 
*0 Place it on the Table of the House.]

«ft J»rr* fftc. ^ (WTW : 
t  'STt TOiT 5*1# Pre% ffTw ft*rr 

^  ^  ^  «R  53TT ITT 51 ,̂ U? ^
•

[Shri R. C. Upadhsrayt (Ra)asth«n);
This remains to be seen whether the^ 
money sanctioned last year haŝ  been 
spent properly or not?]

^  »*< f^ h  ^  ^  

><fr< A  W ^  J ^ 4  

‘•*»<) }»  ))f j j W )

-  ^  t»S y  If JijS

• ^  ** 
[Maulajia Aiad: You should consider 

it as you have given powers to the 
Visitor on one side, and on thfe other 
hand the University Grants Committee, 
which will have an eye on the develop
ment of the Universities and be re
porting to the Government every year,
Is also going to be established. You 
have full opportunity to raise a discus
sion at the time of the Budget. Under 
these circumstances, what deficiency 
is left In the vigilance to make up 
which this amendment should be made 
in the Act?]

[Shri R. C. ITpsdhyaya: But what is
the harm in doing so?]

Rev. D’Soiiza: As a matter of infor
mation, supposing for a special reason 
at the time of the Educational Budget 
a Member asks that the Auditor 
General’s report may be placed on the 
Table of the House......

: ‘>>5'
yS »,lAf ^yip  J  J S

^
f t i  VyS J a J j s S ^  ^
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[Manlaiia Axad : Yes, it can be made 
vailable. I have already hinted about 

it many a time. There is no restric
tion for it but it is unnecessarjr to 
make a provision of this kind in the 
Act.]

Eev. D’Souza: In that case, I think 
Dr. Das’s object may be achieved by 
means of that.

,aU> tS

)jl

[Maulana Azad: Any hon. Member 
can demand that the Audit Report of 
Aligarh University, the Hindu Univer
sity or the Delhi University accounts 
should be placed on the Table of the 
House and the Government will 
definitely do so.]

Dr. M. M. Das: What objection can 
the Government have in placing that 
report on the Table of the House?

-Mr. Depoty-Speaker: The hon. Minis
ter feels evidently that the visitor has 
no place so far as this House is con
cerned. The amendment says that the 
report of the Comptroller and Auditor- 
General shall be submitted to the 
Visitor, who shall cause it to be laid 
before the House of the people. I 
think he is agreeable to that course.

Dr. M, M. Das: The Auditor General 
cannot place the report on the Table 
of the House.

Mr. Deputy-Speaker: By the Govern
ment.

Sfarimati Durgabai: That report con
cerns only the expenses of the Union. 
I think that nothing is provided in that 
section, with regard to the report of 
the Comptroller and Auditor General.

V ' ^  4* <i! J r -  : <^V
UrfJ ^  ^  isjLi

jUsI ^

[Maulana A*ad: The point is that you 
like it to be made a part of the Act. 
The Government do not agree with it. 
But the Hou. Members can demand the 
reports and other necessary papers 
whenever they like.]

•ft am:® ifto : sttt

^  srra
(discuss) ^  'Tt 

^  3PIT ^  t  ?rt
stptt i

[Shri R. C. Upadhyaya: You do not
understand the difference. Till the Re
port is not before the House the 
Public . Accounts Committee catinot 
discuss it, and if it has to be discussed 
then it must come before the House.]

^  uyliflK ^  ^  : 4>fj|

-  i t  ^  J i

[Maulana Azad : The papers it needs 
do come* and shall be coming before it.]

: A ^

t  ^  ^  ^  
t I ^  ^  r^m ^  ^

?

[Pandit Malavlya: Sir, may I submit 
that the annual accounts at present are 
published in the Government Gazette. 
Will this provision still be there?]

jk y»l> - Jjb : -olji
- i jW  tjV

[Maulana Azad: Yes, it is Evident 
there will be no changes in that.]

Dr. M. M. Das: There is another 
point. In this clause there is nothing 
mentioned to whom the report will be 
submitted. In the Aligarh Muslim 
University Bill, it has been said in the 
Bill that the reoort of the Auditor 
General will be submitted to the Visitor 
but here even that has been left out 
and it has not been mentioned that 
the Auditor-General will submit the 
report to the Visitor.
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[Maalana Azad: At both the places
It means the same thin^.]

“ ^  3y^ ^  ^

What is the difference between the 
two Bills?

[Dr. Zakir Hussain (Uttar Pradesh): 
You say, Sir, that there is difference in 
wordines.

What is the difference between the
two Bills?]
^^Dr. M. M. Das: The difference is that 
in the Aligarh University Bill it has 
been said that the Auditor General will 
submit his report to the Visitor but 
here it has not been said so. That is 
the difference.

J. ^  ^

-  ^  v - B * *

[Maalana Azad: I do not differ with 
this. It may be added—“will be placed 
before the Visitor”—this is what it 
means.]

Shrimati Durffabal: There is a differ- 
«nc? in language and that could be 
xectifled. If the object is to make the 
3ame provision, it can be made. ^

Dr. M. ML Das: I want the Auditor 
General to submit the report to the 
President so that it shall be placed on 
the Table of the House.

Shrimati Durgabai: It is a different 
point. What is contained in the Bill 
of the Aligarh University is not there 
in the Benares Hindu University, with 
regard to the submitting of the report 
to the Visitor. If that is the diftoence, 
that can be rectified.

Dr. M. M. Das: My complaint is that 
it is not there. •

Mr. Depoty-Speaker: There are two 
points. One relates to bringing this 
into line with the Aligarh Muslim 
University Act i.e.

That in clause 9 at the end of sub
section (1) the following words be 
added:

“ the report of the Comptroller
and Auditor General shall be sub
mitted to the Visitpr”.

SBri RamraJ Jajware (Bihar) : 1
wish to invite attention of the House 
to clause 13(2)......

Shrimati Durgabai: It is already
there in t'ne original Act.

Shri RamraJ Jajware: Clause 13(2) 
in the original act reads:

“The accounts when audited 
shall be published in the Official 
Gazette and a copy of the accounts 
together with the Auditor's report 
shall be submitted to the Visitor.*'

^  (jJ  j .  ^  
- 1*;

[Maalana Acad: Yes, the Govern
ment will not have any objection, to it. 
We had understood its meaning like
wise.]

Shrimati Durgabai: There is a slight 
difference in the language. In the 
original Act it is the Auditor's report 
but the Auditor’s report is different 

. from the Auditor General’s report. 
Thfrefore, the same language may be 
adopted to bring it into line.

Mr. Deputy-Speaker: They are the 
same. That does not matter. Let there 
be some lacuna; it will come back to 
this House. The question is:

In page 5, line 21 after “India** add:
“ and the report of the Comptrol

ler and Auditor General shall be 
submitted to the Visitor, who shall 
cause it to be laid before each 
House of Parliament.’*

The motion was negatived.
BIr. Depaly-Speaker: The question ii:

'That clause 9 stand part of 
the. Bill.’’

The motion was adopted. *
Clause 9 was added to the Bill.

Clauses 10 to 16 were added to the BilL
Clause 1.—(5Kort title and commence* 

ment),

Shri SIdhTa: There is an amendment 
in my name to that clause. My amend
ment was to omit the word ‘Hindu*.

Mr. Deputy-Speaker: That has been 
discussed fully. .
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Shri Sidhva: I do say that it^ as 
been discussed thoroughly. I also feel 
that Government is certainly not to be 
blamed in this matter. The hon. 
Minister, in his reply, has also made it 
clear. I am fully satisfied. I only' 
desire that as he took the sense of the 
Select Committee and the majority 
were in favour of deletion, would it 
not be better to take the sense of the 
House on this question so that the 
Government may, consider.

Mr. Deputy-Speaker: Let it come 
before the House after five years. I 
shall put the clause. The question is:

“That clause 1, stand part of 
the Bill.»

The motion was adopted.
Clause 1 was added to the Bill.

The Title and the Enacting Formula 
were added to the Bill.

- V  ^ u>*
[Maulana Azad: I beg to move:

“That the Bill, as amended, be 
passed.” ]
Mr. Deputy^Speaker: Motion moved:

'That the Bill, ds amended, be 
passed.’’
Piadit Malavlya: Before we adopt 

this motign finally, 1 wish to oUer (py 
thanks to the hon. the Miniftter of 
Education and to the Government for 
the interest they have taken in the 
Benares Hindu University. In 1915, 
when the original Bill for bringing 
Into existence the Benares ‘ Hindu 
University was before the then legis
lature, while speaking on it, the late 
Pandit Modan Mohan Mala^dyaji said 
that posterity would be grateful lor 
the measure that was being adopt(^ 
that day. I wish, Sir» to reiterate 
that sentiment and that hope that 
posterity in India will be grateful to 
the Members of this Parliament and 
to the Government for the Ameii4ing 
Bill which is being adopted today in 
so far as it will enable that great 
national institution to function with 
less difficulty, and with greater facili
ty in the future and to achieve the 
high ideals with which it was cresrted.

It will not be right for me. Sir, to 
say anything on this matter without 
first paying a tribute of loving and 
reverential gratitude to the memory 
of the revered Founder and his asso
ciates who founded the Benares Hindu 
University. I am sure every Member 
of this House will join with me in 
thcrt tribute. 1 shall not take the time 
of the House by going into the history 
of the movement and of the establish
ment of the Benares Hindu Univeirslty,

I will only mention that in the whole 
of the known history of India, there 
has been no other non-official move
ment,—we cannot treat the Mahatma 

. Gandhi National Memorial Fund as a 
purely non-official movement,—there
has been no non-official movement of 
the magnitude of that of the Benares 
Hindu University in the entire history 
of India; a movement for which the 
people of this country have poured 
out about three crores of rupees, three 
crores which today will probably be 
equa:l tp fifteen crores in value; to 
which people from the richest to the 
poorest and the highest to the humb
lest have contributed; about which 
members of every caste and commu
nity and of every strata of life and of 
all shades of opinion, have vied with 
each other to offer their support and 
help to the movement! This move^ 
ment of the Benares Hindu University 
created an enthusiasm throughout the 
length and breadth of the country,, 
from the Hindukush to Kanyakumari*. 
and from Kamarup to Saurashtra, 
which was unparallelled and has re
mained un-excelled. Why was that 
so? Because, the movement of the 
Benares Hindu University envisaged 
that the education which was to be pro
vided to the youth of the country who- 
would gather there would be different 
from the education which had been 
provided elsewhere and that an at
tempt would be made,—if I may use 
the language which is now current in 
all educational spheres of the world* 
in the most modem and progressive- 
educational world,—to impart a whole., 
a total education, which would not be 
lop-sided and which would not concen
trate only upon one subject or one 
part of things, but which would try 
to edugiate the youth, who will enter 
the portals of the institution, as a 
whole into first-class citizens of India, 
excellent men who would be fit ta 
render a good account of themselvear 
in society.

Shrimatl Dorgabal: What about
women?

Fandlt M$la¥lya; My sister here 
asks ^hat about women. She and I 
are at one on that point. She knows 
that the Benares Hindu University has 
made special provisions for the educa
tion of women. It has also made pro
visions with a view to ensure what 
some Members have said here that the 
women who go to the Benares Hindu 
University and are trained -there 
should turn out to be in accordance 
with what has been considered the best 
type of womanhood, educated and en
lightened, Hindu womanhood in this 
country. The University will continue 
to do all that it possibly can towards 
that end. I migfit motion, as ^  have
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been talking about this matter, that 
the Benares Hindu University has been 
anxious and is anxious to extend at 
it the facilities for women’s education. 
But, Government should come to our 
help. The Government gave the Uni
versity some money. I am sOrry to 
go into the details; but since the mat
ter has been referred to, I think the 
House should know the facts. The 
Government gave some money to the 
University to add to the Women’s Col
lege and hostel. But, before they 
could be constructed, the prices of 
controlled articles like steel and 
cement were raised by 30 per cent. 
The cost of these works came to 3 
lakhs more than what'’ had been paid 
before. We have been asking for that 
money and 2J lakhs more to finish the 
work and to equip the buildings for 
vase. It is a matter of regret that the 
Government have not been able to 
give us that additional money all these 
four years, to enable us to complete 
and finish these projects and, as a 
result, the partly constructed hostel is 
still lying unoccupied because we have 
not been able to complete and fini^ 
it, because we have not the money for 
it. Twice at my request committees 
of Government of India had been 
sent to the University, trying to help 
and dcicide what aid should be given 
to the University. This matter was 
pointed out to them. They voiced a 
doubt,—not that they were of that opi
nion—but they voiced a doubt as to 
whether in these days of co-education 
it was desirable that an institution in 
which only 200 or 300 girls were there, 
should be maintained at so much 
cost, and whether it would not be 
better to put all those girla in the 
other colleges of the University and 
close down this college. The Univer
sity opposed that idea and pointed out 
the need of the institution and they 
agreed with the University authori
ties. It is therefore. Sir, not a matter 
for the University authorities; it is lor 
the Government to help us to make 
that institution grow. Our girl eivr 
dents are living in great difficulty of 
accommodation and facilities. If we 
had more accommodation we ^ould 
have a very much larger number of 
girls in the college and the hostel from 
all over India. But it docs not lie 
tn our hands. It is for the Govem- 
nient to do the needful in the matter. 
That is with regard to my sisters 
query. ^

The Benareb Hindu University re
ceived that enthusiastic support from 
â l over the country and his tried to 
80 on with its work in thfe be»t man- 

that it could, in spite of the hwidi-* 
ca|)s ima hiMshipi #hiclK it had to

pass through. I will mention, Sir, that 
some time ago, at a Conference, o f  
technicians and other educationists^ 
a very high placed dignitary of the 
country expressed the opinion that one 
sh.uddered to think what the condition 
of things in this country would have 
been in the matter of technical man
power on our attaining independance 
if the Founder of the Benares Hindu 
University had not had the foresight 
and vision to start 30 years ago the 
Benares Hindu University, the stu
dents trailed wherein supplied the
required personnel for the country' 
almost from one end to the other.
12 Noon

The Benares Hindu University haâ  
been playing its humble part. It haff 
a history and a tradition. In the
twenly five years that it had \o pass^
through during the time of the Brftisbr 
rule in this country, there was no di
fficulty, there was no hardship, there 
was no obstacle, which was not placedi 
in its way. Almost every day. the
University was faced with problenift 
which would either have resulted In* 
its bowing down on its knees before 
the lords of the day and ceasing to be 
what it was, or sticking out and brav
ing the wrath of the Government. It 
redounds to the credit and the gloiy 
of this country and of the Benares  ̂
Hindu Univerdty and of all those whcr 
were in charge of guiding its affairs— 
I need not give their names, they have  ̂
all been illustrious names—that thi*r 
steered clear of these difflcultfes and 
saw to it that the University grew 
prospered or at least continued with
out in any way bowing down ta ftny- 
thing which was not in the interest o f ' 
the country. It maintained its inde- * 
pendnence: aad the part that fts 
dents and teachers played in every onir 
of the national movements, m everjr 
phase of the freedom movement 
writ in letters of gold in the hear^  
of all. That has been the traditfon 
the Benares Hindu University. Tbl»* 
University has been going on s u c c w  
fully and well. It attracts studlenf*' 
and teachers not only r̂om al[ ovw  
India but also from practkallj W  
parts of th« world. The Govmnnent 
of India have during the past thr»* 
years helped the Benares H i^u Un^ 
versity more liberally than before, ana 
I wish here. Sir, to record the ffrat^^ 
thanks of all those connected with 
University towards them for all tnar. 
help.

The Benares Hindu Universfty h«r 
dilflculties as any other institution h K  
and in spite of all the effor*-s a n ^  
am glad to say. sw ^sful 
that have be«i made ^ r « , ^  spite iC  
all the impî v«ittenU w l̂ h 
are concten^ with it trWKi ••
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IPandtt Malaviya]
tiring about* nobody can deny and no- 
Jt>ody câ A gainsay that room for im- 
provraei. will always exist every
where. But I wish to say one or t\yo 
things. It has been said very often 
that in .he universities of today diffi
culties are experienced with regard to 
this and with regard to that. A gieat 
deal of talk goes on about discipline 
;am o^ students. In the Benares Uni
versity, as anywhere else, there are 

3^oung men—thousands of them. And 
your\g men will sometimes act ds 
young men alone can act, and not as 
«lderly or experienced men will. But 
the discipline in the Benares Hindu 
IJniversity, Sir, has been as good—I 
-am glad to be able to say it—as dis- 
•cipline anywhere else in the worM in 
:any institution can be. The .students 
•of the Benares Hindu University, as, 
I  believe, also the students every
where, are good at heart. They ere 
dean at heart. But they are naturally 
easily carried away. During the last 
25 years political leaders have been 
haranguing them. I was one of the 
students who was harangued and who 
^responded to it. And times without 
•number we gave up our studies, we 
'^ v e  up all things and we agitated, 
■courted imprisonment, and went to 
jail< broke laws and did all that, 
•Those were days wheji those things 
-were called for. Nobody wants that 
'DOW. But the habit of 25 years sticks 
tmd it will take time for the habit to 
^ app ear. Time has now come when 
-ftxe students must apply themselves 
•wholeheartedly and entirely to their 
work in order to develop their ability 
■mnd in order to be fully trained as 
'nien who will be able to^take up the 
leadership of society in their due time. 
And that is coming. The students as 
-a whole, are good and I have every 
faith and hope, from my experience 
of the students of the Benares Hindu 
JUnhrersity, that there is npthlnK to 

about and nothing to complain.

Mention was made of some com- 
•plaints of the students. If I may say 
It In one sentence, a student cf the 
3enares Hindu University who was 
rusticated from there three years ago 
and who belongs to a political party 
which I shall not name, which is out 
to make a splash, went recently to the. 
University and spread round the word 
-ttat a petition was being sent to Gov
ernment for asking for certain things. 
And four or five thousand signatures 
were put on it and I have received in
formation that most of the students 
did not even care to know what the 
petition was, did not know what it ac- 
w ally  contained and that In many

cases one student signed as many as 
fifty or even more students' names. I 
do not blame the students. As I said, 
students can be easily misled. We must 
tell them the right thing. I do not wish 
it to be understood from what has been 
said of the students of the Benares 
Hindu University that they are not 
disciplined, that they are not devoted 
to their work. I say emphatically thaf 
they are as good as if not better than 
any could be. As hon. Members of 
this House probably had an opportu
nity to see, a large number of them, 
nearly a thousand of them, came here 
last year while the Parliament was 
in session; they came in continuous 
batches of fifty each, and sart in the 
galleries,—some 800 students—saw the 
sitting of Parliament on one single day 
and went away without as much as 
a murmur or a foot noise! We should 
be proud of such boys!

The teachers of the Benares Hiridu 
University also have been labouring 
hard. They have been writing and 
saying that they should be represented 
in these university bodies, and that 
they should have certain other rights. 
Well, it has not been possible to do 
all that in this Act. It is said the 
teachers are not doing their bit. But 
I say that if the teachers are not able 
to devote all the attention that they 
should do their work today it is not 
their fault alone. Is it conceivable 
that a middle-class family to which the 
teachers belong, should be able to 
make both ends meet with their pre
sent emoluments, assuming that an 
average family of a teacher consists 
of five persons? Is it possible to ima
gine that a family such as this should 
be able to live on Rs. 250 or Its. 300 
per month? If these are the people 
in whose hands we are leaving the life 
and the development of our youth, j f  
the future citizens of this land; is it 
reasonable to expect them to do well 
on this pittance? The need is that the 
teachers should be better paid. The 
teachers should be able to live a life, 
not of luxury, hut certainly a life 
which is free from want, and free from 
privation. Then we can expect the 
teachers to devote themselves more 
than they do now, to-thelr task. That, 
is my regret. Even more than the 
students, no doubt, it is the teachers 
who must improve, who must devote 
themselves more earnestly to their 
duties, even as our esteemed and able 
friend Pandit Kunzru said in his pre
sidential address at the Teachers Conr 
ventlon recently at Lucknow. We 
must ask them to do that and we must 

provide better facilities for them. 
These two things are essentlaL



3537 Benares Hindu University 27 SEPTEMBER 1951 {Amendment) Bill 3538

Changes in the constitution of the Uni
versity on healthy lines are good and 
will help. But along with that the 
real atnfiosphere and the real environ
ment must grow in which the students 
and teachers may devote themselves 
entirely to their work. I will net re
fer to the tutorial system. It is the 
very life breath of a proper system of 
education. The Benares Hindu Uni
versity will not be able to achieve 
even one-tenth of what it has, unless 
we have the tutorial system there. I 
hope We shall be able to have the ne
cessary financial help to enable us to 
introduce it without delay.

There are many similar things which 
I hope it will be possible for the Uni
versity to accomplish with the help 
which it will receive from the CJcvern- 
ment. I say from the Government for 
a very definite reason. I have s&id 
that the movement of the Benares 
Hindu University has been the big
gest in the history of India on the non
official side.% Then why do I want the 
Government to give It so much money 
todays? I want this because times 
have changed, and circumstances have 
changed, and situations have changed 
and it is not possible for us or any
body to expect that private charity 
now, which we could in the past. And 
therefore, more and more, we have to 
depend upon the Government of the 
day for th^t purpose. Some ftiends 
in this House have remarked that large 
sums of money are being given to 
these universities. My esteemed 
friend and brother Vice-Chancellor of 
the Aligarh University has rightly 
said that the amount which is being 
gijiren— l̂et there be no illusion about it 
in any mind—is a mere pittance com
pared to what it should be and to what 
It is in the Universities in other coun
tries.

I will not go into the details of that 
because this House has no time now. 
If the Benares Hindu University is to 
function on a basis of even the mini
mum efficiency, the grant that it is 
receiving from the Government should 
at least be trebled, if not more. *

Dr. M. M. Das: Does .he mean to say 
that the Vice Chancellor’s expenses 
should be trebled?

Pandit Malaviya: I will come to my 
hon. friend presently. At -least with 
regard to the universities, which deal 
with the intellect of the future of this 
land, I should make a very humble 
appeal to Members, that they should 
not confuse their personal like or dis- 
liite of anyone with the question of the ' 
education in the universities. Dr. 
M. M, Da§ here and Dr. R. U. Singh in

his minute have referred to the ex
penditure of the Vice-Chancellor’s office 
oi the Benares Hindu University. I 
have got the latter’s minute before me. 
Members will see that there are two 
columns for the same year. One is the 
budget provision and the other is the 
actual amount spent during that period. 
As against the budget provision men
tioned in one column, in another 
column is mentioned the much lower 
figure which is the amount spent. How 
reasonable and fair it is to mention 
the higher amount as expenditure 
knowing that the actual expenditure 
was the much lower amount, is a 
matter which I will leave to Members 
to Judge.

There is another point which I 
should like to mention. The Benares 
Hindu University is a huge'institution. 
It has 8,000 students on its rolls and 
another 2,000 in its school, altogether 
making 10,000 students. There are a 
thousands members of the staff, of 
whom nearly 500 are teachers. There 
is an army of nearly 1,500 peons etc. 
making a total of about 2,500 employe
es in the University. The total monthly 
salary bill of the University comes to 
about 2-3/4 lakhs. If an institution 
which has a monthly salary bill of 
nearly 3 lakhs spends 40, 44 or 64 
thousands in the year on its Vice
Chancellor’s office, the proportion works 
out, if I may respectfully submit, to 
much less than what is spent on the ad
ministrative offices of the Vice-Chancel
lors of the neighbouring universities.
I make a present of that fact to my 
friend, tliough I do not know if it will 
have'any effect. I will leave alone the 
personal aspect of the Vice-Chancellor, 
because it is gladly open to any Mem
ber who desires to find out how much 
salary the Vice-Chancellor has taken 
or how much he has not taken. That 
is a personal matter which I do not 
want to go into. I only wish to sub
mit that because of any personal feel
ing in any matter, we should not 
mislead the world which may affect a 
public institution that serves the 
interests of all paoole throughout the 
length and breadth of the country.

Dr. M. M. Das: I am sorry for the 
remark that the hon. Member has made 
and I object to it. I did ;iot make any 
personal reflection on him......
. Paodit Malavlya: My friend has had 
his say and may kindly let me go on.

Mr. Depnty-Spei|ker: He is making
a personal explanation that he never 
meant any personal reference to the 
hon. Member.

Pandit MalaTiya: I accept it then.
I may mention for the (pfortnation of 
the House that the budget prov&sicn
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[Pandit Malavlya]
mention .in one column is 55 
thousand but the actual expenditure 
of the year viz., 44,000 is mentioned 
by its side. I do not want to go into 
that any more. As I said the percent
age of the actual expenditure on the 
Vice-Chancellor’s office at the Benares 
Hindu University is lower than the 
proportion in the neighbouring univer
sities and that I believe should be con
sidered satisfactory enough. Hon. 
Members could certainly not ignore 
which of the two was the real figure 
instead of doing such wishful thinking.

I shall now come to the university 
itself.

Mr. Depaty-Speaker: We are not
going into the general question of the 
administration of the university. To
day the House intends to take up the 
Aligarh University Bill also......

Dr. M. M. Das: It is wrong. The hon. 
Labour Minister, Sfiri Jagjivan Ram. 
was a student of the university and was 
driven out from the hostel because the 
servants there refused to clean his 
utensils.

•  A Jfl

[Maulana Azad: The Aligarh Uni
versity Bill still remains. That is to 
be finished before 1 p.m .

Mr. Deputy-Speaker: The Select Com
mittee went into both the Bills together. 
Therefore at the outset I . si^gested 
that we might have a generaidiscus- 
sion on both the Bills so that we might 
finish them early. However interest
ing the genesis of the Benares Uni
versity might be it does not have any 
relation to the Bill before us.

Pandit Malavlya: I have practically 
finished. The House took two days 
on the general debate on the Bill out 
of which I had not taken a minute. I 
will finish very soon.

The Beneras University has its own 
needs and its pwn requirements. It 
is not merely an individual institution 
but one of the great universities of the 
land in which we have people from 
every part of the land, in  which 
students and members of the staff have 
been taken from every caste and com
munity of the country from the very 
beginning and where students are 
admitted without distinction or discri
mination......

An Hon. Member: Since when?
Fa»dii Malajiya: From the beginplhg 

and ^ 0  now. ^

- 2?
[Maulana Azad: The condition is not 

so now]
Pandit Malavlya: I am reminded of 

the book called “Mother India” by 
Catherine Mayo. I would request 
Members not to lose their sense of 
proportion. The Benares University 
is a part of India and anything which 
happens in India can happen in the 
university also. The question is 
whether the policy of those who are 
running the institution is the correct 
one. The policy of * the university 
from the very beginning h ^  been this: 
that everybody from everjr nook and 
corner of India, without any discrimi
nation or differentiation is admitted to 
the university. Anybody who wishes to 
see things for himself and does not 
want merely to believe what he wishes 
to, is welcome to the university to find 
out for himself. They will see that 
the university has truly an all India 
character where all people from differ
ent parts of India are living together 
and learning happily.

That great institution requires many 
things. I am very glad this Bill is 
being passed. Tor the last four years 
I had been pressing the Government of 
India, from the time when Mr. 
Narahari Rao was the Finance Secre
tary, that the annual accounts of the 
university should be audited by the 
Comptroller and Auditor General. I 
am very glad that that request has -now 
been accepted and we have made a 
provision in this Bill to that effect. 
Since that time I have also asked that 
they should send to the university one 
or two ^ c e r s  of the Finance Ministry 
for a mAth or two so that they could 
organise the accounts section of the 
university ip such a manner that it 
should work in a foolproof and fault
less way. I hope the Government 
will be able to help us do that also. 
Personally, I was not against the 
amendment which was moved by Dr. 
Mono Mohan Das; I did not vote on it; 
because my view is that the more 
scrutiny there can be about the affairs 
of the Benares Hindu University and 
about the details of its working, the 

^better will it be for ĥe Benares Hindu 
University. I do not claim that any 
institution or any individual can bk
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absolutely faultless or perfect; it is not 
impossible that somewhere, some day, 
some mistakes may be committed. But 
it will be for the best that that mistake 
should be known so that those who 
commit that mistake, if they do it in
advertently and unintentionally, should 
benefit from its knowledge, for the 
future, and, if committed intentional
ly, should be hauled up for it.

I wish to submit that there are two 
ways of approaching the question of 
Universities: one is the way of ap
proaching them from the narrow point 
of view of a man who wants to dole 
out some money and to get a return for 
It then and there, and the other is to 
deal with them in the manner which 
my friend. Dr. Zakir Husain mention
ed yesterday, that is; if we want 
centres of higher learning and higher 
education to grow up in this country; 
if we want Central Universities to grow 
up of which we shall feel proud, which 
will be in keeping with the dignity of 
our great country, then, Sir, we must 
have the same great and large-minded 
vision about them which have enabled 
them to grow up in other countries to 
the places of honour and utility which 
the great Universities of the world 
occupy today. It will not do to tackle 
their problem with any narrow-minded
ness, from a point of view of suspicion 
and of ever-continqlng interference. 
Universities are meant to do some r̂ood 
work. It is true that at some places 
there may have been some difficulties, 
that faults might have crept in some
where; a great, deal has been said about 
teacher politicians and all that; but, 
this Bill, I am sure, will help us to 
improve all that and I have no doubt 
ilmX as a result of this Universities 
will function better than they have 
done till now.

But, having given them a good con
stitution of that nature which we 
believe will enable tliem to run on 
healthy lines we must leave them 
entirely alone! I do not say this about 
the 3enares Jiindu University only, 
nor because I happen to be connectw 
with it, but I say it witji regard to all 
Universities and for a!I time. If thf 
future of this country, if the future of 
w r great community, is to run on the 
lines of progress and improvement, 
then these Universities must be the 
power houses from which the guidance, 
from which the light, from which the 
motive power for improvement and 
progress should continuously be sup
plied to society. If these-Universities 
are made, so to say, manufactories or 
industrial concerns where we,|nit in so 
JJiuch money to get out so much return.
It will an evil day for the^luture of 
this lanV. H iller education has its

own value. It helps to improve the 
whole standard of society. I hope no
body will forget that aspect of things. 
Nobody will grudge the amount that iŝ  
given to the Universities because upon 
that depends the future of the whole 
nation. I hope nobody will ignore 
what is done in other countries about 
their Universities. I hope, Sir, thaft the 
passing of this Bill here today will 
herald a new era where at least the 
Central Universities of this country, 
will be dealt with more sympathetical
ly, more liberally, more generously and 
more helpfully than heretofore; where 
they will be enabled to get over their 
day to day difficulties, their day to day 
handicaps, their day to day wants and 
will thus be enabled to function as the 
temples and centres of learning in any 
free country should, so that their 
alumni might become the walking 
centres of light, learning, enlighten
ment and progress and may supply the 
needed leadership * to this country 
without which it can n^vergo towards 
its goal. In that nope I heartily sup
port the motion of the hon. Minister 
and trust that by passing this Bill we 
will enable the great Benares Hindu 
University to grow greater and better 
than ever before and to fulfil the great 
noble and patriotic purpose for which 
it was founded by its great and Noble 
Founder!

Shilmatl Durgabal: I rise to speak 
for a few minutes because it is an 
occasion Which I do not want to miss; 
to pay a glowing tribute to th0 foimder 
of ihia University, Pandit Madan 
Mohan Malaviya. I know I am speak
ing to a House which is not in a mood 
to listen to speeches any more, but 
still I consider it is my duty to pay oni 
this occasion this glowing tribute. 
Pandit Madan Mohan Mala^ya, the 
founder, stood for great ideals and 
what he preached he practised, what 
he practised he preached. Therefore, 
bis name and his work attracted botb 
students and stalT from all comers ox 
India If not from beyond India also. 
It is no exaggeration to say this; I had 
the proud privilege of belonging to that 
University as a student'in his time and 
it will be no exaggeration if I were to* 
say that there was no com ^int in his 
time of any kind, either that the Uni
versity has been tending towards pro
vincialism or lacking in the absorption 
of talent from all comers of India. 
But now, whether we admit it or not» 
there are certain things like that which, 
we will have to take note of. The 
successors of the revered Pandit Madan 
Mohan Malaviyaji will keep this ia  
mind......

MWavtys: Certainly.
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Shrimati Duri^abal: It is only then 
that it will not be said that once upon 
a  time it was a glorious institution.

Pandit Malavlya: Certainly.
Shrimati Dur^abai: Let it be said

that today also it is the same glorious 
Institution. I would urge upon the 
successors, now and hereafter to come, 
to go in the footsteps of the late 
founder. I am very thankful to the 
hon. Minister for having given various 
assurances with regard to the special 
provisions to be made, and the Vice
Chancellor who is present here has 
<Soubly assured me with regard to that. 
But I would urge upon him that it 
•should be his endeavour to see that 
this charge or this rumour or complaint 
that the University is tending to
wards......

Pandit Malaviya: We should not go 
merely by rumours.

Shrimati 1>ui#ftbai; No, the com
plaint is there......

Pandit Malaviya: If we go by
rumours we will be encouraging more 
Tumours.

Shrimati Dnrgabai: The complaint is 
there: with regard to the Introduction 
o f  Hindi in the University there is this 
fear in the Southern part of,India that 
Hindi is going ô be brought in 
immediately though the Constitution 
lias given Afteen years......  •

Pandit Malayiya: It is not so.
Shrimati Durgabai: I will be very 

tiappy if it is not so. Let the complaint 
unfounded—I wish it Is unfoundcMi— 

but if it has any basis I would urge 
iipon the hon. Vice-Chancellor and also 

the hon. Minister who has taken 
upon himself the entire responsibility 
•of placing these Universities on a very 
*sound foundation to maintain the all- 
India character of these Universities. 
I hope that the talent will not be con
fined only to the provincial field but 
•extended to the all-India field. Also 
with regard to introduction of Hindi I 
ihope they would be large-hearted and 
give ample scope to non-Hindi people 
4tlso to gradually progress and improve 
.and come in line.

Pandit Malaviya: May I say that if 
rumours are heard, it should be found 
oui whether they are Incorrect or 
correct, and if they are found incorrect 
it is no use referring to them because 
"that will encourage more rumours and 
if we encourage rumours there will be 
xxo end to them. I have categorically 
said that these things do not exist, 
that today recruitment is made, even 
on stricter basis, by merit without any 
distinction of any person coming from 
one place or another; today it is aone

entirely on the advice of experts ap
pointed from outside as was recom
mended by the University Commission, 
indeed we started doing this ourselV'ea 
even before the University Commission 
Report. Similarly about Hindi. So, 
if these rumours are heard and if we 
go on repeating them and saying that 
we believe that it is not so and we hope 
it will not be so, then rurpours will only 
be encouraged.

Shrimati Durgabai: The Vice-Chan
cellor need not be so touchy if the 
rumours are really unfoupded. '

Now, with regard to the assurances 
that I have asked, I owe a word of 
explanation, I asked for them because 
I found a tendency not in !he direction 
of progress but in the direction back
wards. Although I do not stand for 
any special privileges, I am bound to 
say that in anything concerning women 
or their rights, the progress is very 
slow, if not going backwards. I shall 
illustrate my point with one or two 
examples. There is some kind of 
hesitation in providing opportunities for 
women with regard to private study at 
home and appearing privately for 
various University examinations. An 
agitation is going on against tlus facility 
which is now extended to women. 
Secondly, distinctions are made in the 
appointment of teachers and staff in 
the Universities as between married 
women and unmarried women and 
between women and men. The hon. Edu
cation Minister is well aware of what has 
been done in the Delhi University by 
an Ordinance. I am thankful "to him 
and his Secretariat for giving a warn
ing to the Vice-Chancellor of the Uni
versity to see that the Ordinance is 
withdrawn and will not have any efTegt, 
Only last week we have seen in the 
papers a Calcutta High Court decision 
in the matter of a girl’s application that 
she was not allowed to sit in the bench 
along with the boys. Should these 
matters go to the court? Therefore, I 
only wish to say that the two learned 
Vice-Chancellors who are here will see 
that such kind of distinctions or dis
criminations are not permitted and they 
will endeavour to maintain the all- 
India character of these Universities, 
The'Centre is taking so many powers. 
Let them take all powers, but they 
must be exercised in the right direction. 
If that is done, the House will readily 
give its co-operation and support.

With these words, I conclude.
Shrimati Jayashri rose—

C3
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Clause 10-A.—{Insertion of new 
section)

^  ^  -1 ^  
lJIa^

^  tS ti

-  -5 ; ^ t ‘’ ^
[Maulana Azad: Let it be decided 

that the discussions are to be complete 
ed by I p .m . On one hand we are 
eager to finish the session on 6th 
October, but, excuse me when I say 
that, on the other none of us feels 
about the shortage of time at our 
disposal.]

Mt. Deputy*Speaker: Hon. Members 
may speak on the other Bill. After all, 
the provisions are alike. I shall now 
call upon the hon. Minister.

-  .»fjT Wly*-

. ^
[Manlana Axad: I have nothing more 

to say.]
Mr. Deputy-Speaker: Th  ̂ question is:

“That the Bill, as amended, be 
passed.”

The motion was adopted.

ALIGARH MUSLIM UNIVERSITY 
(AMENDMENT) BILL

-  43I5?

^  u t*

•

The Minister of Education (Maulaaa 
Azad): I beg to move:

“That the Bill further to amend 
the Aligarh Muslim University Act,
1950, as reported by the Select 
Committee, be take»x̂  into con
sideration."
Mr. Deputy-Speaker: The question is:

“That the Bill further to amend 
the Aligarh Muslim University Act, 
1920, as reported by the Select 
Committee, be taken into con
sideration.'*

The motion was adopted.
Clauses 2 to 10 were added to the 

Bill.

[MmnSamiL AmbA: There are only two 
jftmendmenti, the first one is about the 
%ission of clause 10(t)].

Mr. Deputy-Speaker: The quesUon is:
“That clause 30A stand part of 

the Bill.”
The motion was negatfved.

Clauses 11 to 16 were added to thi 
Bill.

Mr. I>eputy-Speakejr: before I put the
other clauses, there is an amendmeD* 
by CoL Zaidi relating to new uiMuse
16 A.

New Clause 16A.
Dr. Zakir Husaain (Uttar Pradesh): 

With your permission. Sir, I beg to 
move the amendment standing in  the 
name of Col. Zaidi:

In page 5, after line 2, insert:
* “ 16A. Amendment of section 26,

Act XL of 1920.—In section 26 of 
the principal Act after the word 
‘duties* the words ‘of the Finance 
Committee and the Faculties and* 
shall be inserted.**

This is a formal amendment. Among 
the authorities of the Universities the 
Finance Committee and the Faculties 
are mentioned but their duties are not 
mentioned. I therefore move this, 
amendment.

[Maulana Asad: I accept it.]
Mr. Deputy-Speaker: The question is:

“ 16A. Amendment of tecUon 26. 
Act XL of 1920.—In section 26 ot 
the principal Act after the word 
‘duties* the words 'of the Finance 
Committee and the Faculties and* 
shall be inserted.*’

The motion was adopted.
New clause 16A was added to the 

Bill.
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Clauses 16 to 28 were added to the 
Bill.

Clause 1 was added to the Bill.

The Title and the Enacting Formula 
were added to the Bill.

^  UJIy#

^  (jt*

-  J !^  ^  4*

[MaiUana Aiad: 1 beg to move:

‘‘That the Bill, as amended,
passed.”]

Mr. Deputy-SiieiaMr: Motion moved.

“That the Bill, as amended, be 
passed.’’

Before I* allow hon. Members to speak 
on fhe motion, may I consult the House 
in regard to the timings proposed? 
Yest^day I said that we might sit from
9 to 1.15 and reassemble at 3.30 and 
go on till 6.30. It is felt that the lunch 
interval is a little short and if the 
House agrees we may rise at 1.

Some Hoo. Members: Yes.

Mr. Deputy-Speaker: So, we shall 
ineet from 9 to 1 in the morning and 
3.30 to 6.30 in the afternoon. At 
present, the coming Saturday is with
out a sitting, but on account of the 
exigencies of public and so many Bills 
pending, it is suggested by Government 
that we may sit on Saturday also. 1 
propose having a sitting on Saturday 
with this modification that we will have 
only a morning session on Saturday 
and hot sit in the afternoon. We are 
a little over-worked. The House will 
therefore only sit from 9 in the morn
ing to I in the Sfternoon on Saturday.

Shri Shiva Rao (Madras): Will there 
he a sitting on the 2nd of October?

Mr. Deputy Speaker: Second of Octo
ber is a holiday, No business has been 
fixed and no business will be fixed for 
that day.

As regards the work on Saturday, 
the 29th September, the Supplementary 
Demands for Grants relating to the 
Punjab and the Government of India 
will be taken up on that day. The 
Heport of the Planning Commission will 
be taken up for consideration on 
Friday, the 5th October.

Shri^Sidhva (Madhya Pradesh): I
take it that the discussion on my 
motion stands fixed at 6 o’clock.

Mr. Deputy-Speaker: Discussion on 
the motion by Mr. Sidhva will start at 
6 o’clock and will be carried on till 
6.30.

Shri Jayaahri (Bombay): I am, not
going to make a very lengthy speech, 
except to say that I welcome this 
measure, partiqularly the paroviiions 
enabling private women students to 
continue their studks. I only request 
that the provisions of the Bill may be 
given effect to and may be included in 
statutes and ordinances.

^  W  -  ofjt u v  
-If

[Maulaiia AuA: U will surely bo 
done so.]

[Pandit Thakur Das Bharqava in 
the Chair]

Sbri Blswanath Das (Orissa): It is
with a sense of regret that I stand to 
speak today. I know that speeches at 
this stage are least welcome, for the 
House is impatient, as also the Treasury 
Bfenches. Therefore, a long speech on 
this occasion would be nothing but an 
Infliction.

Even with that feeling, I would like 
to have a brief say • on this important 
issue. The two Bills, have been pilot
ed by one of the greatest orientalists 
of India and Supported by two other 
equally eminent orientalists. A very 
humble fry I am compared to those 
eminent scholars and sadhakas. But 
I feel it my duty to record my protest 
for the way in which higher education 
in this country is being shaped. As a 
student of puranas, Ithihasas and ancient 
shastras, I feel that this Is not the way 
that our universities have to develop 
in this country. Just consider the 
Amount of freedom and autonomy en
joyed by the Universities in the days of 
Mahabharata and Ramayana. Even 
kings had no hand in the administra- 

, tion of the Universities. Even the 
emperor when he visited the University, 
did it as an ordinary scholar. There
fore. I judge the value of these 
measures from two points of view: 
firstly how far we have been able to 
restore that freedom which is so 
essential and necessary to revive and 
rejuvenate free thinking and secondly 
how far we are able to create condi
tions to carry on research and . revive 
the past glory of the great institutions 
of our country. Judged from these 
points of view, I find that there Is very 
little in these two Bills to encourage
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me, much less to enthuse me. Iiv re
gard to the first, mat is autonomy of 
Universities, you cannot have abstract 
Ireedom of thought Inculcafted in the 
jitudents unless ygu engender freedom 
in the University. Now look at the 
Bill. You have got the Visitor; you 
have got any number of authorities. 
The President goes there as the Visitor; 
the Governor of Uttar Pradesh also 
comes ill.

j -  jf3?
- Jk

[Maitlana AmslA: But without any 
power.]

Shri D^: But he has his
functions and tQfty are liinitatiotis on 
the autonomy of the Uixiveraities. Con
sidered from this point of view, 1 
claim, Sir» that both these Acts do not 
Jceep in view the ideal of f r ^ o m  of 
thought and the freedom which the 
universities hiy country, of this un
fortunate land, enioved in days of yore. 
Therefor# to me these two BiUs come 
as a shocking surprise.

Secondly, what is it that we are 
going to do. Research. But what kind 
of research? You are going to play a 
second role to the great university 
institutions of the west. What we 
should aim at is to see whether these 
great institutions can be utilised to 
carry on fesearcTi In subiects which will 
be useful to the people of this country. 
Unfortunately very little has been done 
in this respect and I would beg of the 
hon. the Education Minister as also 
the Health Minister to see that these 
great universities wRIch were intend
ed for a specific and specified purpose, 
namely the revival of Indian culture, 
are utilised for the maximum benefit of 
the people of this country.

Today what is the position? The 
health of the people is very poor and 
the system of treatment by indigenous 
systems of medicine is in the hands of 
quacks. What have you done? Is it 
not the responsibility and the duty of 
this Government to see that our ancient 
systems are revived ancL research is 
carried on in those directions, so that 
treatment is recorded not only to 
human beings bui also to your cattle 
which are so necessary for agriculture? 
Something was being done by the 
Indian Council of Agricultural Re
search. But they have very little 
funds. Cattle treatment is a very 
special thing. You cannot utilise the 
western system to meet our needs of 
a poor agriculture. It should be the 

^concern of these Universities to see 
that research work is being carried 
ou in these directions.

Take meteorology. You are Spend
ing lakhs and lakhs of rupees on 
meteorology—on the western system 
of meteorology. It has its uses, for our 
planes, shipping and the like. But 
how far is it useful to y ê production 
of raw materials in your country of 
which your country is so short? What 
have you done about ponji and gonit 
ivotish that are being utilised by the 
people to know when the seasonal raias 
are coming? Today the position is that 
th  ̂ Government goes one way and the 
country and the people go the other 
w^y.

Therefore my appeal to the hon. the 
Education Minister and the two illus
trious luminaries of oriental cultuce, 
the talented Vice-Chancellors of the 
Benares University and the Aligarh 
University is to see that. research it 
being taken up .Jn these Univertlties 
in our own ancienf systems of these 
sciences and also in various other 
sciences. I appeal to the Government 
that no time should be spared in this 
respect, for no useful purpose would 
be served merely by having* semi- 
oflftcialised Universities unless you sink 
a few crores of rupees to revive our 
own ancient systems which-are effec
tive and useful and which are the 
systems in which your people have con
fidence. Unless and until this is done 
all your efforts in pursuing the western 
systems, where researches are being 
carried out, will be of no use, for you 
will be playing a secondary role.

My hon. friend the talented Vice
Chancellor of the Benares University 
paid a glowing. tribute to the Govern
ment for giving some money to be 
utilised for steel and cement. That is 
the last part of the activity in any 
University for which money should be 
spent. The purpose for which the 
money has to be spent is something 
higher, something nobler and some
thing which is necessary for the people 
of this country.

Therefore I would appeal to the hon. 
tne Education Minister who is not only 
a great oriental scholar but who 
set a very high example to hinwelf by 
always talking in the oriental language 
so as to make others bow down before 
him, to pursue this a little further and 
to give a lead in this matter which 
so necessary and desirable.

With these words I plead for the 
independence of these Universities as 
also for the utilisation of these Uni
versities for ends that are greater 
nobler and more useful than what the> 
liave been.

One thing more, about the Statutes 
My apprehension is that everything ii
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ISbri Biswanath Das]
left to Statutes arid very little of free
dom is left. I plead before the Gov
ernment that the Universities should be 
given greatej freedom.

[Maiilaiia Azad: No Sir« I do not 
think it necessary to make any speech 
at this time. Th^ Bill should now be 
passed.] ,

Hr* Chainnaii: The question is:
• “That the Bill, as amended, be 
passed.*'

The motion was adopted.

EMPLOYEES* STATE INSURAMCE 
(AMENDMENT) BILL

The Minister of Labour (Shrl 
lasjivan Ram): I beg to move:

'That the Bill to amend the
Employees* State Insurance Act,
1948, be taken into consideration.*^

The Employees* State Insurance Act 
was passed in April, 1948. This was 
the first measure on social security in 
the country, and the administrative 
arrangements involved were consider
able. Necessary statutory bodies were 
set up soon after the Act was passed 
and a programme tor phased implemen
tation of the scheme was decided upon 
by the Corporation.

Dn the eve of the implementation 
of the scheme in Delhi and Kanpur in 
June last year, the employers clx 
Kanpur represented to the U.P. Gov
ernment that the introduction of the 
scheme at Kanpur would impose a 
competitive handicap on industry in 
that place. The force of this argument 
was recognized by the Central Govern
ment and ways and means to meet this 
difficulty were explored. It was con
sidered that the best way to meet this 
objection without affecting the phased 

•implementation of the scheme would 
be to distribute the employers’ contri
bution from the scheme areas among 
employers ail over the country in an 
equitable manner. Levy of contribution 
from employers outside the scheme area 
it aot covered by the provisions of the

original Act and therefore this amend
ing Bill was introduced in the last 
session of the Parliament.

The main purpose of the Bill is to 
equalise the burden on all employers 
before the scheme.is introduced all 
over the country. The Bill does not 
affect the rights and liabilities of the 
employees who will pay the • contribu
tions and receive the benefits. No 
employee outside the scheme area is 
liable to make any payment. Em
ployers all over India will pay special 
contributions as provided in clause 20 
of the amending Bill and such contri- 

' butions in scheme areas will be in lieu 
of contributions which would have been 
payable under Schedule I to the A ct

One point heeds specific mention in 
this connection. There will be two 
rates at any one time till the scheme 
is implemented throughout the countiy, 
one for the scheme area and one for 
elsewhere. The rate shall be higher 
for employers to whose employees the 
benefits of the Act will become avail
able than for other employers. This 
has to be so since the employers whose 
employees get benefits under the Act 
will be relieved of the liabilities under 
the Workmen’s Compensation and the 
Maternity Benefit Acts, while these 
liabilities will continue on other em
ployers. Taking into consideration 
these Doints, it is contemolated that 
the initial rates might be three-fourth 
per cent, of the wage roll throughout 
the country with an additional half per 
cent, for employers in Delhi and 
Kanpur where the scheme would first 
apply. It will be necessary to change 
the rates when benefit provisions are 
extended to other places. The Bill 
seeks to empower the Central Govern
ment to fix the rates and vary them 
from time to time. In order to prevent 
anomalies arising o! exemptions being 
granted by difTerent authorities, the 
power to exempt from the provisions of 
employers’ special contribution is being 
given̂  to the Central Government alone.

The amending Bill provides for 
certain other amendments. Opportu
nity has been taken to make certain 
changes in the original Act which have 
been found very necessary or desirable.
It seeks to extend the scope of the 
original Act to Part B States and as a 
corollary to give representation to these 
States on the various bpdifts set up 
under the Act. The original Act pro
vides for a flat rate of twelve annai^per 
day as maternity benefit. Mateiiiity 
benefit in States is generally related to 
wages. Wages of women are now 
considerably higher than what they 
were when the original Act was passed.^
It is considered desirable to allow 
higher rates where the wages are very
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wuch higher. The amending Bill will 
make the maternity benefit payable at 
Re. 0-12-0 per day or at the rate of 
sickness benefit, whichever is higher. 
The sickness benefit fate Is approxi- 
f̂nately 7/12th of the wa^es.

1
Other changes are either formal or 

clarificatory in character. They deal 
with such matters as cessation of mem
bership on loss of representative 
'character, doing away with previous 
publications of some regulations, dele
gation of powers of the Corporation and 
the Standing Committee, maintenance 
•of certain registers and submission of 
returns. These changes remove certain 
defects and doubts and will make for 
smoother working of the Act.

As the House is aware, the imple
mentation of this Act has had a 
chequered career and if the Bill is 
>passed, we will be able to implement 
it in a few places. With these words,
•I commend my motion for the consi
deration of the House.

Mr. Chairman: Motion moved:
“That the Bill to amend the

Employees’ State Insurance Act.
1948, be taken into consideration.”
Thp House then adjourned for Lunch 

'till Half Past Three of the Clock.

'  The House re-assembled after Lunch
at Thirty-three Minutes Past Three of 
the Clock.

[M r . D e p u t y -S pe a ke r  in the Chair]
Shri Lakshmanan (Travancore- 

Cochin): On a point of order, Sir, there 
is xxo quorum.

Mr. Deputy-Speaker: There is
quorum. There is a sulflciently long 
interval between 1 o’clock and 3.30: 
nearly two and a half hours. Hon. 
"Members who want to go away for 
Dusserah must finish the work. Other
wise, it may not be possible.

Shri Sidhva (Madhya Pradesh): Some 
have gone to Pusa; there is a function 
arranged by Mr. Munshi.

Mr. Deputy-Speaker: I am afraid we 
will have to ask hon. Ministers not to 
jrrange for functions and extend invi
tations to hon. Members during the 
session. Why should they take the 
Members to Pusa when the House is 
sitting here?

Shri A. C, Guha (West Bengal): 1 
-have an amendment for this motion of 
the hon. Minister. I beg to move:

^“That the Bill be circulated for
the purpose of eliciting public 

346 PS

opinion thereon by the last day of 
the first week of the next session 

 ̂ of Parliament”
My purpose in moving this amendmenl 
is this. This Bill involves practicaUsr 
a question of putting a new taxation.

Mr. Deputy-Speaker: When was
notice of this motion given?

Shri A. C. Guha: Notice was g lv n  
last session. This morning I have 
again given notice.

Shri Sidhva: We have no nl t̂ice.
Shri A. C. Guha: It was there in the 

last session. Then, the amendment 
lapsed. This moaning I have again 
given notice.

Mr. Deputy-Speaker: The Bill has 
been there in the Order Paper for some 
time now. The hon. Member ought to 
have given notice earlier. Unless the 
hon. Minister agrees to this amend
ment, I am not going to waive notice.

Shri Jagjivan Earn: I do not agree.

Mr. Deputy-Speaker: Therefore, the
hon. Member cannot move his amend
ment.

Shri A. C. Guha: Then, am I allowed
to say something?

Mr. Deputy-Speaker: Oh yes. But» 
what is the use of saying anything. 
What 1 would say is this.

Shri A. C. Guha: The result would 
have been the same; after all, I would 
have to withdraw the amendment.

Mr. Deputy-Speaker: He can speak
on the clauses.

Shri A. C. Guha: It would not be 
proper to speak on the clauses. There 
will be some general remarks to be 
made.

Mr. Deputy-Speaker: I have no objec
tion. But, the hon. Member may 
reserve all that for the Third Reading.
Let us get through the Bill. 1 wiB 
make the Third Reading the Second 
Reading. Has the hon. Minister got 
to say anything in reply? |

Shri Jagjivan Ram: No, Sir. |

Mr. Deputy-Speaker: The question is:
“That the Bill to amend the Em

ployees’ State Insurance Act, 1948» 
be taken into conside^tion.**

The motion was,̂
Clauses 1 to 29 were
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The Title arid the Enacting Formula 
were added to the Bill.

Shri Jagjivan Ram: I beg to move; 
“That the Bill be passed.’'

Mr, Deputy-Speaker: Motion moved: 
“That the Bill be passed.*’

Shri A. C. Guha: That sucE an im
portant measure like this is being pass- 
M  in this way......

Shri Sidhva: There is no amendment.
Shri A C. Guha:......doos no credit

either to the Government or to this 
House.

Mr. Deputy-Sjpeaker: If it is a per
fect Bill, why should there be quarrel 
over that?

Shri A. C. Guha: In 1948, the original 
Bill was passed and then the Corpora
tion was set up in October 1948. Dur
ing the remaining six months in that 
financial year, we spent about 
Rs. 82,000. Iti the financial year ending 
March 31, 1950, the expenditure on 
that Corporation was about 15 lakhs. 
I do not know what is the amount that 
is going to be spent in the year ending 
March 31, 1952. So long, there has 
been practically nothing done. I am 
told the Corporation has purchased and 
occupied a building at Bombay. They 
have been trying to get some accomo
dation in Delhi; but the Accommoda
tion Advisory Committee of the Gov
ernment of India have refused to give 
them accommodation here. So, they 
have purchased a building at Bombay. 
There is a Standing Committee and 
there is a General Purposes Committee. 
There are so many other committees. 
But nothing has as yet been done to 
give any benefit to any one. What is 
the scheme envisaged in this Bill? It 
Is a taxation Bill and taxation without 
a n y  return in form of service or goods. 
It is open to the Government to levy 
a SDecial contribution up to 5 per cent, 
of the wage bills of all the industries 
of India for meeting the expenditure 
under this measure. Of co\irse, the 
iCinister has told the House that they 
will not levy this maximum tax and 
that they would be content to levy only 
about 3/4 per cent, or 1 per cent, of 
the wage bill or something like that. 
But the provision is there for leving 
up to 5 per cent, of the wage bill. And 
the benefit from such a levy will go 
only to employees in Delhi and Kanpur 
while th9 emplosrees at other places in 
India will have to pay for ^is, with
out their -workers getting any benefit 
out of it. Therefore, this Bill I am not 
Solng to welcome.

Shri Sondhi (Punjab): Discrimina
tion?^

Shi  ̂ A. C. Guha: Certainly, it is dis
crimination, for you are going to be 
taxed without getting any benefit out of 
it.

Shri Sondhi: But your brothers are 
getting the benefit all right.

Shri A. C. Guha: Of course it will be 
said that it is a pilot scheme; and I 
can understand a oilot scheme being 
worked out lor which the whole nation 
is being made to pay. But even in 
such a case, the payments should not 
be collected from all the industries as 
such. Even in a pilot scheme started 
for the benefit o f labourers, the Gov
ernment can pay the amount for that 
experiment instead of making the in
dustries pay t'lis amount. The amount 
which the Government is going to 
collect now will be about Rs. 1,50 lakhs; 
and if the total amount is levied it will 
come nearly Rs. 9 crores. I would 
like the House to see the implications 
of this measure. Of course it is now 
no use my aooealing to the House for it 
is already the third-reading stage for 
the Bill. But one thing I might men
tion here. We have seen in the case of 
many autonomous bodies that the 
Government have little control over 
the expenditure incurred by those 
bodies and the Auditor-General also 
has not got the necessary control over 
their expenditure. For the fund of 
this body we find the auditor to be 
appointed by the Central Government 
has not yet been appointed. I do not 
know the latest position, for I am 
basing my remarks on the report from 
the Ministry which I received some 
time back. I would like to learn that 
the Government will have full control 
over tlie funds that will be collected 
and that the full information will be 
shown in the budget every year.

With these words, Sir, I record my 
misapprehensions about this measure. 
I feel that some of the benefits that 
are going to -be conferred by this fiill 
are already there in some of the other 
labour legislations, for instance the 
Factories Act. Provisions for medical 
aid in having compulsory obligation 
for factories to engage certified 
surgeons are already there in such 
Acts, as also for mat^nlfy benefit and 
accident compensations. There is 
necessity for having provisions for 
housing, for having compulsory provi
dent fund schemes etc. But even if 
these things do not exist in somt indus
tries, Government can make provisions 
for starting such facilities for labour. 
Government could have taken up these 
items individually, without spending 
so much money on overhead charges-
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as they have done now. In about two 
years they have spent about Rs. 30 
lakhs mbdt of which has gone for over
head charges, without bringing any 
benefit to the labourers.

These are some of the observations 
that I wanted to make about this Sill. 
I am not happy about this Bill and 
the manner in which it is being passed 
by this House. That simply shows that 
it has not received sufficient attention 
in this House.

ShH B. K. P. Sinha (Bihar): I con
gratulate the hon. Minister of Labour 
on hid ^Dod luck and this House on its 
record achievement. I support the 
motion that this Bill be passed as it is 
without changing even a coma or full- 
stop.

Mr. Depuiy-Speaker: I find that none 
of the amendments tabled by Mr. 
Gupta are of any substance. If they had 
been amendments of substance, the 
matter would have been different. But 
I have looked into them and find that 

' they are not of substance. This one here 
for circulation is of a dilatory nature. 
There is no amendment of substance. 
And we must not give the impression 
to any one that we are passing this 
Bill without proper care and attention. 
There is no harm in passing a Bill 
soon. It is not necessary that there 
should be a fight over every Bill. Hon. 
Members also should be anxious to 
avoid creating such an impression 
either inside the House or outside, that 
we are rushing this Bill through. We 
may sit here for days together without 
talking about the Bill. But that is no 
good. Why should we wait here, just 
because a Bill has to be passed? There 
is nothing in this Bill to which excep
tion is taken either inside or outside 
the House.

Shri Rathnajswamy (Madras): But,
Sir, some time should be given to us 
to devote our minds to the measure.

Mr. Deputy-Speaker: Certainly, but 
this measure has been on the order 
paper for some time now, for about 
five weeks, if I mistake not. And it is 
conunon knowledge that it is not every 
bon. Member who can be thorough and 
ready with every Bill. Those hon. 
M ^bers who take interest in parti
cular Bills should devote their attention 
to tho^e Bills and get ready. And as 
I said, this Bill has been on the order 
paper now for about five weeks. It 
Is not as if it has taken hon. Members 
by surprise.

Shrl A. C. Gttha; But none of the 
hoQ* htrnnhexn who are supDosed to 
represent labour are present here.

Mr. DeiNity-Speaker: I will only give 
a commission to the hon. Members to 
fetch them. '

^  ŜTfT

3T|?5HiTT ^
^TfTprT I

^  ^  ^  ^  t  * w
^  ^  ^  3fRT «rr I

^  ^  ^  ^  I w f  f%  W

51^ I 'if!
H

3 f t r i w  (Tax)

i m  ^
^  «T>rn: arrf̂  ^ ^  \ m

(Labour Standip.g Corvniittee) 
% OTR# n̂̂ rr ^  ^
V T  TPRTT 3 r \r  i f t  i f t ^

T T^ ffT^r # ^  ^  t  •

^  ^  ^
^  ^ T5T qrtf ^  ^

m ^
9ftr ^  ^  ^  ^  ^
% ^  #  I *1? ^

^  fcft 11
»THm f  fv  arnr ^  ’nftsr 

it5t?  to % 3 ^  ^9P1T ^
ft? JT? ^  ^  ^
fpr ?ft (ma
ternity benefit) ^ ^
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^ p R  WT aft  ̂^  Trem Jiff «TT I
TnWT ^ I

W^T *1^ ^5% f  I %«(T

^  ^  30111
WT ?ft ?*r #  aijff ^>rr «rr 
fT«m# %  srre JT̂  firw 3TT<T %  ^rnrt 

^  t  I

#  3T> ?yf?t 
^  t .  «Ft ^  JT̂  t  JT|

firw r̂ra?l‘ f 5 r ^  % iT?r tc 
»riTr <tt: ;?jrr?r ^riw

^̂ TT’T ^  3TWW.TT !T^ I f<S\ sftT

ij> if t iF r^ jn  «rr, rft ^
TT 5RT ift̂ y ^  I »I5T

^r srrê T Pp jt? 7K, ^
f w  #  TT̂ r fjrr , jt «rr 1 ?r? 

srffT «rr «ft?: arrer̂ iPFr <rr
®fl^ 5̂ 1 "Pt STTTT «n I
%f%!T 3»r3T 5fr IT? 5*rr  ̂ r̂nr̂ T
3TWr t  3r>C 5<T ^ 'Sf'?
w f f f  fft 'Trar %Tr |, A
*rnT^iT 3fr^ «Pt
«R m ? i  I

(English translation of the above 
speech)

Shrl Bhatt (Bombay): Sir, .1 do not 
rise to sDeak long on this motion. I 
only waat to reply briefly to the criti
cism advanced by my hon. friend Shrl 
Guha. In a way, this Bill is being 
passed very late. It should have come 
much earlier, and we could not also 
bring into effect the objects of the BiU 
as passed in 1948, because at that time 
the mill-owners raised a number of 
objections and put many obstacles in 
its way one of the obstacles being that 
the employers of Delhi and Kanpur 
protested as to why that measure was 
being thrust upon them and this addi
tional taxation imposed. They further 
represented that it would mean a com
petitive handicap to them and that th«y

would not be able to stand in the 
business field aK^iost their rivals at 
Bombay, Ahmedabad and other places. 
When this representation was brought 
before the Labour Standing Commit
tee, we had to find a middle way and 
that middle w?y Is nothing but the 
measure before you.

The measure before us is not a new 
one which requires long discussion or 
detailed consideration by the House. 
Those who wanted to discuss it could 
have moved amendments to that effect 
This Bill ig not being presented for the 
first time, it is before us for a con
siderable time. I agree that even to
day the mill-owners or employers 
would raise objections to it and protest 
against what they would call a burden 
on them. They would say that on the 
one hand they are giving them mater
nity benefits etc. while on the other 
they are being burdened with this extra 
taxation. But what to do? There was 
no way out except that which we have 
been able to find. We gave this Bill 
utmost consideration when It came be
fore the Standing Committee on Labour 
and the Government have brought it 
only after considering it very carefully. 
The reason why the hon. Minister did 
not make a long speech on this occa
sion is that the Bill has been presented 
after a thorough examination of aU 
its pros and cons and therefore it 
was unnecessary to take a longer time. 
Other bills had also to be accommodat
ed, otherwise he could have spoken 
pretty long on the measure. Shri 
Guha*s allegation that the Bill was 
hurried through in five or ten minutes, 
is not fair. The Bill was very a neces
sary and important one and it should 
have come much earlier. However, I 
congratulate the hon. • Minister lor 
bringing this Bill and the House for 
passing it in such a short time.

Shri Jagjivan Ram: I was rather
surprised to hear the comments of Mr. 
Guha who also counts himself as one 
of the pro-labour Members of this 
House......

Shrl A. C. Guha: Certainly I count 
myself as one,

Shri JagJivan Ram: He has made a
grievance that sufUcient time was not 
available to him for giving notice of 
amendments. I have got in my pad the 
amendments of which he had given 
notice during the last session, and I 
have closely examined them. As you 
have remarked, Sir, the amendments 
given- notice of do not contain anty 
substance. He had given notice ol 
four amendments, one for circulation 
and the other three for substitution of 
certain words. One amendment wants 
to substitute the words "categories ot



industries- for ‘‘parts thereor. Two 
amendments are for substituting “such 
period*’ for ‘‘such periods". These are 
most important amendments according 
to him which he could think of giving 
notice during the last session.
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Shri A. C. Guha: There were other 
amendments from other hon. Members 
also.

Slitl JagJiyaB Bam; The only other 
Member who had given notice of 
amendments was Pandit Munishwar 
Datt Upadhyay. I have examined 
those amendments as well, though they 
have lapsed. I found that all of them 
are formal and contained nothing of 
substance. This lack of amendments 
I do not attribute to any lack of inter
est on the part of Members. The Bill 
is so simple and was long overdue and 
there was no occasion for giving notice 
of amendments.

Shri Sidliva: We have gone through 
it last time fully.

Shri Jagjiyan Ram: The other point 
is more surprising. On the one hand 
he makes complaint that the Corpora
tion has spent nearly 30 lakhs with
out any return. I agree with him. 
We have spent nearly 30 lakhs but
this is not all on the salary of the
establishment or officers. We have 
acquired some property. We have 
acquired a building in Bombay, we 
have requisitioned some houses in 
Delhi and Kanpur and we have also
been paying rent. As the House is
aware the scheme was to be imple
mented in July last year and we had 
to make all the necessary arrangements 
for the implementation of the scheme. 
But when difficulty cropped up. as I 
h^d hinted in my opening speech, we 
had to postpone the implementation 
of the scheme. We want to implement 
the scheme and we could not conceive 
of disbanding the staff or derequisi
tioning the houses or sell off the pro
perty acquired. We had no intention 
to abandon the scheme as a whole and 
therefore we had to maintain the staff, 
buildings and the property acquired 
and hence there has been some ex
penditure over it and every year we 
are incurring expenditure.

There are a number of committees 
and they are statutory. If my friend 
Mr. Guha goes throu^ the Act which 
we passed in 1948 he will find that in 
the Act itself there Is provision for a 
number of statutory committees. We 
have therefore to set them up because 
without them the scheme cannot be 
implemented.

As regards the suggestion that there 
should be sufficient control by Gov
ernment over the funBs of the
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Corporation I can only assure th» 
House that we are exercising full con-̂  ̂
trol and we shall continue to do so 
to see that there is no extravagance 
in expenditure and the funds co ll^ *  
ed are utilised for the purposes for 
which they are meant.

I do not want to waste the time of 
the House and I thank hon. Members 
for their co-operation in the easy 
passage of the Bill.

Mr. Deputy-Speaker: Before I put 
the motion to the House I want to re
move any impression that we are 
rushing the Bill through. The State
ment of Objects and Reasons says:

“The Employees State Insurance 
Act, 1948, was passed by fhe 
Dominion Legislature in April 
1948. It provides for certain 
benefits to industrial employees 
in case of sickness, maternity and 
employment injury. The Act per
mits the implementation of the 
scheme by stages.*’

It is now found that unless the Act 
is extended to the whole country it 
may create complications. Even if 
hon. Members want to take the time 
if the House regarding the policy 
underlying the Bill the original Act of 
1948 has been discussed and accepted 
and this amending Bill is meant for 
the extension of the Act. Even in a 
full length debate I am sure the House 
could not have gone again int  ̂ the 
whole scheme of the Act. Under the 
circumstances more time couki ngt 
have been taken in any case. The 
question is: ,

“That the Bill be pftssed."*
The motion was adopted.

EVACUEE INTEREST (SEPARATION)] 
BILL

The Minister of State for Rehabili- 
totion (Shri A. P. Jain) rose^

Mr. Deputy-Speaker: The hon. Mr. 
A. P. Jain desires that the House take 
up the Kvacuee Interest (Separation) 
Bill now which had been sent to select 
committee and has been reported to 
the House. I see that *.here are no 
amendments and I take it that it ia 
the pleasure of the House that we take 
it up and pass it.

Shri A. P. Jain: I beg to move:
‘That the Bill to make special 

provisions for the separation of 
the interests of evacuees from 
those of other persons in property 
In which such other persons are
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[Shri A. P. Jain]
also interested aud for matters 
•connected therewith, as reported 
by the Select Conunlttee, be taken 
into consideration.”

The report of the Select Conunlttee 
is unanimous and it was placed on 
the table of the House on the 15th 
instant and it has been there for the 
last 12; days. No amendments have 
been proposed. That itself sliows 
there is unanimity of opinion about 
this Bill.
4 P.M.

I would refer to some of the im
portant changes that ^ave been made 
by the Select Committee. The 
principal changes are three. Firstly, 
composite partnerships in which 
interests are owned by both an evacuee 
and a non-evacuee have been included 
in the operation o f , the Bill. Govern
ment have also ĵiven the power to 
notify any property which is a com
posite property and after notification 
it will also come under the operation 
of the Bill. It has been made clear 
that no property except those which 
have been declared as evacuee pro
perty by the Custodian will come 
under the operation of the Bill.

Another important change that has 
been made by the Select Committee 
is to clause 9 (original clause 10). A 
very simple formula for scaling down 
debts has been provided and interest 
at the rate of 5 per cent, simple in 
case of mortgages would be allowed, 
and the money due under the mort
gages will be determined in accordance 
with the formula laid down in that 
clause. In the case of mortgages with 
possession of agricultural land on any 
term whatsoever it has been provided 
that the mortgage debt shall be 
deemed to be extinguished on the 
expiry of the period mentioned in the 
mortgage deed or twenty years, which
ever is less.

The third important change is with 
regard to the machinery for the deci
sion of cases. Originally we had 
provided that Deputy Custodian will be 
appointed as the “ competent officers 
and the Custodian-General will be the 
appellate authority. That scheme was 

' open to the objection that Deputy
• Custodians and Custodian-General are 
' interested in the evacuee proTJirty and
• though w^ do not doubt that they 
' would have done impartial justice in 
I separating these properties, yet It is

not enough that there should be justice
• but we should act in a manner so that
• people may feel that we are doing
; juistice. Our machinery should inspire 
! coofld^of. we liav« croi-
I p l 9 ^  i#^arated ttif machiQtfy Kr the

decision of these cases from tte 
Custodian department.

These are the principal changes. 
Although a glance at the Bill, as itn is  
emerged from the Select ComnfUttee, 
will show that there are so manjr 
underlines and sidelines but mostbr 
they are drafting changes. I do not 
think. Sir, that I should take any more 
time of the House. I beg to move:

Mr. Deputy-Speaker: The question is:
“That the Bill to make special 

provisions for the separation of 
the interests of evacuees from 
those of other persons in property 
in which such other persons are 
also interested and for matters 
connected therewith, as reported 
by the Select Committee, be taken 
into consideration.”

The motion was adopted.
Mr. Deputy-Speaker: There are no

amendments to clauses. So I will put 
all the clauses together.

Clauses 1 to 23 were added to the 
Bill.

The Title and the Enacting Formula 
were added to the BilL 

Shri A. P. Jain: I beg to move:
“ That the Bill be passed.**

Mr. Deputy-Speaker: Motion moved: 
“That the ffill be passed.”

w 'TT
•(tfinT (Third reading)'IT w  
% ^  art frr# %
sTfT fsrr i  I

■sp? fr  f w  t  ^
^ 2TT ^  ^  «frt

VT
iiT

TT? 5Tdta!nr ?r3*r
^  VTW VT *41

^  TfT t  ^  inr ftrw % ̂  

ITfV ^  fWRT #  ^fTTWifW k v
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v w  fj %  3 5 ^  #  W
■Mv: i P ^  a r ^  ^

f«T % JJTf̂ RPTff (provisions)
3T\T ftra^ ^̂ rTRTRT 

% *T ^  ^  ^  fr̂ TT ftw  % WW
aWS^ff H3R ^  7^T?T Tff I

^  ?Tfr f(T ^
wteT ?iT •ft? 3JTO ftrRi?? 

(Notn» o f Dissent) ^
^  ^  ^ f ^ r  'TT 3j^ ^TT

JRSft »TT?̂  % >ft ifMWfl 
I iT̂ r ^  Kft, ^«r ^

^ f 'T  ? r t^ r  ^>ST a m ^  sniflr t t
?j^rr «rr, Tfft 5n3r? % it^  ^  ^r sffe 

-JTO > m  «rT a f tr
 ̂ 5T?t 17- ^

'j ĵTT »TJTr I 3fr ^r
fcHTr ?«• % a m  ^qj!fT

^  ^ra- ^  i 
f?5  ̂ ^  !fr 5fr ^t<R ir^<t 

.?, *̂T % ^ ?»TTt 3rr#^5T
?n?5r #  an fr ? ? r m  r  a f t r  # ’ >fr
^  % ?fr, fft^r ^  ?t7-<t: a r rr  ^  rrerssni
f^firr 11

% 3???r ar̂  ir  ̂ ep: #  
cfr (Tf ^r J ^ cFTf^ ^ T T »

>15 sfr % f'T%arf̂  f?cft 
(Depxity Custodian) 3frr +«1F«hh 
(Custodian) vt ̂  yf^i fiiw
% !irW »i# >T art̂  *rf >ft ^
?!Tr3rr ^ r f^  ^rrn^ srtrr «ft, wlrftr

wrfy^pr % irj
?rf»nr «ifl ^  t  ft? ^

% S!n*r ?€T!K ^  I %ft?5T
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the above.

___  Thaknr Das Bhar^ava
(Punjab): Sif, I have stood up to say 
a few words on this Bill at its third 
reading stage. As there was no 
amendment of any kind to this Bill and 
as it took only a few minutes, an im- 
jaression may be formed inside the 
House or among the people outside 
that the members are not discharging 
their duty properly. From the fact 
that members are not Indulging in any 
wordy warfare against the hon. Minis
ter it should not be concluded that no
body is working in the House or that 
this Bill is not being studied. On the 
occasion of the consideration of this 
Bill I had congratulated the hon. 
Minister on the fact that in the Select 
Committee he studied the provisions of 
the BiU so thoroughly and efficiently 
and met the objections of the members 
80 completely, that no special amend
ment was called for. ,

So far as this Bill is concerned, I 
wrote a sqnall note of dissent which 
also bore the signatures of my hon. and 
respected friend Bakshi Sahib. This 
related to a question of principle and did 
not affect any irfdividual particularly. 
This is why a small note of dissent was 
written and no notice of any amend
ment was given. The principle of this 
Bill is so clear that it does not need 
any lengthy discussion. Two or three 
other important points in the Bill have 
lust been dealt with by the hon. Minis
ter and I would also like to invite 
jrour attention to two or three points.

When this Bill first came u ^ r j h ^  
was one thing objectionable in it,* i*a«- 
it gave full powers to the Custodillfci/ 
and the Deputy Custodian. This was 
also not particularly objectionable* 
because the Custodian and the 
Custodian are not at all expecteiA 1to> bft 
unjust to the people. Still there v m  
some objection and it was possibly 
that where the dealings were coiicern?  ̂
ed with the other person as 
the displaced person, the third party 
might or might not have any confidence 
in them. But the Minister immediate
ly accommodated those who raised this 
objection and himself amended the Bill.

Besides this, there was one disput-  ̂
able thing in it and that related to 
mortgage i.e. what should be the mean
ing or definition of a mortgage. But 
the truth is that all the members o f  
the Select Committee desired that full 
concession should be given wherever 
it was proper. In this matter also 
they did not lose sight of the principle 
that in doing so the full interests of 
all the displaced persons • and not 
merely of those persons whom this 
Bill affected adversely should be borne 
in mind. As a compromise, the rate o f 
interest has been fixed at five per cent.
I submit that as compared to these two 
principles, the third principle is quite 
clear and important. The decisions 
given by the Custodian in respect oil 
these rights are the foundations of this 
Bill. No competent officer has been 
empowered to criticize them and they 
have been taken as correct. I hope 
that with the passing of this Bill, the 
difficulties in regard to rehabilitation 
and the difficulty which arises out of 
the fact that a single property has 
many interests and it is not known 
how much share the evacuees have and 
how much share the others have in 
that case, will be removed. The 
fixing of the price of the property will 
also be facilitated. It is hoped that 
the present Bill will prove very useful 
and the persons concerned will benefit 
much by it.

Mr. Deputy-Speaker: The question is:
*'That the Bill be passed.”

The motion was adopted.

COMPANIES (DONATIONS TO 
. NATIONAL FUNDS) BILL

The Minister of Home Affairs (Shrl 
Rajagopalachari): I beg to move:

“That the Bill to enable compa
nies to make donations to national 
funds be taken into consideration.”
The objects of this Bill have been 

explained in the Statement ol̂  Qbjecta



S569 Companies (Donation 27 SEPTEMBER 1951 to National Funds) Bill 5570 -

and Reasons. When the Sardar 
Vallabhbhai National Memorial Fund 
was referred Uh at meetings and in the 
Press, certain Chambers of Commerce 
and Companies made representatioRS 
^  pgyernment th«t they were suffering? 
under a on account of ^ e
actual terms of the articles of associa-  ̂
tion and section 31 of the Ildian 
Companies Act. They desired that» 
as in the case of the Gandhi National 
Memorial Fund, there should be autho
rity derived from Parliament for the 
general body of shareholders to meet at 
a special meeting and pass an extra
ordinary resolution to enable the mana
gement io make a donation. In those 
parts of the country where such 
charities for public objects were well 
known and were in the tradition of the 
commercial community, there was an 
express provision in most of the articles 
of association authorising such dona
tions, but in certain parts of the
country there was no authority for
making such donations even to the
most well known and beneficial 
objects, even though the shareholders 
were willing to make such donations. 
In order to provide authority for
making such donations to the Sardar 
Vallabhbhai National Memorial Fund 
and to other similar national funds 
which may be recognised as such by 
the Central Government, this Bill has 
been drafted. It excludes any object 
which is not expressly approved by the 
Central Government as of national im
portance. I might mention here that 
the terms of the Sardar Vallabhbhai 
National Memorial Fund were examin
ed by Government and they are entire
ly for objects for which Government 
Itself should provide funds. This fund 
therefore may be said to supply a 
keenly felt want in the administration 
of Government. There is nothing 
controversial in this Bill and it is 
merely intended to fill a lacuna.

I may once again point out that no 
donation can be made by the manage
ment except after notice according to 
section 81 of the Indian Companies Act. 
Further the terms laid down for an 
extraordinary resolution must be ful
filled, that is to say, there should be a 
certain extra majority and there should 
be special notice and they should then 
pass this resolution. When that is 
done and the National Fund is of such 
importance that the Central Govern
ment will have approved of it and 
notified it the provisions of this Bill 
will apply. The immediate object is to 
enable contributions to be made to the 
Sardar Vallabhbhai National Memorial 
Fund. Much time has been lost and 
that is why I am intervening at a 
favourable moment.

Mr. Deputy-Speaker: The question isr:
“That the Bill to enable compan

ies to make donations to national* 
funds be taken into consideration.*’

The motion was adopted.

Clause 2 was added to the Bill. 
CiMuae 3.__(Power to make donations)^

Shri Rajagopabtchari: I beg to move:
In page 1, lines 19 and 20, omit:.

“administered by the President. 
of the Indian National Congress.”

That is merely a descriptive phrase- 
The reference to the Sardar Vallabhbhai 
National Memorial Fund is quite' 
enough. The phrase “administered by 
the President of the Indian National 
Congress’* which is an extra descrip
tion may possibly be inappropriate* 
particularly now b^ause there has been 
a change in the presidentship of the 
Indian National Congress, and there 
may be doubts later on also. Sk>, IJ 
move that these words be deleted.

Mr. Deputy-Speaker: The question is:
In page 1, lines 19 and 20, omit:

“administered by the President 
of the Indian National Congress.*'

The motion was adopted.
Mr. Deputy-Speaker: The question is:

“That clause 3, as amended, 
stand part of the Bill.”

The motioo was adopted.
Clause 3, as amended, was added tô  

the Bill.
Clause 4 was added to the Bill.
Clause 1 was added to the Bill.

The Title and the Enacting Formula 
were added to the Bill.

Shri Rajagopalacbari: I beg to move:
“That the Bill, as amended, be 

passed.’*
Mr. Deputy-Speaker: Motion moved:

“That the Bill, as amended, be 
passed.”
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3571 CompanicB (Donation to
National Funds) Bill

(Enplisli translation of the above 
speech)

Pandit Thakur Das Blu^rfava (Pun
jab): Sir, 1 think it my Rood lortune 
that you have given me an opportunity 
so that I may offer my congratulations 
to the hon. Minister and I congratulate 
him on behalf of the whole House. He 
has brought forward a Bill which has 
the unanimous approval and support 
of the hon. Members. This is really 
a very nice provision of the Bill. 
There is little doubt that the memory 
of Sardar Vallabhbhai Patel is inti
mately-and infallibly linked with the 
atTectlon and love we had for him. 
Feelings of immeasurable depth over- 
whelm̂  us when we think of him. 

JBSren then, it is quite proper that a
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safeguard and a* procedure have been 
provided by the Qovernment for ^  
companies. It is that before makhtg 
a donation, a fairly large majority of 
the shareholders should ihdicate that 
the donation is being made with their 
willingness and that they eii^erely 
warn it. It was quite reasonable to l?av]» 
such a condition laid down. I am iip 
complete agreement with this Bill and 
again congratulate the hon. Minister on 
behalf of the House and urge that the 
Bill be passed.

Shri A. C. Guha (West Bengal): I 
wholeheartedly support this Bill. The 
nation owes a great debt to the memory 
of Sardar Vallabhbhai Patel. It is 
due to him that India has been unified 
and con.<?olidated and that debt is not 
to be paid only by a few donations. 
Anyhow, this is an obligation which 
the nation owes to his memory. I wrf- 
come and support this Bill, and am 
glad that such an opportunity is afford
ed through this Bill for people to 
contribute to the Sardar Vallabhbhai 
National Memorial Fund, and to pay 
homage to his memory.

Shri Rajagopalacharl: I must say 
that I am very grateful for what has 
been said by the hon. Members and I 
wish to add that after all we are not 
conferring any favour or benefit on 
the departed leader but are using his 
name, so that we might find funds for 
improving the lot of villages over 
whom we are going to soend this fuiid. 
The House is glad that we have not 
forgotten our leaders. ^

Mr, Deputy-Speaker: The question
is:

“That the Bill, as amended, be 
passed.”

The motion was adopted.

STATE FINANCIAL CORPORATIONS 
BILL

The Minister of Finance (Shri C. D. 
Deshmukh): I beg to move:

!‘That the Bill to provide for the 
establishment of State Financial 
Corporations, as reported by the 
Select Committee, be taken into 
consideration.*’
As I explained in making the moticm 

for reference of the Bill to the Select 
Committee, the proposed - legislation 
is of a permissive character and the 
actual estat>lishmcnt of State Finan
cial Corporations will have to be decid
ed by the State GovemmentA concern
ed by the issue of a notification under
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clause 3 of the BiU. The Bill incor
porates all the matters which hav<̂  
been provided in the Industrial Finance 
Corporation Act as it was considered 
desirable to lay down in the 
BiU the main lines of the constitution 
of State Financial Corporations Instead 
of leaving main matters to be pres
cribed under rules to be framed by 
the State Governments. Though no 
line of demarcation has been drawn 
between the activities of the Central 
Corporation and the State Coppora- 
tions, I have no doubt that in the 
course of their operations the latter 
will work out methods of cooperation 
with the Central Corporation. In my 
own judgment, it would be best to 
leave the demarcation to be decid^ 
by the Corporations through mutual 
agreements and executive functions.

1 think. Sir, the Select Committee 
has given sufficient iustiflcation for 
the changes that have been introduc
ed in the Bill and I do not think it is 
necessary for me to dilate on them 
again. I would like to add that the 
&lect Committee gave careful atten
tion to all the suggestions that were 
made by hon. Members during the 
•course of the debate. These were 
brought to the notice of the Select 
Committee as I had undertaken to do, 
but as will be seen, for some reason 
or another most of them were found 
to be unacceptable. Again here I do 
not think it is necessary for me to 
give reasons for their rejection. I had 
indicated my own reasons when 1 re
plied to the speeches in the debate. I 
hoj>e. Sir, that the House will agree 
that the Bill, as it has emerged from 
the Select Committee, is an improved 
measure and I commend it for the 
acceptance of the House.

Mr, Depoty-Speaker; Motion moved:
“That the Bill to provide for the

establishment of State Financial
Corporations, as reported by the
Select Committee, be taken into
consideration.”
Shri Sidhva (Madhya Pradesh): 

When this Bill was originally intro
duced we congratulated Government 
for having brought this measure be
fore the House. I am very glad, Sir, 
that the Select Committee have given 
very careful consideration to this 
measure, as evidenced by the amend
ments they have suggested. Out of 
46 clauses, they have made amend
ments to as many as twenty-flve clau- 
aes—lome of them of a major charac
ter and some of a minor character. I 
tun also glad that the hon. Minister 

accoiiad to the r«x)ue8t of the 
dialect ,CQiT^ttee Members to ••• that

their suggestions are embodied in the 
BilL There is fortunately no dissent
ing note—the report is unanimous. ^

I would in this connection only sutf- 
geat for the consideration of State 
Governments that they should give 
more attention to the development <d 
small industries. For decades past 
we had been clamouring that 
there are no institutions for 
financing these industries. In the 
case Of large-scale industries, as soon 
as companies floated, ctg;>ital used to 
rush in on account of the influence ol 
the directors. I remember, Sir, when 
the Central Bank of India was start
ed by the great man Sir Pheroze Shah 
Mehta and its Managing Directors, Mr. 
Pochkanwala both of whom st&ted 
that the Central Bank should give the 
necessary relief to the small indue- 
tries. Despite that assurance, 1 And 
tnai the object did not materialise to 
the extent that small industrialists 
desired. Even today I find that the 
conditions of the small industrialists, 
is the same. If one were to go round 
the various small industries in each 
State they will tiiid that the indus
tries are lingering for want of suffi
cient funds. Borrowing from private 
concerns becomes a very difficult protH 
lem. It is not that money is not forth
coming. The industry can be mort
gaged or hypothecated. But the rate 
of interest charged is excessive as 
high as 12 to 15 per cent.

Dr. Deshmukh (Madhya Pradesh): 
per cent.

Shri Sidhva: I am not at all surpris
ed. I know of 25 per cent, being paid. 
The result was the small industries 
who lake such loans are ultimately 
ruined. I do not want to weary the 
House by citing the names of the 
industries. I know of at least a doren 
.such industries which have really 
failed fo! want of money.

For all these reasons this is a very 
welcome measure. But the hon* 
Minister should befir in mind that by 
passing this measure he should not 
merely transfer the liabilities to the 
State Governmerts, He must keep 
some check or control. He should 5iee 
that the big people are not favoured 
at the expense of small industrialists. 
There is a tendency on the part of 
industrial financiers to view with sus
picion the small industrialists. What 
more guarantee do they want than the 
mortgage or hypothecation of a concern 
worth a lakh or a lakh and a haH of 
rvpees. Sven on that thstĵ  hard^ 
able to secure more than Ss.
io 30,000. I_am talking of the ‘ "  
ed banks. There is nobody to
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them, with the result that they turn to 
money lenders who charge usurious 
rates of interest. I, therefore, expect 
that the hon. Finance Minister while 
fraining rules will see that instructibns

issued that these small industries 
are not discouraged. By all means 
t o  into the solvency of the conceni. I 
have no quarrel about it. When 
money is loaned, it should certainly 
be seen that it is fully secured. But 
they should not merely go by the name 
o f the oerson. Every industrialist 
cannot be a Birla or a Palmia. A 
Chaturbhuj or Lalchand, though he 
may be a non entity in the industrial 
field, may have a keen acumen.

Why should we establish these 
institutions, I want to know? It is 
only for the Rood of the country. In 
the economy o£ the country small in
dustries play a vital part. The other 
day in this very city of Delhi I hap
pened to see a number of .small induii- 
tries on the Rohtak Road, working 
with a capital of Rs. 20.000 or half a 
lakh. They were all suffering for 
want of further capital. These may 
not be termed cottage industries, ac
cording to the strict meaning of the 
words. But they do play a vital part 
in the economy of our country and 
deserve all assistance from the State.
I therefore expect that the hon. Minis
ter will not feel that having brought 
this Bill his duty is now over  ̂ I do 
leel that he is not expected to look 
over what the States do, but the coun
try and particularly the small inves
tors will be highly obliged to him if 
he issues orders that in regard to this 
Bill they wi)l bear this particular point 
which I have narrated in mind.

I have nothing mt>ie to sav. This is 
an important measure. I would only 
like to say something about clause 19. 
It is a general clause in all Acts that 
no director shall vote on any matter 
in which he is interested. It is a very 
good clause, but I have seen that eyen 
this is mis-used. My personal view 
is that no director shall be present at 
the time of the meeting when any 
matter in which he is interested is 
discussed. Because I have seen that 
though the director remains silent and 
says ‘*Please record that I hax'e not 
taken any part in this” , he uses his 
influence with his co-directors and 
asks them to vote In a particular way. 
I have, been a director in several Ins
titutions ana I know that this thing 
Ikappens. I do not say that every
body does; there are exceptions. But 
It would be a very happy thing th^ 
at a time when a matter in which

his own Interest is concerned is dia* 
cussed, he should retire. That is al* 
ways a good practice. In some institu* 
tions such a clause exists. Then 
result would be that the remaining 
directors can discuss the piatter free
ly, without any reservation. When the- 
particular person is a co-director—► 
after all he is a brother director—  
and when his interests are concerned,' 
if he^is present there the matter is 
not oiscussed freely or without reseN 
vation of mind. I have not given anr 
amendment regarding this. But I 
thought I might brinj; it to the notice 
pf the hon. Minister because I have 
seen this sort of provision copied ia 
all the Acts.

With these words. Sir, I congratu* 
late the Members of the Select Com* 
mittee for having done a very good 
thing. When this measure is put on 
the statute book I hope that it will be- 
used particularly to the benefit of the 
small industries which will bring hap
piness, prosperity and promote the 
industrial development of the '?oun»̂  
try.

Shrl Khandubhai Desai (Bombay): 
At the outset I would like to make it 
clear that I had absolutely no inten
tion of participating in this debate. 
But some allegations which were 
made by Shri Sidhva (Shri Sidhva: 
Allegations?) —Yes, I am just coming 
to it—have induced me to speak on 
this Bill. Now that I am speakhig on 
tiiis Bill I would like to say that I 
whole-heartedly support the Select* 
Committee’s report. In my opinion' 
this Bill is only a sort of enabling 
legislsrtion, enabling the States to 
have their own Finance Corporations 
to finance the small-scale industries. 
It will help, in my opinion, not the 
development of industries, as Mr. 
Sidhva points out, in larger cities, but 
I hope that this will encourage smaller 
industries being put up in the rural 
areas.

Shri Sidhva: I did not u&e the word 
‘rural*.

Shri Khandubhai Desai: There are
a large number of people even in the 
rural areas who have got a spirit o f 
venture, who are technical people, but 
who have no funds at their disposal. 
And this Corporation, I think, wul 
mainly devote itself to financing the 
small-scale industries in rural areas. 
If they do that, it will go a long way 
in relieving to a certain extent the 
unemployment that exists in the rural 
areas, as well as under-employment 
also.

Now. coming to the specific poin^ 
whether Mr. Sidhva has done
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delibecately or unconsciously, he said 
that he is not very happy with the 
functioning and working of the Central 
Finance Corporation. Before he makes 
any remarks about a body which has 
4>een working for the last two or three 
years in India, it was his duty as a 
Member of the Parliament to bring 
to the notice of the Central Finance 
’Corporation anything that might have 
come to his notice, Instead of making 
this sort of insinuation on the floor 
o f  this House.

Shri Sidhva: On a point of
(personal explanation. My friend is 
a director of that Corporation, I know. 
But I did not make any allegation or 
insinuation against anybody. In 
passing I merely stated that they do 
tioi look to the smaller industries. My 
speech was with that object, and I 
said that even the Centre does not 
took to the needs of the smaller 
industries. A proper answer to my 
remark would have been for him to 
aay how much they have given to 
smaller industries.

Shri Khandubhai Desai: Had he
made only that remark..........

Shri Sidhva: That was the remark.
Mr. Deputy-Speaker: This is model

led on the Industrial Finance Corpo
ration set up by the Central Govern
ment. Most of the clauses of the Bill 
have been taken from that. Hon. 
Members have had copies of the 
administration report distributed to 
them. Therefore it is always open 
to any hon. Member to say that they 
find that so many applications were 
rejected or granted, large sums were 
granted, and a number of things. It 
is not as ;f  any financial corporation 
is absolutely perfect in its administra
tion, nor is any insinuation meant. 
Hon. Members may have their own 
doubts as to its working and they may 
make some suggestions. Therefore I 
do not think that any hon. Member 
could take exception to any general 
remarks made.

Shri Khandubhai Desal: If it had
been a general criticism of the 
administration of the Central Finance 
Corporation I would not have stood 
up to say anything against the remarks 
made by him. But he made one 
remark that the Central Finance 
Corporation is looking to the faces of 
the applicants—those were the very 
words— înstead of looking to the 
concern or the merits of the case. I 
think it was not properly worded...

Sliri Sidhva: Why make capital of
it when I did not mean anythmg like 
that ?

Mr. Depniy-Speaker: He was atfing
that they are carried away hy tbm 
importance of the applicant rather than 
of the institution.

Shri Khandiibhai Desai: His remarks
are calculated to create a bad impres* 
sion outside.

Shri Sidhva: Absolutely not.
Shri Khandubhai Desai: He said

that they look to the faces of the 
applicants rather than the merits ctf 
the application.

Shri Sidhva : ''Rather than" are youc 
words, I never used them. When I said 
'^faces’* I meant big and small peo|^ 
If you read the whole speech you wHl 
understand.

Shri Khandubhai Desai: My friend
is an exoerienced legislator. He ought 
to know that the object and purpose 
of the Central Finance Corporation Is 
not to finance smaller industries, htit 
it is meant to finance the larger 
Industries.

Shri Sidhva: That I accept.
Shri Khandubhai Desai: And it is

in order to remove that defect that tills 
Bill has been brought before the House.

I support the Bill.
Shri Lakshmanan (Travancoi^ 

Cochin): May I point out that there is 
no quorum? There are only twenty 
seven Members.

Mr. Deputy-Speaker: I think we are 
short by four.

Shri Lakshmanan: The agenda will
be covered today and there will be no 
work for tomorrow.

Mr. Deputy>Speaker: I do not know
why hon. Members Hke the lobby much 
more than ttie House. I think I must 

. order some of the temptations of the 
lobby to be removed!

Shri J. N. Hazarika (Assam) : Ws
have already passed three Bills today.

Mr. Deputy-Speaker: It is not a
question of the number of Bills. 
us get through this Bill. And there te 
the half an hour discussion. Let us npl 
on the last day sit till 8 o’clock. We 
can leisurely go into this matter. Hon. 
Members have ample time now to h w  
everyone on this matter. It is a very 
important Bill.

Shri A. C. Ouh» (West = *
support this Bill and I consider it to U  
a very wholesome Bill; parOculariy 
from the point of view ot 
from which I come, I ttiink ttiat
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[Shri A. C. Guha]
usefill and necessary provisions are 
contained in this Bill. Bengal is mostly 
a province of middle-class people— 
people of lower income grade and 
recently there has been almost whole
sale collapse of banking facilities in 
the province. It has become very diffi
cult for the middle-class people or 
poorer people to get really any 
accommodation in the banks or any 
financial facilities from the banks. So 
from that point of view, I very much 
welcome this Bill and I think that the 
provisions made in this Bill are also 
helpful for the purpose which the Bill 
has in view. This Bill is mostly 
modelled on the Industrial Finance 
Corporation here and naturally there 
will be a comparison between the pro
visions in this Bill and the future 
working of the State Financial Corpo
ration on the one hand and the workinfj 
of the Industrial Finance Corporation 
here on the other. According to the 
Industrial Finance Corporation Act, the 
report of the Industrial Finance Corpo
ration is to be placed on the Table of 
the House and it is the duty of this 
House to make necessary criticism on 
that body. I do not say that any 
criticism of that body would mean that 
there is something awfully wrong in 
that body, but it would be idle to claim 
perfection for that body also. On many 
occasions, through interpellations and 
questions, I have tried to draw the 
attention of the Government on certain 
aspects of the working of the Industrial 
Finance Corporation established here 
three years ago. At the same time I 
would like to say that I do not want 
to cast any aspersion upon the activities 
of the gentlemen, who are in charge 
of that Corporation. Naturally there 
will be a comparison between that body 
and this body. While welcoming this 
Bill, I would like to point out certain 
things and would like to draw the 
attention of the hon. Minister to those 
points if he can make suitable amend- . 
ments. In the Industrial Finance 
Corporation the shares go to the 
Central Government, the Reserve Bank, 
the scheduled banks and insurance 
companies and other financial insti
tutions. But here in the State Financial 
Corporation not more than 25 per cent, 
of the shares have been keot open for 
private persons. I think the Govern
ment may increase the percentage of 
shares. In section 5, It has been p ro  
vided that as regards the other shares, 
there win be no transfer of those shares 
but as for the shares to be held by the 
public, they will be freely transferable.
I think the hon. Minister could alter this 
arrangement. This would mean that 
the public sector will be gradually 
reBtrlct^ and these shares will go into 
the hands of the banks and insurance

companies, other investment trusts and 
financial institutions. I think that the 
general public should be suflAciently 
associated with this organization and 
their shares should not go to other 
categories. Even if the Government is 
not willing to impose certain restric
tions upon the transferability of these 
shares, at least they can make clear that 
these shares will not be transferred to 
any other sectors, except to Govern
ment. As in the Industrial Finance 
Corporation here also it has been 
provided that the Government will 
guarantee a minimiim rate of dividend 
for the shares. At the same time, it 
has been provided that not more thaa
5 per cent, dividend is to be paid to 
the shareholders. As in the Industrial 
Finance Corporation, a minimum 
guarantee of 2J per cent, will have to 
be provided every year. The Central 
Government has to make a contribution 
for the payment of that dividend and 
here also I think such a guarantee may 
not be given whirh would involve the 
State Governments to bear a recurring 
loss every year and even if a guarantee 
is given this maximum ceiling of 5 
per cent, appears to be too high and 
it should not be more than 3J or 4 
per cent.

Shri C. D. Deshmukh: The hon.
Member has given certain ‘imendments 
to the clauses. I understand him to.- 
suggest other amendments which it is 
not possible at short notice even to 
consider. Even if what he said refers 
to the amendments, then I was going 
to ask him whether it would not be 
more convenient if he made those 
.observations when we are dealing with 
those amendments; otherwise it would 
be difRcult for me to reply to all his 
points.

Mr. Deputy-Speaker: Cannot the
observations relating to particular 
clauses and suggestions be reserved 
when those clauses are taken up? Even 
though he may not have tabled a 
particular amendment, when the clause 
is taken up, certainly he can make some 
suggestions which would be more 
relevant when the clauses are taken.

Shri A. C. Guha: Most of the points 
that I have mentioned may be covered 
by my amendments. The few points 
that I make relate to the general defects 
of the Bill which would help the hon. 
Minister to make up his mind. I any. 
not making any long speech.

Mr. Deihity-Speaker: The hon. Minis
ter need not reply at this stage. W l»n 
the amendment is moved, he can reply. 
He -witfheB to make certain remarks'on 
certain amendments which are neeej- 
sary according to him at this stace. It.
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Is ^neral observation. Regarding 
details , the hon. Member may reserve 
them for the clause by clause 
consideration.

8hii A. €. Guha : I am not going into 
details. In section 44 it has been stated 
that this Financial Corporation shall be 
deemed to be a bank for the purposes 
of the Bankers Books Evidence Act, 
1891. I also think that these Finance 
Corporations should function as banks 
and as such I would like that the 
Directors of the Corporations should 
not get any accommodation from this 
Corporation and this point I have tried 
to point out as regards the Industrial 
Finance Corporation also. I have my 
misgivings about the loans given to 
some. I put some questions to the hon. 
Minister relating to the cases in which 
the Directors have been the beneficiaries 
of the accommodation given by the 
Industrial Finance Corporation. I thinK, 
as in the case of all banks, here also, 
the provisions should be that the 
Directors should not get the benefits of 
accommodation. In section 31 certain 
provisions have been made for the 
realisation of the money when an 
industrial concern fails to make 
a payment according to the scheduled 
time; in section 29, it has been stated 
that in cases where the industrial con
cern fails to pay the loans in time, the 
Corporation shall have the right to take 
over the management of the industrial 
concern. It seems to me. Sir, to be too 
hard. I wish the hon. Finance 
Minister may see if he can modify 
this clause. While certain provisions 
have been made in section 31 in cases 
when Industrial concerns fail to make 
pajHfnent, I do not think section 29 
which provides that the Corporation 
Bhould take over the management of 
the iJcidustirial concern is necessary. 
It is apparently too hsrrd. It may be 
that most of the industrial concerns 
will not be able to pay meticulously 
In time and taking advantage of that, 
those industrial concerns may be 
taken over by these Corporations. 
That would rather add to the responsi
bility of the Corporation which should 
not be turned into a business concern.

Under clause 47, it has been 
provided that the State Governments 
•hall make the rules. I would very 
much like the Central Gk>vemment 
to frame some model rules and then 
they should send them to the State 
Governments; and the final adoption 
of the rules by the State Governments 
or for each provincial financial 
corporation should be approved by 
the Central Government so that there 
may be some uniformity and the 
CSentral Government may have a 
woper check over the activities of 
these Corporations. I would Iflce that

the rule-making power should not be 
delegated to the State Governments, 
but should be marinly kept ih the 
hands of the Central Government.

With these words, Sir, I support 
this Bill. I think it will help in the 
development of small industries. But« 
I am very much doubtful, as has been 
suggested by another friend, whether 
it will help cottage industries in rural 
areas. I do not know whether the 
hon. Finance Minister has any such 
idea in his mind. But, as farr as I have 
been able to see, I do not think there 
is much scope for that. However, 
I shall be glad if the activities of the 
Corporations can be extended to cover 
also cottage industries and develop
ment of rural areas. I do not know 
whether the hon. Finance Minister will 
agree to the extension of its opera
tions to those areas also. With these 
words, I support the Bill.

Dr. Deshmukh: The very nature
of the Bill is such that there can be 
hardly any difference of opinion on 
its being approved. The Bill as 
originally drafted seems to have been 
so well done that even the Select 
Committee has not had very much 'to 
suggest. There are only a few points 
on which they have modified the Bill 
and they also are not of any funda
mental value or based on fundamental 
grounds. The whole Bill is more or 

,les» similar to the one whiteh was 
’ passed by this House and therefore 
It was probably that there was no 
difficulty in framing the Bill in such 
a perfect mpmner, unlike most other 
Buis or probably almost every other 
BiU. There is not even a single 
dissentient voire s t o  far as this Bill is 
concerned and there is no note of 
dissent.

But. even after passing this BUI, 
the progress which is likely to be 
attempted by the various States is 
likely to vary very much. From that 
point of view, one does not know what 
the Central Government would be 
able to do so as to egg on the State 
Governments to proceed to help small 
industries with finances. Of course, 
there is one great necessity for the 
BiU and that itf, that the ordinary 
channels of financing are drying up 
so to say. Most of the industrialists, 
especially those who want to set up 
small industries suffer, sea has been 
stated by my hon. friend Mr. SIdhva 
also, through lack of finances. l*ne 
finances that were available a few 
years back are not available now. 
In my own province, the complaint 
is that this is due mainlv to the 
debt legislations which nave been 
sponsored and' brought into effect by 
which debts have been scaled down.
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[Dr. Deshmukh]
People are not very much willing to 
advance loatns on any security. There 
are also probably many of our other 
activities and our ideals which we are 
putting into effect now and again by 
various enactments. The old bania or 
the old money-lender is not prepared 
to risk his capital in the same manner 
as he used to do. Therefore it is. I 
believe, that the interest is becoming 
more and more exhorbitant in spite 
of the fact that there are many 
enactments by which we strive to 
limit the rate of interest. I have 
recently had instances where, as 
Mr. Sidhva also pointed out, some
times these people have had to pay 
as high a rate as 36 per cent, and 
sometimes also at compound rates. It 
is very easy to calculate how much 
this would amount to and, how li 
would be impossible for even the well 
organised small industry to beafr the 
burden of this interest and to survive. 
From that point of view, not only 
these Finance Corporations and the 
Industrial Finance Corporation, but 
probably the whole organisation of 
financing of enterprises may, in time, 
come to devolve upon the Govern
ments themselves. For this purpose, 
we have of course to guarantee the 
various investments by the people. 
Although the share allotted to private 
people is small, we are providing 
everywhere a minimum return as well 
as security so far as their investments 
are concerned.

Even after the passing of this Bill, 
whether those industries which are in 
need of assistance will get it or not 
is really a point of some difficulty 
because the case of smaller industries 
is bound to be entirely different from 
the case of bigger industries. And then, 
if my hon. friend’s ambition that these 
will be situated in rural areas really 
fractifles, these difficulties are likely to 
be more and the State Governments will 
have to stretch their generosity a bit 
so as to assist them and look to the 
return of their money. If the industries 
are placed in the urban areas and there 
are the ordinary enterprising traders 
and commercial people coming forward, 
then, there is greater security. Very 
often, if these are going to be under
taken by the rural people by big farmers 
and so on, then, their efficiency is not 
likely to be as high as those who are 
accustomed to industries. Therefore, 
for them, probably, a little more 
generous treatment may be necessary. 
Of course, this is not a charitable instir- 
tution and therefore one does not expect 
that arty help will be given to an 
industry which does not answer a parti
cular criterion. At the same time, I 
think, very often, these Financial 
Corporations will fliid themselves in

difficulties. On the one hand, there w in  
probably be every desire on their part 
to help small Industries in small areas, 
but which may not come to the standard 
of efficiency that could be expected; on 
the other hand, there Is likely to be 
a greater demand from industries which 
are situated in urban areas by people 
who have larger industries and there
fore, they would be trying to take 
advantage of the finances available 
from the State Corporation. I therefore 
think that the State Corporations will 
have too many difficulties to encounter. 
I would not be surprised if in the case 
of certain States the Finance Corpo
rations are not in a position to make 
much headway. The Central Govern
ment will have to go to their assistance 
and give them a considerable amount 
of guidance.
5 P.M.

Then, this whole question is linked 
up with our other policies also, because 
it is not merely a question of finding 
finances. Very often, the raw materials 
that are made available, the transport 
facilities that are available and all 
these things hinge on the issue. So 
much so, a good concern started in a 
very good way may also come to grief, 
not because it has no finances, but be
cause the raw materials and other 
facilities are not made available. Since 
we have now a Planning Commission 
and the hon. Finance Minister h im s^  
is an important Member of it, I 
think that in so iar as small scale in
dustries are concerned, they will have 
to bear in mind their encouragement 
in their various other policies and the 
modification of the attitude of the 
various Governments. The Central Gov
ernment also would have to play a very 
important part in assisting these in
dustries to make a success of them
selves. So, while not quarrelling 
with any of the provisions that have 
been made here, I would support 
the suggestion made by Mr. Guha 
that while making the rules there 
should be some sort of model rules 
which the Central Government may 
frame and which may guide the Finance 
Corporations in the various States. 
There should be a certain amount of 
uniformity although we realise that no 
rigid provisions can be there. We are 
attempting to give these various State 
corporations a certain degree of auto
nomy and we should not tie their hands 
too much. At the same time we have 
to give them some guidance and other 
assistance from the Centre with a view 
to their development and also to seeing 
that the other policies of the Centre 
are coordinated and helpful to the 
establishment and prosperity of these 
industries. Except in certain States
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]lke West Bengal and Bombay, so far 
at the other States are concerned Which 
are not so much industrialised or where 
industrial experiments have more often 
than not completely failed ahd have 
brought about disaster, I think a consi
derable amount of advice and guidiance 
from the Centre will be necessary so 
as to keep most of the States on more
or less the same level.

With these remarks I strongly 
support the Bill.

Mr. Deputy-Speaker: Dr. M. M. Das.
Shrl Lakshmanan : No quorum again, Sir.

'  *?'•, *^P“ *y-SP*»ker: No quorum
fi?® by two. Letthe bell be rung.

I think I must ask the caterer to
serve tea inside the House.

Pandit Malavlya (Uttar Pradesh) : 
But so long as it is not found that 
^^re IS no quorum, there is quorum,

under the 
Chairto see that there is quorum.

Dr. M. M. Das (West Bengal) : What
ever may be the technical position, it 
would be admitted that we the Mem
bers of the House to-day are being 
taken by surprise, especially so far as 
this Bill is concerned.

Shri Amolakh Chand (Uttar Pra
desh) : No, no.

Or. M. M. Das: We did not even
dream that such a large number of 
Bills would be passed today.

Mr. Deputy-Speaker: Why? As many 
as about 116 amendments have been 
tebled on this Bill. I do not know about 
the hon. Member, but this shows that 

have bestowed thought on thisBill,

so far as the 
time is concerned, we did not think 
that this particular Bill will come up 
tor consideration to-day.

Shri Sidhva: No,, no. This sort of 
‘̂omplaint is not proper.

„  *nie Minister of Home Affairs (Shri 
R^opalachari) : We are so used to 
” */®toriness that we are dissatisfied 
with prompt execution.

i J  V' H * A  L ^ i i J  

^  ^

C)Vj5 *♦?>- csJj

A  J

))f A

-  <A>  ̂u A  ^  \jA

^  [The Minister at Education (Maulan* 
Asad) : Sir, I draw your attention to 
the present situation of the House. The 
division bell has been rung five times 
since 3-30 p.m . as there is no quorum.
I have no hesitation in submitting that 
such a lapse is nothing short of a 
smudge on the good name of the House. 
We should always try to maintain the 
good name of the House.]

Mr. Deputy-Speaker: Yes, that is 
true. As I said even in the morning, 
hon. Members must make it a point to 
attend. They have no right to be 
absent. Also whether they sign the 
register here or not, a list of all the 
hon. Members who attend every day 
is being ihaintained. I think I will have 
to say that the list of hon. Members 
who attend each day will be published 
every day in our Bulletin. This is not 
proper and I think I shall ask the oflfice 
to publish their names in the Bulletin, 
just as we publish the number of 
questions asked and so on. *

I
Shri Rajagopalachari:

slow, Sir.
You may go

cJf yZmX*

L Jb*
;<»6 PS

Mr. Depa^4peaker: Whether they 
sign the register or not, office is making 
a note of every hon. Member who if 
here. It is also necessary under the 
Constitution, for if an hon. Member 
does not attend for more than sixty 
days, he loses his seat. I have had 
to say this in view of what has been 
happening to-day. We have had to 
ring the bell five times so as to bring 
the hon. Members in and form a 
quorum. Let us make up our mir/d 
to push through the work. Or if it Ip 
the desire of the House that we should 
adjourn, let hon. Members say so and 
to-morrow I shall adjourn the House 
sine die. But it is regrettable that such 
a thing should happen. I hope hon. 
Members will not leave the House now, 
except In exceptional circumstances.
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Shri Rajagopalachari: We have
'doubled the *111110 and we have plenty 
of accommodation^ There will be plenty 
of work for both the sittings, by and 
bj. This is after all the first day.

Thakur Lai Singh (Bhopal) : We sit 
ftom 9 in the morning to 1 in the 
afternoon and again from 3-30 p.m . to 
about 6̂ 30 p,m . Should we not leave 
the Chamber even for one minute?

Mr. Deputy<Speaker: But they have 
been leaving about five times in about 
thirty minutes.

i  ^  ^  t  I
j|T‘̂  srrr w  ^  ^  i

[Shrl Btaatt (Bombay): This is quite 
correct, Sir, but the fact remains that 
the meetings of the House and those 
of the Select Committees are held 
simultaneously. Either of these should 
be closed.]

^  >t* : lif)! Uly*

- A
[Maulaiia Azad: But so far»as I know 

there was no meeting of any Select 
Committee today.]

^  t
[Shri Bhatt; The meeting of one 

Select Committee is just over and the 
second one is still meeting.]

Shri B. K.'P. Sinha.(Bihar) ; But 
then, Sir, even Members of this House 
are subject to fatigue and strain. We 
have to sit through for «even hours 
and that should be considered.

Thakur Lai Singh: Is it also
necessary that all the Ministers and 
their Parliamentary Secretaries should 
be present in the House?

Mr. Depuiy-Speaker: It should not 
be understood that I wish to impose 
any restrictions on hon. Members. 
Hon. Members are the free represen- 
taUVes of free India. But we must try 
and get through the work before us 

except for the hon. Members who 
mar be e n ^ e d  in any Select CoiAmit- 

Qow ittwig, the others can be here.

It is jiot as if all the other hon. Mem
bers are on the Select Committee. I 
will just close my eyes and let them 
read something here. Only let them 
be here to fill the quorum. There are, 
after all, many things to learn inside 
the House.

Dr. M. M. Das; The fact that so 
many Bills have been taken up and 
passed to-day has got both its 
advantages and its disadvantages Un
fortunately the advantages are on the 
side of the Treasury Benches and the 
disadvantages on our side.

Anyway, I congratulate the hon. 
Finance Minister on the ability with 
which he has piloted this Bill up till 
now and with which he is piloting the 
Bill now so that a smooth and easy

■ passage of the Bill is ensured. The 
setting up of finance corporations in 
this country is a new adventure on the 
part of the Government. Barely two 
years have passed since this House 
passed the Industrial Finance Corpo
ration Act. Time has not yet come 
to pronounce judgment upon that 
corporation, I mean the Industrial 
Finance Corporation. But up till now 
we know that at the end of the first 
year the Government had to grant Rs.
11 lakhs and at the end of the second 
year Rs. 9 lakhs to meet the interest 
charges of the shareholders. Although 
this is a new venture on the part of 
our Government, yet we know that 
in the past there were attempts of a 
similar nature in which the results 
were disappointing. We know the 
fate which befell the Tata Industrial 
Bank. The Banking Enquiry Committee 
Report is also not very encouraging 
about the matter. Perhaps it would 
have been better for the Central 
Government to wait till this Industrial 
Finance Corporation is placed on a 
sound footing and a stable foundation.

One thing I have to point out to the 
mover of the Bill. I cannot imagine 
how the State Governments who are 
desirous of setting up a State Finance 
Corporation are going to secure the 
necessary funds for these corporations. 
We know the pecuniary conditions of 
most of these State Governments. In 
and out of season they appear before 
the Central Government with a 
begging bowl in their hands for loans 
or grants. I do not understand how 
these State Governments are going to 
find the necessary funds for these 
corporations. Today the hands of the 
State Governments are full. Various 
development and river vally projects, 
nation buildhig activities, ^ucational 
and health programmes which up till 
now have been held in abeyance have 
to be implemented. Communications 
have to be improved. Moreover Xbe
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programmes of the Plahning Commis
sion have to be implemented for which 
the State Governments will require 
hundreds of crores of rupees. The 
budgetary condition of these State 
Governments are not at all satisfactory. 
One tax upon another is being forced 
upon the people. Under these circum
stances I submit the time has not yet 
come when the different State Govern
ments will be able to launch into such 
adventurous programmes. I do not 
think their sources of capital such as 
insurance companies, scheduled banks, 
etc., will be able to contribute much.
A portion of the shares have been 
allotted to the people but I have great 
doubts in my mind whether they will 
be fully contributed by the public. On 
the whole I am not very optimistic 
about the finance of these corporations 
which are to be set up by the State 
Governments. I am afraid that the 
enactment of this measure which is 
before us today will only provide more 
scope to the State Governments for 
nepotism and bestowal of patronage.

Shri C. D. Deshmukh: I am very
grateful to hon. Members who hav6 
commended this Bill. There ixas 
hardly been any criticism except in 
matters of detail and except for the 
last speaker who seemed to me to be 
unduly pessimistic. It is true that the 
mere enactment of this measure is 
not going to lead to a simultaneous 
establishment of Stat^ Finance Cor
porations. I take it that they will 
be spaced out according to the 
resources available to the various 
States. Some States have been 
reminding us again and again that 
they regard this matter as of very 
great importance and have been urging 
me to use whatever influence I have in 
trying to put the Bill through the 
present session. Others no doubt 
may have to wait till they ftnd that 
their conditions are stable for the 
establishment of such State Finance 
Corporations. It shouM be remember-  ̂
ed that the State contributes only a 
portion of the capital and that there 
is a wide range of the total capital 
authorised, so that even a State with 
somewhat indifferent resources should 
not find it imduly difficult to make a 
beginning. Some of the bigger States 
hold reser\̂ es in \he form of govern
ment securities. It has often happened 
that their difficulties are of ways and 
means rather than of permanent 
resour^.

I have taken note of the observa
tions that nave been made in regard 
to the fostermg of small scale in
dustries in the country. It is for that 
reason that we have defined concerns 
^hich are to be financed by the cor

porations more widely than in the 
industrial Finance Corporatioii Act. 
We have also taken note of the eiigges- 
tion that the Central Qovemment 
alter getting this Bill passed shOiaSd 
not forget all about it. Mr. Bidhva 
said that I should not consider that 
my duty has ended. Indeed I consider 
that my duty has just begun. I Bay 
that not only as the Minister' ot 
Finance but also as a member ol the 
Planning Commission, who is naturally 
interested in ensuring a coordinated 
progress on the industrial as well as 
other fronts^

There were one or two observations 
rnade by Mr. Guha which I shall deal 
with when he moves his amendments. 
There was one point, however, which 
he made with which I should like to 
deal here and that is the conditions 
which regulate the presence of 
Directors or their voting rights When 
they are interested in any application ' 
being considered by the corporation or 
its executive committee. The matter 
is regulated in the Industrial Finance 
Corporation by regulation 37 which I 
think it would be worth my while to 
read here; '

“Every Director who is directly 
or Indirectly concerned or interest
ed in any contract, loan or 
arrangement entered into hy or 
on behalf of the Corporation 
with any industrial concern shall 
disclose the nature of his interest 
in the concern to the Board or the 
executive committee as the ca^e 
may be and shall not be present 
at any meeting of the Bioard or 
executive committee when any 
such contract, loan or airange- 
ment is discussed, unless his pre
sence is requir^ by the ofhtr 
directors for the purpose of 
eliciting information. Where any 
Director is so required to be 
present he shall not vote on any 
such contract, loan or arrange
ment ana if he does so, his vote 
shall be invalid and shcdl not be 
counted.”

This provision seems to oe proper and 
all that is necessary for the common- 
sense conduct on a particular applica
tion. It will not be good to be too 
rigid about Uiis matter and exdude a 
Directr^ altogether from a meeting, 
because the executive committee nay 
require enlightenment from him ot 
may require him to furnistti infoma- 
tion in regard to the application.

As regards his using undue influence 
I do not consider that that wiU be 
limited to the time during which be 
would be jpresent at the meeting. If 
he is so minded and If the other Erect
ors are weak enough to listen to hlixi,



t69i State Pinan<Hat ttl 19S1 Corporations Bill

fShri C. D. Deshmukh]
he will have plenty of opportunities 
(intermption). So far as rules go 
this is a very satisfactory rule and 
what is more it seems to have worked 
well in practice. I repudiate the 
insinuation made by the hon. Member 
as regards the unsoundness of some 
of the loans financed by the Industrial 
Finance Corporation. Strangely 
enough he bases his argument on 
certain interpellations which he him
self had put in the House.

Shri A. C. Guha: I hiive not said
anything about unsoundness of loans. 
I have said that in some cases ^ e  
Directors have also been beneficiaries 
of the loans. That is what I object 
to.

Shri C. D. Deshmukh: It means that 
in the case of these Directors the loans 
might have been unsound. There 
again, I say that that imputation is 
not correct. Any way, the point I 
was making is that if an hon. Member 
merely puts a question and gets an 
answer during the question hour, he 
cannot use that as the basis of any 
argument unless he has got- informa
tion which substantiates, so to speak, 
the inwardness of his own questions.

Then 1 shall refer to the few points 
that were made by Mr. Sidhva. I 
have already dealt with one of the 
points which he raised in regard to 
Directors who have interest. I have 
also said that these State Corporations 
will not exclude the small, man and, 
indeed, I hope that with the advice 
and guidance of the Central Govern
ment they shall make it their parti
cular business to see that the unknown 
small business man gets the accom
modation which he needs for pursuing 
his calling.

The other point which Mr. Sidhva 
made W5s in regard to advance of 
loans with due regard to the merits of 
the case and the credit-worthiness of 
whe applicant. I think that has al
ready been answered by another hon. 
Member.

Shri Sidhva: What have you to say 
to Mr. Guha’s statement?

Shri C. D. Deshmukh: I shall first 
deal with Mr. Sidhva's statement. It 
is not true that the I.F.C. is beguiled 
by the motto, ‘My face' is my fortune*, 
whether it is used with or without 
qualification. And, indeed, I would 
not like any impression to get abroad 
that applications are not dealt with 
strictly on their merits. It is very 
important that the public should not 
be under any misunderstanding and 
that if hon. Members suspect that

there is a case in which propriety has 
been abandoned, well, then 1 hope 
they will draw my attention to the 
particular case so that I should 
inquire into and correct any practices 
that may be followed. But, as I said, 
I have been in very close contact with 
the work of the Industrial Finance 
Corporation, I had a great deal to do 
with the inception of the Corporation 
and also a great deal tp do with the 
choice of the personnel which direct 
the Corporation, and I am quite 
satisfied that the Corporation advances 
its loans with due regard to the merits 
of the case and the credit-worthiness 
of the applicants.

I think I have dealt with most of 
the important points.

Shri A. C. Guha: Rule-making
power should not be left to them.

Shri C. D. Deshmukh: That is a 
general difficulty which I am prepared 
to deal with at the time of the amend
ments notice of which has been given. 
I was also going to refer to one or two 
amendments moved by other Members 
Which I was going to accept but which 
I may not have a chance of accepting 
because they are absent. I propose 
to refer to them when we come to the 
clauses,

Mr. Deputy-Speaker: If the Govern
ment is prepared to accept those 
amendments I will allow some other 
Member to move them.

Shri C. D. Deshmukh: I am going to 
indicate which they are. Over and 
above that it is difficult for me at this 
stage to say fhat I take notice of sug
gestions for improvements made by 
hon. Members and to give notice, on 
the spur of the moment, of these 
amendments and have them incor
porated. I think that stage has 
passed—that stage was really when 
the Bill was referred to the Select 

^ Committee. So it will not be possible 
for me to frame amendments, on the 
spur of the moment to deal with 
some of the points. All I can say is 
that we shall take notice of them and 
if we find that the Act as it stands is 
not adequate in that particular regard, 
I do not anticipate any difficultly in 
coming forward, or anybody else in 
my place coming forward and in 
getting the necessary amendments 
passed.

Shri Sidhva : My friend, Mil Guha
said that the Directors have taken 
large amounts of loans. May I know 
whether under this Act they are per
mitted to draw loans?

Dr. C. D. Pandc (Uttar Pradesh) : In 
their own or in their firm’s name.
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&hri C. D. Deshmukli: There is no 
ban.

Shri Sidhva: Is it healthy?
Mr. Deputy-Speaker: Whether it is 

healthy or not is for the hon. Minister 
to say.

Shii C. D. Deshmiikh: It is no more 
unhealthy than the practice followed 
in the Industrial Finance Corporation. 
With proper safeguards, 1 do not see 
why a person who is a Director should 
be debarred from taking loans.

Mr. Depnty-Speaker: The question
is:

‘ ‘That the Bill to provide for the 
establishment of State Financial 
Corporations, as reported by the 

'  Select Committee, be taken into 
consideration.”

The motion was adopted.
Clause 2.— {Definitions)

Shri A. C. Guha : I beg to move :
» In page 1, line 13, for “any concern” 

substitute:
“any incorporated or registered 

company excluding any indivi
dual proprietorship concern.”

I feel that if individual proprietor
ship concerns are allowed to be ac
commodated it may lead to nepotism 
and not very healthy banking practi
ces. I agree that ^ven co-operative 
societies should get a priority but I 
feel the scoi>e should exclude indivi
dual proprietorship concerns.

[Shrimati Durgabai in the Chair] 
Mr. Chairmaii: Amendment moved;

“any incorporated or registered 
company excluding any individual 
proprietorship concern**.
Shri C. D. Deahmukh: This amend

ment is not acceptable to me. In a 
previous speech I thought I heard Mr. 
Guha express the hope that the bene
fits of this Act willi be extended to the 
field of rural industry and y^t at the 
saipe time he now says that individual 
proprietorship concerns should be ex
cluded from its scope. So 1 see some 
inconsistency between these two posi
tions because as we enter into the 
ruraj field of industry we are not like
ly to find organised concerns.

Shri A. C. Guha: Therefore. L have 
suggested co-operatives.

, Shri C. D. Deshmukh: I take it that 
its meaning is that after incorporated

or registered companies loans could 
be given only to co-operatives. Well, 
this definition has been widened deli
berately so as to make assistance 
available even to proprietorship con
cerns. All the State Governments are 
in favour of doing so and we also in 
the Centre regard that it is a sound 
thing to do ]n the interests of the 
industrialisation of the country. 
Therefore I oppose this amendment.

Shri A. C. Guha: Then I do not
press it—I would like to withdraw it.

Mr. Chairman: Has the hon. Mem
ber leave of the House to withdraw his 
amendment?

The amendment was, by leave, 
withdrawn.

Mr. Chairman: The question is:

“That clause 2 stand part of the 
Bill.”

The motion was adopted.
Clause 2 was added to the BUI.
Clause 3 was added to the Bill.

Clause 4.— (Share capital and Share-
• holders)

Shri A. C. Guha: I beg to move:
In page 2, after line 11, insert:

“Provided that no institution . 
shall be allotted more than ten 
per cent, of the shares reserved 
for the class of institutions to 
which it belongs.”
This amendment refers to item (c) 

of sub-clause (3) of clause 4 of the 
Bill where it is stated that scheduled 
banks, insurance companies, invest
ment trusts, co-operative banks, or 
other financial institutions are to take 
rertain shares in these State Finance 
Corporations. My idea is that no par
ticular institution should be allowed 
to take more than 10 per cent, of the 
shares reserved for that category of 
institutions. Otherwise, some big 
banks or insurance compjinies will take 
all the shares and there would be prac
tically a monopoly. Therefore, I 
would like to put this limit.

Mr. Chairman: Amendment moved:
In page 2, after line 11, insert:

“Provided that no institution 
shall be allotted more than ten 
per cent, of the shares reserved 
for the class of institutions to 
which it belongs.”
Shri C. D. Deshmukh: I think this is 

an unnecessary restriction. We are
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restricting the voting rights and the 
number of Directors and the general 
expectation is that it will be rather 
difficult in the beginning for these 
State Finance Corporations to obtain 
the finance required. If you put fur
ther restrictions it will only aggravate 
their difficulties. A large part of the 
control of the Corporations will ac
cording to the scheme of this Bill be 
in the hands of the State or the Re* 
serve Bank and 1 do not see that any 
serious consequences will follow if 
more than 10 per cent, of the share? 
is held by any one institution from 
among those mentioned in (c). It 
may be that a particular bank opera
ting in a particular area may be in
terested in encouraging industrialisa
tion in its own area and I do not see 
why we should place a restriction here 
and now and make it impossible for 
that bank to give its full support to 
the institution. Therefore, I am sorry 
I have to oppose this amendment.

Shrl A. C. Guha: I withdraw it.

The amendment was, by leave, with
drawn.

Shri A. C. Guha: Pandit Thakur Das 
Bhargava has got some amendments 
and he has asked me and has also re
quested the Chairman to permit me, to 
move them. He has gone to attend 
a Select Committee meeting. That is 
also an irttiportant public work.

Mr. Chairman: I do not give permis
sion.

Dr. Deshmukh: May I ask the hon. 
Minister what precautions are likely ic 
be taken to see that a single concern 
iloes not dominate the whole State 
Finance Corporation? If there are no 
restrictions imposed in the Bill, is it 
proposed to do so in the rules? Th^e 
are various investing bodies and they 
can invest at their will. If it is found 
that a particular scheduled bank or an 
insurance company or some other 
category of investors mentioned is in 
a position to monopolise all the shares, 
what is the remedy open to the State 
Government? Can they refuse to give 
them shares, or what other measure.? 
are open to them?

Shri C. D. Deshmukh: As I said, 
there will be allocation in the beginn
ing and we expect that the State it
self and the Reserve Bank will hpld 
at least 50 per cent of tha shares. 
The public will hold up to 25 per cent. 
That leaves 25 per cent, or whatever 
Is left after the public has taken shares 
to the institutions mentioned in (c)

and even if we assume the remote pos
sibility of one institution taking up 
shares up to 25 per cent., I do not 
think any great harm will be done. I 
think the control will be quite safely 
in the hands of the State and the Re
serve Bank.

Shri A. €. Guha: Can this be covered 
by the rule-making power of the Gov
ernment?

Shri C. D. Deshmukh: I do not think 
there is any rule about allocation.

Mr. Chairman: The question is:
“That clause 4 stand part of the 

BiWr
The motion was adopted.

Clause 4 was added to the Bill.
Clause 5.— {Restrictions on transfer 

of shares)
Shri A. C. Guha: I beg to move:
In page 2, line 29, after “or” insert 

“with the previous consent of the 
State Government to” . ’

This clause provides that the shares 
covered by 4(3) (c) can be freely 
transferred within that category of ins
titutions. I suggest that this should 
not be done without the previous con
sent of the Government. The shares 
may be transferred within that cate
gory but there should be previous 
sanction of the Government.•

Then I move my next amendment.
I beg to move:

In page 2, line 32, add at the end:
“amongst the members of the 

public to the extent that ho single 
member may have more than ten 
per cent, of the shares allotted lo 
the public.** .
Twentyfive per cent, is kept apart 

for private persons and it has been 
provided that these shares are freely 
transferable, r  want to insert the safe
guard that the transfers may take 
place only  ̂ among members of the 
public.

Sliri C. D. Deshmukh: Both these
amendments are going to make Hio 
shares unattractive and bearing in 
mind the possible difficulties of gett
ing finance for these Corporations I 
think it would be better v if we \enve 
them unfettered rather than impose 
too many conditions on the transfer of 
ttie shares. I am unable to accept the 
amendments.

Shri A. C. Guha: May I know how 
Government are going to guarantee 
that the 25 per cent, allotted for the



«R97 State Financial 27 SEPTBMBBR 19S1 Corporations Bin 3598

public  ̂will always remain with the 
public* and may not go anothef oate*
gory, i.e. (3)(c)?

Mr. Chalnnan: You are referring to 
scheduled banks.

Shri A. C. Guha: Yes.
Shri Sidhva: Before allowing the

transfer, I think the point mentioned 
by my hon. friend will be borne in 
mind by the Corporation, His appre
hension is not well founded.

Shri A. C. Guha: How can the Cor
poration take any steps like that?

Sbrl Sidhva: They can refuse trans
fer.

Shri C. D. Deshmukh: There is an 
amendment by Shri Syamnan«ian 
Sahaya which I intended to accept if 
he had moved it.

Mr. Chairman: He may move it as 
a Government amendment.

Shri C. D. Deshmukh: I shall move 
it with a slight change.

I beg to move:
In page 2, line 31, for **members 

of the public" substitute '̂parties re
ferred to in clause (d) of sub-section 
(3) of section 4**. '

I think this will meet Shri Guha’s 
point or view.

Mr. Chairman: Amendment moved:
In page 2, line 31, for “members of 

the public” substitute “parties referr
ed to in clause (d) of sub-section (!0 
of section 4” .

Shri A. C. Guha: That makes no 
difference at all. I want to ask whe
ther the 25 per cent, shares mentioned 
in (3)(d) can be reduced. These 
shares have been allocated for the 
general public. Those shares being 
freely transferable, can they go to 
other categories, except those men
tioned in 3(d)?

Shri C. D. Deshmukh: I think they 
should only go to the public or to the 
Stale or Reserve Bank.

Shri A. C. Guha: I quite a^ee with 
that. But as the sub-clause is worded 
they may go to (c) category also. 
That I want to prevent.

Shri Sidhva: I have not been able 
to follow the argument of Hr. Guha. 
Why should it necessarily go to (c) 
category. When the transfer is made 
ordinarily all these provisions will be 
consideredk

fifcri A. C. Gnha: M the hon. Minis
ter is agreeable that they may go to

(a) or (b) I have no objection. My 
only objection is that they may not 
go to (c).

Mir. Chairman: Since the hon. Minis
ter is not inclined to accept, the hon. 
Member’s amendment, I shall put the 
amendment as moved by the Minister 
himself to the vote of the House. The 
question is:

In page 2, linfe 31, for “members of 
the public*’ substitute “parties referr
ed to in clause (d) of sub-scction (!0 
of section 4’<̂.

The motion was adopted.
Shri A. C. Guha: I would Just like 

to point out that in sub-clause (2) i f  
clause 5 the figure in bracket.  ̂ should 
be (5) and not (6).

Shri C. D. Deshmukh: it is a mis
print to which I have drawn the atten
tion of the offlce.

Mr. Chairman: The question is-
“That clause 5, as amended, 

stand part of the Bill.”
The motion was adopted.

Clause 5, as amended was added 
 ̂ to the Bill.

Clause 6 was added to the Bill.
Clause 7 was added to the Bill.

Clause 8.—(Deposits with Financial 
corporation)

Clause 9.—(Management of Financial 
corporations)

Shri Sidhva:' I would just seek a 
clarification from the hon. Finance 
Minister. Clause 8 says:

 ̂ “The Financial Corporation rrfny 
accept deposits from tne public 
repayable after the expiry of a 
period which shall not be less than 
five years from the datn of the 
making of the deposit, and on such 
other terms as it thinks flt.^
May I submit to the hon. Minister 

that the period be reduced to three 
years to enable the public to invest in 
larger number. The idea of throwing 
this open to the public is that they 
will be attracted to it because it is a 
Government or Semi-Government Cor
poration.

Again there is a proviso that the 
total amount of the deposits shuJl not 
at any time Exceed the paid-up rapital 
of the Financial Corporation. I do not 
understand why this proviso should be 
there. In the working capital of the
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various scheduled banks generally the 
amount of deposits is much larger than 
the capital amount. There is nothing 
wrong in it. The depositors have nc» 
voice in the administration. It is on 
Ihe contrary for the good of the coun
try if people invest their money in 
this corporation. I think the hon. 
Minister will consider this suggestion.

Shri C. D« Deshmukh: If. is wrong to 
make amendments to clauses of which 
no notice has been given. . That is one. 
We sere following the principle of deal
ing only with amendm ents of which 
notice has been given, either by my
self or Members present, or agreed 

.amendment of Members absent. I 
suggest that we should not go beyond 
that.

I will now deal with this point on 
its merits. I think the hon. Member 
who suggests this has sufficient finan
cial experience to realise the danger 
of indulging in long term finance on 
the strength of short term capilal. 
What is short term capital is a matter 
in regard to which no hard and fast 
line can be drawn. Three years, I 
think, is definitely on the short side. 
Five years I think is the minimum 
period below which dep^its should 
not be accepted. It would be risky to 
invest deoosit money in financing in
dustry. That is the reason which has 
influenced us and the Select Committee 
for keeping the period of live years.

Mr. Chairman: The questio.i is:
‘That clauses 8 and 9 stand part 

of the Bill.”
The motion was adopted.

Clauses 8 and 9 were added to the
• Bill. ,
Clause 10.—(Board of Directors)

Shri S. V. Naik (Hyderabad): 
Madani, I beg to move:

In page 3, line 28, for “ Ihree direc
tors” substitute “ two direcrlors’V

I also beg to move:
In page 3, after line 28, insert:

“ (aa) one director no^ninatod by 
the Central Government” .
Shri A. C. Guha: I only wi'̂ h to move 

my zimendment No. 44. I beg to move:
In page 3, for lines 30 to 32 substi

tute:
one director nominated by 

the Central Government” .
Shri C. D. Deshmukh: It i.s the same 

%mendmi»nt.

3600

Mr, Chairman: In effect your amend
ment is the sanie as his.

Shri A. C. Guha: I want tc eliminate 
the Industrial Finance Corporation 
nominating one Director. I ao not 
know whether Mr. Naik's amendment 
covers th*at point.

Mr. Chairman: He may speak on the 
effect of it, but the language of the 
amendment is the same.

Shri A. C. Guha: It is not the same.
Shri C. D. Deshmukh: His point is 

that he would put the Centril Govern
ment’s director in place of the Indus
trial Finance Corporation’s director, 
whereas Mr. Naik wants the Central 
Government Director in place of the 
State Government Director. In one 
amendment it is in the place of the 
State Government Director, in another 
amendment it is in place of the In
dustrial Finance Corporation Director.

Mr. Chairman: The hon. Member 
Mr. Guha may speak on it. There is 
a slight change, between the lines.

Shri A. C. Guha. Materially also his 
amendment and my amendment are 
not the same.

The provision in the clause is that 
one Director shall be nominated by 
the Board of Directors of thi Indus
trial Finance Corporation. Nowhere 
in the Bill is the Industrial Finance 
Corporation in the picture. The In
dustrial Finance Corporation is not one 
of the shareholders or financiers. It 
has therefore nothing to do with these 
Corporations. I very much object to 
this as I think there should not be any 
interlocking between the two banking 
concerns. It is the Central Govern
ment that should keep an all-round 
check and supervision over these Cor
porations. So I suggest that instead of 
the Industrial Finance Corporation 
nominating one Director it is the Cen
tral Government that should nominate 
one Director. I hope the Finance 
Minister will nccept this innocent 
amendment of mine.

Mr. Chairmsm: What about your 
amendment No 45?

Shri 4* C. Guha; I am not very keen 
But I wish to move No. 46.

I beg to move: "
In page 3, line 38, for ‘‘one director'* 

substitute “two directors” .
The purpose of my amendment is 

this. For the public sector 25 oer cent, 
shares have be«n allocated but they 
have been asked to nominal* only one
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7/irector out of nine. I think they 
should be given proportionate share in 
the Board of Directors also. When 
they will subscribe 25 per cent, of the 
shares I think they should have near 
about 25 pA* cent, among the Direc
tors. So the Board of Directors may 
be increased by one and they may be , 
given two Directors instead of one. All 
along I have been feeling that the 
public sector should have got just 
dealings and some encouragement from 
the Government. Why should they 
be denied their due share in the Board 
of Directors? They subscribe 25 per 
cent, of the shares, but they will be 
given only 11 per cent, representation 
in the Board o f Directors. I submit 
that instead of one Director they may 
be allowed to elect two Directors.

Mr. Chairman: Is Mr. Naik moving 
any other amendment?

Shri S. V. Naik: No. 99 is consequen
tial. No. 100 depends on this amend
ment. I am saying there “in consulta
tion with the Central Government” . 
Nos. 97 and 98 I have moved.

Shri A. C. Guha; I have moved Nos. 
44 and 46. Nos. 43 and 45 1 do not 
move.

Mr. Chairman: May I know the re
action of the hon. Minister?

Shri C. D. Deshmukh: I am not able 
to accept any of the amendments. So 
far as the substitution of the Central 
Government for the State Government 
is concerned, 1 consider it is unneces
sary in view of the fact that the Re
serve Bank would be represented 

•there, and the Reserve Bank is our 
common adviser—the adviser of the 
Central Government as well as the 
State Government.

As regards the prt>posed replace
ment of the Industrial Finance Cor
poration by the Central Government,
I do not think the hon. Member could 
have noticed what I said in regard to 
the difficulty of drawing a line of de- « 
marcation between the activities of the 
Central Corporation and the State 
Corporation. Tjiere is no stflftutory 
line and I have no doubt that many 
cases will arise where it will be diffi
cult to determine to which of the ins
titutions h particular concern should 
go. And I think it is very necessary 
that there should be continuous under
standing and liaison between tlie two 
institutions, that is to say the Central 
institution as well as any State insti
tution. For this liaison I think the
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best means is the presence of a direc-* 
tor representing the Industrial Finance 
Corporation. I see nothing wrong in 
having a Director if he is generally 
interested in the scope of work of the 
State Finance Corporation, although 
they may not have any direct mone- 

. tary stake in it. This scheme has been 
accepted by the Select Committee and 
I think their decision is wise.

Then the other point is two d irec
tors instead of one for the public. The 
hon. Member seems to be under the 
impression that the public will take 
up 25 per cent, of the shares «s  a mat
ter of course. It is our intention to 
allot a maximum of 25 per cent, to the 
public, but we do not know what they 
will actually take up. They may not 
take up any, or they may take up 10 
per cent. So, considering tiie proba
bilities of the situation, I do not think 
thart a representation of 11 per cent, in 
the Board is unreasonably low. 
The other interests are more likely 
to take up their allocations, and I think 
therefore that it would be unwise to 
raise the representation of the public 
from one to two.

TM r. D e p u ty -S p k a k e r  in the ChaiT]

Shri A. C. Guha: The hon. Minister 
has stated that one Director of the 
Central body would be there. But the 
clause says “one director nominated 
by the Board of Directors of the In
dustrial Finance Corporatioii” . It is 
not that one of the Directors of the 
Industrial Finance Corporation would 
be theî e. I think it would be physi
cally impossible.

Shri C. D. Deshmukh: I do not know 
if I gave that impression. It means 
one Director nominated by the .Indus
trial Finance Corporation in accor
dance with the scheme of the Act.

Shri A. C. Guha; How will he co
ordinate for BengAl for instance? The 
Industrial Finance Corporation will 
nominate somebody from t3engal. He 
will be a local man. He will not have 
much contact with the work of the 
Industrial Finance Corporation here.

Shri C. D. Deshmukh: In the main 
industrial centres like Bombay and 
Calcutta there are branch offices and 
they have Managers. It will be open 
to the Industrial Finance Corporation 
to nominate the local Manager who is 
the person who, after all. Js charged 
with the function of examining the ap
plications from that area. So he would
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be in the best position of advising 
both the Central Corporation and the 
State Finance Corporation as to the 
particular institution which should 
entertain any given application. 1 
think the arrangement would be a 
very useful one.

Shri A. C. Guha: Out of 24 States 
Bombay and Calcutta count only for 
two. WBat about the other twentytwo 
States where the Industrial Finance 
Corporation has no branch offices? I 
hope the hon. ^Minister will consider 
this. .
6 P.M.

Mr. Deputy-Speaker: I shall put the 
amendments on clause 10 to vote.

Shri S. V. Naik: 1 do not press my 
amfindments.

Shri A. C. Guha: If the hon. Minister 
doe.«! not accept, I do not wish t j press 
my amendments.

Mr. Deputy-Speaker: Then ther^ are 
no more amendments to clause 10.

SJ»i A. C. GiUui: If the hon. Minis
ter agrees to consider my suggestion, 
voting may take place tomorrow.

Shri C. a  Deshmokh: i am fluite 
convinced that the arrangement that 
we propose is preferable to the one 
proposed by the hon. Member. *

regarding the Punjab Security Act. I 
find some amendments have been 
tabled......

Shri S. V. Naik: After thift BUI.

Mr. Deputy-Speaker: No. That will 
take precedence. That has to be 
finished tomorrow. Under the rules it 
expires tomorrow. That was presented 
on the 21st and within seven days 
any motion will have to be made so 
far as that Punjab Security natter is 
concerned. So that will be taken up 
first. Then the State Financial Corpo
ration Bill will be taken up next. 
Then the Forward Contracts Bill. 
Then the Indian Railways (Amend
ment) Bill. Part C States (Miscellan
eous Laws) Repealing Bill, Labour Re
lations Bill and Archaeological Sites 
and Remains Bill and the Railway 
Strikes Bill. These are the Bills which 
will come in the order in which I 
have stated.

Shrimati Durgabal: What time do 
you propose to give for the Punjab 
Resolution? The whole of the day?

Mr. Deputy-Speaker: Let it be deci
ded tomorrow. It largely depends on 
the number.

Shri Sidhva: There is an important 
Bill which was partly discussed. It 
is very necessary that we should finish 
it before we adjourn.

Mr. Deputy-Speaker: AU right.

Mr. Deputy-Speaker: I have no ob
jection to give time to the hon. Mem
ber if he thinks overnight he can turn 
the Hou^e in his favour.

The question is:

“That clause 10 stand part of 
the Bill-’

The motion was adopted.

Clause 10 was added to the Bill.
Mr. Deputy-Speaker: The House will 

now take up the question for which 
half an hour has been allotted. Be
fore we take it up, so far â  to
morrow’s work is concerned. I might 
say thiŝ  so that it may facilitate hon.

'Members to come prepared. The first 
item tomorrow wiU be the Resolution

Shri Sidhra: Kindly take note of 
that, Sir.

Mr. Deputy-Speaker: The Minister 
in charge of the *8111 must make the 
motion.

Shri Sidhva: You were giving us a 
list of the Bills to be consi(tered. I 
^ ly  say that this Disqualification 
Bill is very important.

• .
Mr. Deputy-Speaker: That ^iU be 

communicated to the Government.

Shri Sidhva: I feel as well as all 
the Members that this ig an impor
tant -Bill as far as the elections are 
concerned.

Mr. Deputy-Speaker; I am sure the 
Government will take note of that.
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SENDING RICE TO DEFICIT AREAS
Mr. Deputy-Speaker; Very well, tlie 

House will proceed with the half an 
hour discussion. Mr. Sidhva.

Slirl SMIiva (Madhya Pradesh). 
This is a discussion arising; out of 
questions Nos. 90 and 91 put by my 
hon. friend, Mr. Sondhi......

Shri A. C. Ouha (Weei Bengal); I 
think there is no question of quorum 
now?

Mr. Deputy-Speaker: There is quo
rum here. For any sitting of Parlia
ment there must be a quorum.

Shri Anolakh Chaad (Uttar Pra
desh): I want to know hi this connec
tion whether a quorum is necessary.

Mr. Deputy^peaker: For any sit
ting of Parliament a quorum is neces
sary. whatever may be the siibject- 
matter.

Some Hon. Members: There is a 
quorum.

Mr. Deputy-SiKMiker: More than
enough.

Shri Sidhva; The points that were 
discussed were of a very important 
character at that time in relation to 
the rice that is available in a very 
large quantity in the Punjab and 
which was not sent to the deficit area, 
particularly Madras, which very bad
ly wanted it and during the discus
sion it transpired that on the 16th 
July, 1951 the Government of the Pun
jab had a stock of 26,250 tons and 
the Government of India thought that 
out of that 19.000 tons could very 
well be spared for other deficit areas 
and they communicated this on the 
7th of August, 1951 to the Punjab 
Government and asked them to send 
this quantity to the deficit areas. The 
offtake of the Punjab is only 2,500 
tons per month and the calculation of 
the Government was perfectly justi
fied and the State could very well 
have sent it. But during the discus
sion, the hon. Minister stated that 
despite his instructions the Punjab 
Government did not move this 19,000 
tons and ultimately after some corres
pondence on the 7th August, they 
promised to send 10,000 tons. Even 
that 10,000 tons was not moving be
cause certain conditions were impos
ed regarding 24,000 tons of wheat which 
was supplied last year as loan. The 
position is this. Whatever may be the 
dispute between the State and the 
Central Government, the House is 
aware that we are ^ivinf subsidi^

to the State Governments to the tune 
of Rs. 25 crores. Therefore I want 
to know from the hon. Minister as 
to what is the polity. We find that 
we have got ample quantities of food- 
grains but the distribution s3rstem is 
very defective and here is an example 
where in one district there is surplus 
rice and the people in the other dis
trict are starving for want of it and 
despite the Central Government’s ins
tructions by phone and by letters, 
foodgrains are not moving. This con
clusively proves that the distribution 
is not satisfactory and one Govern
ment does not carry out the orders of 
the Central Government. I would 
like to know from the Central Gov
ernment what action they propose to 
take on this burning question . It is 
not a new question that has arisen 
but a burning question every day. As 
regards wheat of course, fortunately 
we are getting it in large quantities 
from foreign countries. I would like 
to know from the hon. Minister as to 
his policy, generally and also when 
orders were issued by the Central 
Giovemment and if the State does not 
carry out instructions, will they stop 
their subsidy? I consider that mere 
issue of instructions and saying that 
Government is helpless would not 
meet the situation. I want to know 
ultimately whether this rice has been 
moved or not. This rice is very bad
ly wanted in Madras, in Orissa and 
somewhere in Bengal, there are peo
ple who want rice and it is the duty 
of the States which are fortunate in 
procuring surplus rice to supply it to 
these deficit areas. I want to know 
whether they have moved this and 
if it is moved, to whom it is allocated 
and how much has been given to the 
deficit areas. This is one of the 
important points which arose during 
the discussion, and in the supplemen- 
taries, it was not possible to get this 
information. I would like to give the 
hon Minister more time than myself, 
so that he may enlighten the House 
as to what is the policy really. All 
along we thought that the orders of 
the Central Government were faith
fully carried out by the States when
ever definite orders are given and 
here it is conclusively proved that a 
sufficient quantity of surplus rice ia 
lying in a particular State and it was 
not moved, because there arose some 
dispute. As far as I know the Centre 
nays so much money on behalf of the 
states; the foodgrains are supplied and 
they have not yet fully paid them and 
to that extent we are obliging them; wc 
give thm  subsidies and all sorts of 
facilities and if the States do not carry 
out the orders of the Centre, I would 
like to know whether there is a de
finite ̂ policy in this respect or are we 
merely to go on feeding the States?
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rShri Sidhva] ,
We spend money and we get food- 
grains from foreign countries and „ if 
the surplus rice^at one centre is not 
distributed to another deficit area, 
the Central Government comes in for 
criticism. I therefore, would like to 
know from the hon. Minister on the 
points that I have raised in detail and 
as to what he really intends doing in 
this matter. It is likely that rice 
may have moved now in view of the 
discussion that took place last time 
and the pressure that was brought to 
bear on this question. All the Mem
bers took great interest in it and a 
good number of members put supple
mentary questions. I think the whole 
House was interested in this matter. 
Probably that rice might have moved. 
But, the hon. Minister should not be 
satisfied with that, and say now that 
it has moved, it is all right. There 
may occur instances in future. There 
are surplus areas. Madhya Pradesh 
is a surplus area to a certain extent; 
so similar questions tnay arise in the 
future. Our colleagues. Members 
from the Punjab were good enough 
to state that they are in a position 
to spare but that they are being ask
ed to eat rice although they are used 
to eat wheat. My hon. friend Mr. 
Sondhi and Pandit Thakur Das Bhar- 
gava were good enough to say that 
they were prepared to part with rice, 
but the Government does not allow 
that. I do not understand their policy 
in this respect. I hope, Sir, the Gov
ernment will clear this matter to the 
House.

Shii Amolakh Chand rose—

Shrl Sidhva: I think the hon. Minis
ter generally answers and then other 
Members may put questions. I can also 
then ask questions.

Mr. Deputy-Spealcer: Mr. Amolakh 
Chand has given notice. Has any 
other Member given notice?

Shrl Bharati (Madras): I have signed 
the letter asking for this debate.

Shrl Rathnaswamy (Madras): I
have also given notice.

Mr. Depuiy-Speaker: When?
Shrl Rathnaswami: Yesterday.

Mr. Deputy-Speaker: I will find oat. 
Let the hon. Minister reply; then I 
will call upon the other Members to 
put questions.

The Minister of Food and Agrlcultnre 
rsiiri K  M. Munshl): In reply to the

supplementary questions, two points 
were raised, one about the Punjab 
and another about Madras. I will 
answer both of them so that the con
fusion which has been created in the 
minds of hon. Members may be re
moved.

The position under the basic plan 
which is generally framed by the 
Government of India after the consul
tation with the respective Ministers 
of provinces is this. The distribution 
and control of food-stuffs all over the 
country is governed by the Central 
Essential Commodities Act under 
which the Central Government have 
the power to practically do whatever 
it wants for the purpose of collecting, 
distributing and procuring foodgrains. 
Some of these powers are vested with 
regard to certain kinds of grains in 
the States in order that the.V may 
procure and distribute the procured 
grain; but that is subiect to the basic 
plan. The basic plan is this. At the 
beginning of the year, a chart is pre* 
pared to show that during the year 
so many deficit States will require so 
much of foodgrains, that so many 
surplus States will be able to give so 
much by way of export and the ba
lance will have to be met by imports. 
That is the basic plan. This cannot 
be adhered to throughout the whole 
year because climatic changes create 
changes one way or the other. Some
times a deficit State may require a 
little more or a little less. A sur
plus State may export something or it 
may not export. But, all along, the legal 
basis on which it is operated is that 
if any State has got a surplus which 
in the opinion of the Centre is imme
diately required for a deficit State, 
a directive is issued to that State to 
despatch it to the deficit State.

In these days of scarcity, there is a 
general movement to get out of this 
position. The deficit States some
times clamour for more than what
they actually require for the time be
ing; the surplus States do not like to 
part with what they have and so on. 
In this case, I am glad to tell the hon. 
Member that the situation has been 
eased considerably. Punjab has not 
only released 12,000 tons which they 
have agreed to do, but they have 
also agreed to release 3,000 tons more: 
that is 15.000 in all.

Shrl Sidhva: Originally it was
19.000 tons.

Shrl Bharati: Let him proceed.
Shrl K. M. Munshl: We asked for

19.000 tons; but looking to the stocks, 
for the moment, we were content with
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12.000 tons, on 11th of September. 
Now they have agreed to ?̂ive 3,000 
tons more. They had also issued 
orders in June thdt there Will be no 
restriction on the issue of rice rations 
in the Punjab, They have been good 
enough two days ago to cancel that 
order and to restore the orders res
tricting the issue of rice rations in 
the Punjab. When the Government 
of India drew their attention to this 
position, they were good enough to 
do this on the 24th.

Then as regards the 12,000 tons of 
rice moving out of the Punjab, 5,000 
tons were for Bombay, 6,000 tons for 
West Bengal and 1,000 tons for Delhi

Shri Bharati: Could the hon. Minis
ter read out the figures once again? 
We could not follow them.

Shti K. M. Muiishl: The figures are:
5.000 tons for Bombay, 6,000 tons for 
West Bengal and 1,000 tong for Delhi.

Shri Sidhva: And nothing for Mad
ras?

Shri K. M. Munshi: The hon. Mem
ber will just wait for a minute. 
I am coming to that. That

the position §o far as the Punjab 
ife concerned. Some misundersfand- 
mg has been caused in connection 
With an answer that I gave about 
where the Punjab rice had gone. 
What I stated to the House in one of 
my replies was that this month on 
account of scarcity of rice, we could 
only allot to Madras 20,000 tons. But 
on account of the strain in Madras 
I added 10,000 more. That was the 
quantity that they wanted. I was 
hoping that I would be able to secure 
this quantity somehow from some
where, may be that the Punjab would 
be able to give it. Well, when Pun- 
jiab agreed to supply this quantity, 
as I pointed out on ^he last occasion, 
we followed the usual plan of work 
that any foodgrain available should 
go to the State which is geographically 
near to exporting State. What could 
be drawn from the nearer States is 
sent to the South Indian States. In 
this case, when this 12,000 tons came 
from the Punjab, it was distributed 
in the way indicated and 6,000 tons 
which Orissa had to give was diverted 
to Madras and a ship which was going 
to Bombay was diverted tQ Cochin so 
that 4,000 or 5,000 tons could be sup
plied to Madras. So the result is......

Shii Bharati: But Cochin is not 
Madras. .

Shri K. M. Munshi: When we sent 
the Punjab rice to the North Indian 
provinces, th© Idea was to send this

quantity of 10,500 tons to Madras. 
Cochin harbour serves South India 
and all the rice sent to Madras ii not 
eaten in the Madras city. It goes to 
all other parts also. So a steamer go
ing to Bombay was specifically divert
ed and the result was though I had 
promised to give Madras 10,000 tons, 
we have allotted 10,500 tons and that 
promise has been fulfilled. Therefore, 
it should not be understood ’that I am 
not giving Madras something which I 
wanted to give but am diverting it to 
the North Indian Provinces. It will 
hearten the hon. Members from Madras 
if I mention here what the Madras 
Minister has stated yesterday to the 
Press. He says “for some time the food 
situation had looked desperate; but 
with the arrival of steamers according 
to schedule bringing rice from China, 
Burma and other countries and with 
some more help from the Centre and 
the harvesting of short-term crop which 
will commence next month they feel 
confident of tiding over the present 
lean month and to maintain the exist
ing 6 oz. ration.” The Minister hopes 
that with normal monsoon this year 
they are looking forward to a normal 
paddy crop. The position is that cir
cumstances have improved considera
bly. For some millets the orices have 
come down to the level of the controll
ed rates. That is the position in 
Madras.

Now I wish to clear another misun
derstanding which I am sorry has 
crept in. Some newspapers have mis- 
reported the speech of the Burmese 
Ambassador and I have received com
munications from Madras friends. 
**Here. is the Ambassador saying that 
any amount of rice is available there. 
Why do we not get it?*' I wrote to His 
Excellency the Ambassador because I 
myself felt that he had been misreport- 
ed as be was a party to the negotiations 
of the Burma Treaty when I went 
there and he knew full well that the 
Burma Government was not able to 
give more than 1*2 lakh tons and it 
was only with great diflAculty that we 
could agree on 2*4 lakh tons. And 
this is what he replied. I must say 
in fairness to him that he has been 
misreported and I have got his per
mission to mention it to the House.

“All that I said was that under 
the agreement between India and 
Burma which is yet to be rati
fied, there was a scope for India 
to procure more rice in the pri
vate trade to the extent of 120,000 
tons paying of course the same 
price as others did.”
Members will remember that under 

the treaty we have entered into this
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[Shri K. M. Munshi]
year the utmost we can get is 240,000 
tons, which quantity is coming in. For 
the next year we are taking 240,000 
on Government account and we are 
entitled to at least 110,000 tons on 
the trade account.

Shri Sidhva: This statement of the 
Burmese' Ambassador related to this 
year or next year? •

Shri K. M. Munshi: It relates to 
next year. It was with the jnreatest 
difficulty that the Burma Government 
could raise the limit to 240,000 on 
account of the intervention oiP no less 
 ̂ person than the Prime Minister of 

Burma. Next year we are free to 
buy 110,000 tons in addition to the 
Government quota. He was obvious
ly referring -o that. It was misun
derstood by the press.

As a matter of fact I have been pres
sing our representative to request the 
Government there to jjive us more 
than 240,000 tons if they can. We 
know well that it is a diflftcult ‘matter 
and it is no use saying that by a 
magic touch of the Minister rice would 
be produced, that he is not acting pro
perly and that he not used that magic 
touch of his.

Shri Bharati: I must express my 
surprise that the Minister should have 
confronted this House with a state

ment from the Food Minister of Mad
ras that all is well there. If that is 
the imprcFsion created by reading cut 
his statement, I am sorry it is not 
correct. That; apart, we would like 
to know certain important details. I 
must take this opportunity to tell him 
that I tried to get at the information 
from the Food Ministry. Though the 
Minister is very obliging, unfortunately 
he has some officials in his Ministry 
who, I regret to say, do not help Mem
bers of Parliament. I have brought it 
to his notice and, therefore, I am in 
the unhappy position of having to put 
interpellations.

Madras has been offered under the 
basic plan and the subsequent plan 2 
lakh tons of rice. I want to know for 
a fact how much has been supplied till 
this date. The Minister just now said 
that for this month he has been gra
cious enough to send 20,000 and ono- 
ther 10,000 forgetting the fact that 
there is large amount of arrears as 
on that date. At the end of last 
month there was arrears to the extent 
of 40,000 tons. They forget quitely 
the arrears and go on saying “We are 
giving you 20,000 and 10,000 tons 

more.’* We are getting to the end of 
the year. Of the two lakh tons which

is to go to Madras which is a rice-eat
ing province—which normally will re
quire five to six lakh tons of rice— 
how much they have supplied so far. 
I want also to ask the Minister about 
the Punjab rice, which was a matter 
of correspondence and about which 
twelve' Members of Parliament inclu
ding myself waited on a deputation on 
the Minister after the A.I.C.C. meet
ing and we impressed upon him the 
urgent need to rush the Punjab rice 
to Madras. His explanation that 
some rice from somewhere was direct
ed to be sent was beside the point. I 
want to know the dates. After all, 
Madras is suffering most. As the hon. 
Member pointed out, it is a question 
of priority. I am not so provincial 
as to think that no other proi’ince 
should get it—not at all—but the im
portant point is the question of 0ti- 
ority.

Mr. Deputy-Speaker: Wl ât is his
question?

Shri Bharati; My question is why 
was this 12,000 tons of rice which was 
available not sent to Madras? Instead 
of that why should it be sent to Bom
bay, etc.? Does he think Bombay de
serves more as a matter of priority? I 
do not at all deny that other States 
too should have it. .

Mr. Deputy-Speaker: But what is 
his question?

Shri Bharati: What is the total rice 
supplied to Madras so far in the year 
and what are the arrears to date? Has 
he any information as to the arrears 
due? I want to know what exactly 
has been received in Madras. Out nf 
the total allotment of 2 lakh tons 
what amount has actually been sent 
to Madras? ^

Shri K. M. Munshi: I admire the 
enthusiasm of my friend who spoke 
last But he always meets me and I 
give him all the facts and figures as 
frankly as I can. The allotment of 
rico to Madras was 2 lakh tons for 
the whole year^ The allotment uo to 
October amounts to 1*56 lakh tons 
and the balance will be allotted dur
ing November and December, that is
44,000 tons. And 156 plus 44 is equal 
to 200 thousand tons : that is, 2 lakh 
tons will be given to Madras by 
December.

Shri Bharati: Allotment is different 
from actual sending—It is allotment 
on paper.

Shri K. M. Munshi: I think my hon. 
friend will learn the merits of pati
ence a little. All that I can do is to
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allot; then there is an obligation on 
the part of the exporting State to give 
that quantity and the recipient State 
has to send their men there, negotiate 
the price, secure the wagon5 and get 
it. That is the system. 1 cannot 
send it by telephone—if I could I 
would certainly do it. Therefore, there 
is a certain amount of irregularity in 
the nature of things but that irregu
larity is not for a particular month— 
the August lot you get sometime! in 
September and the September lot in 
October.

Shrl Bbarati: i am satisfied with the 
reasons. 1 want to know the fact: 
how much has been received in Mad
ras? Out of the allotment of 1-56 lakh 
tons how much has gone there?

Shri K, M. Munshi: The hon. Mem
ber seems to know more than the 
Minister in charge in Madras whose 
latest statement is that the supplies by 
the Centre have been regular and on 
account of it the situation has been 
relieved.

Mr. Depttty-Speaken If the hon. 
Minister has exact figures of supply 
he may do so.

Shrl K. M. Munshi; I have not the 
figures. If he puts a question I will 
ask Madras and give it tomorrow.

Shri Sidhva: Ii was expected during 
this discussion.

Shri Bharati: It is surorising that 
the Centre does not know the figures 
of quantUies which the State has re
ceived. The Central Food Depart
ment is efficient, it ought to know.

Shri Sidhva: It was expected from 
this discussion and the hon. Minister 
should have gpt that information.

Shri K. M. Munshi: The stock posi
tion of Madrffs is this: they have got

68,117 tons of rice on 16th September. 
That is enough to last for a whole 
month. That is all that I knOw. I 
get the stock report pr the weekly re
port—it is no use expecting me to be 
omniscient. As I said Madras at pre
sent has got 68,117 tons of rice—that 
was the figure on the IGth September 
—which is equal to four months’ re- 
-quirements. I do not know what has 
come in after the 16th September.

Shri Bharati: I have an editorial of 
the Hindu here which says that up 
to last month there was an arrear of
40,000 tons.

Shri Rathnaswamy:. I should like to 
say a word or two......

Mr. Deputy-Speaker: No speech.
Shri Rathnaswamy: I will finish it 

soon.
Mr. Deputy-Speaker: No, no.
Shri Amolakh Chand: May I know

from the hon. Minister whether the 
statement of His Excellency the 
Ambassador of Burma made at Ratna- 
giri about which reference has been 
made is correct? Is it not a fact that 
he is reported to have said that about 
3 lakh tons of rice is lying in Burma, 
by which it would be concluded that 
out of the 3 lakh tons, 240,000 tons 
have been given to India and the rest 
is yet available there?

Shri K. M. Munshi: I do not know 
what is the position of arrears.

Shri Bathnaswam3' rose—» i
Mr. Deputy-Speaker: The half an 

hour discussion is oyer. It is now 
past 6-30 and the Hduse will adjourn 
till tomorrow.

The House then adjourned tttl Nine 
of the Clock on the 28th September,
1951. "




